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LOK SABHA DEBATES’

7  n

LOK SABHA
Friday, 15th November, 1957.

The Lok Sabha met at Eleven of the 
Clock.

(M r , Speaker  in the Chair) 

O RAL ANSWERS TO QUESTIONS 

Zoo in Delhi

+
Shri D. C. Sharma;

*170.  ̂ Shri Bhakt Darshan:
Sardtr Iqbal Singh:

W ill the Minister of Food and 
Agriculture be pleased to refer to the 
reply given to Starred Question No. 
1430 on the 3 d September, 1957 and 
state the progress since made towards 
the establishment of a zoological park 
in Delhi?

The Minister of Cooperation (Dr. 
P. S. Deshmukh): A  statement is laid 
on the Table of the Lok Sabha. [See 
Appendix I, annexure No 77.J

Shri D. C. S harm a : May I know if 
the services of the German consultant 
are being fully utilised, and if so, how 
long will hi«j services be required for 
completion of the work?

Dr. P. S. Deshtnukh: The services 
of the German consultant are being 
very fully utilised, and all the sugges
tions he has made and plans he has 
drawn up are being implemented.

Shri D. C. Sharma: May I know
what special benefits the Government 
o f India have received in requisition
ing the services of a Japanese horti
cultural expert for laying out a garden 
in Japanese style? What are the 
special advantages o f laying out a 
« t rd «n  in Japanese style?

71*

Dr. P. S. Deshmukh: The Japanese
style o f laying out gardens is one of 
the most artistic things that man can 
do with the least expenditure. That 
is the way I  could define the desir
ability o f it. We have Ween nego
tiating for a long time for an expert. 
It won’t cost us much, and it is worth
while having a garden like that.

*sft W : T̂fTT STT7T
%, *FT P t fW
K X X  #  5ITTWT jlTT *JT V& ST  

ft fW d  ft ^  3TT *T̂ ?TT 
f a  a tr «pt Prnfw  j t t  ffhrr i 

$  jihw i -^r^r f
r n f t  Tsft ft ?

3|To tj© 5TTo T5TWJT :
srr f  ?r\r j h <i

n w rt 4H M \ 'TTT V T fo t f f  I
'TT V& T̂°bV % T O  ffT Tf?T I

*t*pt i farr faif^rr
WTfe *T «lT?r W H’TfTT
f t  t  i

Shri Ansar Harvani: May I know
if arrangements arc being made to 
see that all the States are represented 
in matters of zoological as far as this 
park here is concerned?

Dr. P. S. Deshmukh: We w ill take
due notice of the suggestion.

Shri V. P. Nayar: Frora the state
ment, I find that since answering the 
last original question, the zoological 
park has had in addition about 30 
animals and 170 birds. I want to 
know how long it w ill take for one 
living specimen o f reptiles, birds and 
mammals to be kept in the roo?

The M iaifter o f f o o l  sad Agrtatl- 
ture (Sfcri A. P. Jala): It is difficult



713 Oral Answers to nuvEM BER 1957 Oral Answers 714

to lay down any programme, but 
progress is being made at a fairly fast 
pace, and we w ill try to develop the 
things in the shortest possible time.

Cattle Shows

*171. Shri Blbhutt Mishra: Will the
Minister of Food and Agriculture be
pleased to state whether the Central 
Government have given any direc
tions to various State Governments to 
hold cattle shows in cattle fairs?

The Minister of Cooperation (Dr. 
P. S. Deshmnkh): No.

I may add that there was, however, 
a suggestion in one of my circular 
letters to the effect that preferably 
cattle shows in the States may be 
held where cattle fairs were held.

I *T ^ H ’i  T ^T^TT
f  far snr tt <r -̂

iftsRT 3 sit tsV
£  <TT * 1 <r'

sftor ir ift ffrir itpt^p-
*tt% i JPT s^rnr isrrfa % f?rq- 
fMf?T ^TT 'TfCY STT S I

TT® 5TTo 451 : 'ST̂ T '3TZT
vprrwrTr ^trfr % f^rrsr f^r srm # 1
V T v r « r <  it  IT 31? 3FTTT *T̂ JTT

^ s ff if: % * f r  ^  5nf^5R-
£ «fhc m 3T7tft t  I

•T^Tt % ^  11 rfT’Ti
^  ^T?rt t  \

fw jfir ftnsr : A v f h t
fv  VTT *1$ K '"l +1 *1 M

sfftr *frr ^  art <rtn
'jTT»TTT <THT, faw,

w t h w t t ctth

* f t  ?

¥To *0  flio : sft, ITT t

Wiri B. S. Murthy: May I know
wnat financial aid it being given by 
tne centre to the States tor conducting

cattle shows, and also to enable thn 
first-rate cattle to be shown in other 
parts of the country?

Dr. P. S. Deshmukh: So far as ex
hibiting the best cattle in such shows 
is concerned, we have regional shows 
as well as an all-India show. The 
maximum amount of aid being given 
by the Centre is Rs. 5,000 or 50 per 
cent of the total expenditure which
ever is less.

Mr. Speaker: He wants to know
whether any attempt was made to send 
such first-class cattle declared first 
class in the Central show, round the 
various States.

Ur. P. S. Deshmukh: They will come 
in the regional and all-India shows.

Inter-State Transport Commlasiom

f  Shri Shree Narayan Das:
* 112. s Shri Panigrahl:

[  Shri Raghunath Singh:

Will the Minister of Transport and 
Communications be pleased to state:

(a) whether the Inter-State Trans- 
po t Commission as envisaged in the 
Motor Vehicles Amendment Act, 1956 
has been constituted;

(b) if not, when it is likely to be 
constituted;

(c ) whether the opinions of the 
State Governments have been asked 
for in this regard;

(d ) whether they have been receiv
ed; and

(e) the nature of opinions received?

The Minister of State In the Minis
try of Transport and Commnntraflone 
(Shri Humayun KaMr): (a ) and (b ). 
The Central Government have taken 
a decision in principle to set up an 
Inter-State Transport Commission as 
envisaged in the Motor Vehicle* 
(Amendment) Act, 1956. The question, 
of selection of officers to serve on the 
commission, their conditions Ot ser
vice, the functions to b* performs**
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by the Commission and other connec
ted matters o f detail are under active 
■consideration of the Government and 
i t  is hoped that the Commission will 
be set up shortly.

(c ) No.

(d ) and (e ). Do not arise.

Shri Shree Narayan Das: May I
know whether the Government of 
India have formulated the precise 
functions of the Inter-State Transport 
Commission?

Shri Humayun Kabir: * In sub-sec- 
tion (2) of section 63A of the Act, the 
functions have been defined.

Shri Shree Narayan Das: May I
know to what extent the States will 
participate in the expenditure that 
•will be incurred in the setting up of 
the Commission?

Shri Humayun Kabir: This is a
Central Commission being set up by 
the Government of India. As such, I 
do not think the question of States’ 
participation will arise.

Sardar Iqbal Singh'. May I know
whether any non-official w ill be ap
pointed to the Commission?

Shri Humayun Kabir: The Commis
sion will consist of a Chairman and 
not less than two members. The 
■question of non-offlcial representation 
is under examination.

Shri C. D. Fande: As the Commis
sion is likely to take a long time in 
formulating a definite policy for the 
future, will Government consider the 
difficulties experienced in the matter 
o f transport so as to relax all restric
tive measu.-e* in respect of motor 
•vehicles?

Shri Humayun Kabir: The purpose 
o f this Commission is to help Inter- 
State transport and, therefore, every 
Action w ill be taken to facilitate such 
transport. I  do not think it w ill take 
a very long time to frame the rules, 
under the Act, there are certain pro- 
■visions which lay down the kind of 
assistance the Commission can give.

Shri Panigrahi: May I  know whe
ther the Commission has taken into 
consideration the question of further 
suspension o f nationalisation o f trans
port in different States, and whether 
the different States have been advised 
not to proceed with nationalisation?

Shri Humayun Kabir: I  do not
think that question arises out of this 
particular question.

Shri Panigrahi: It was discussed...

Mr. Speaker: I f  it does not arise, it 
does no* matter whether it was dis
cussed or not.

Shri Tangamanl: Is it a fact that
the taxation now prevalent on motor 
vehicles is the highest irf the various 
States, and w ill there be uniformity 
and reduction of taxation?

Shri Hnmaynn Kabir: I submit this 
question also does not arise out of the 
original question.

Shri Tangamanl: This was one of
the points made out. ..

Mr. Speaker: There may have been 
many points, but the question does
not arise,

Sugar-cane

+
f  Dr. Ram Subhag Singh:

I . ,  J Pandit D. N. Tlwary:
1 Shri Kup Narain:
(_Shri Anlrndh Binha:

W ill the Minister of Food and Agri
culture be pleased to state:

(a ) the extent of damage done in 
1956-57 to the sugar-cane crop in 
North Bihar and Eastern U.P. by red 
rot disease;

(b ) the schemes prepared to check 
it effectively; and

(c ) the cost involved in implement
ing the scheme?

The Minister o f Cooperation (Dr. 
P. S. Deahxnnkh): (a ) The total area 
damaged fay thia disease in North 
Bihar and Eastern U.P. was B2S 
9,800 acres respectively.
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(b ) While a scheme lor eradication 
o f .disease, in selected area* at Bagaha 
(Bihar) is under operation since May, 
1957, a co-ordinated scheme for tiie 
States of Punjab, U.P. and Bihar is 
being worked out by the Indian Cen
tral Sugarcane Committee to supple
ment the efforts of the State Govern
ments.

(c) It w ill involve expenditure of 
Rs. 72,000|- during the current finan
cial year out of which Rs. 36,0001- will 
be paid by the Indian Central Sugar
cane Committee. The estimated an
nual cost of the co-ordinated scheme 
is Rs. 68,000|-.

Dr. Ram Subhag Singh: May I
know the measures which have been 
taken in North Bihar and eastern 
U.P. to control this disease?

Dr. P. S. Deshmukh; There are only 
two things that we can do. The first 
is to give healthy, improved disease- 
free cane seed'. In eastern «U.P., 
about 14,92,827 mds. of this kind of 
seed has been distributed. The other 
measure is to up-root those stems 
which are affected and this has also 
been done.

Dr. Ram Subhag Singh: May I know 
whether the sugarcane factories of 
the areas concerned have been direct
ed to start the early crushing of the 
diseased sugarcane?

Dr. P. S. Deshmukh: I could not
say; I would like to have notice.

Shri Jadhav: May I know whether 
it is an oft-rcpeated disease?

Dr. P. S. Deshmukh: It is confined 
to certain areas in Punjab, U.P. and 
Bihar. But, we have been able to 
control it in some of the parts. And, 
I  think that with this scheme we w ill 
be able to eliminate it.

Shri Bishwanath Roy: May I know 
whether no proper steps have been 
taken to stop, any fresh disease?

Dr. P. S. Deahmukh: That is not 
correct. Tin; disease is the same, not
•  fresh disease.

Start Ajriradh K a te : May I know 
whether in Bihar there is a progres
sive loss o f recovery of sugar from 
sugarcane from the year* 1954 and I  
would like to know what are the 
causes of that and whether it is due 
to the presence of red rot or what?

Dr. P. S. Dwhmttkh: I would like
to have notice.

Preservation o f Wild L ife

+
/Shri V. C Shukla:
\Shrl Mohan Swamp:

Will the Minister of Food and Agri
culture be pleased to state:

(a ) whether Government are aware 
of the severe depletion of wild life 
in general that is taking place 
throughout the country;

(b ) what steps have been taken by 
the Central Government to encourage 
preservation of wild life;

(c) whether any estimate has been 
made of the effectiveness of the steps 
so far taken; and

(d ) whether Government are con
templating any furtheT steps calculat
ed to stop the depletion of wild life 
of the country?

The Minister of Cooperation (Dr. 
P. S. Deshmukh): (a). Yes. Sir.

(b ) A statement is laid on the 
Table of the Lok Sabha. [See Appen
dix I, annexure No. 78.]

I c) These steps have led to arous
ing general consciousness in',the coun
try regarding the need for Wild L ife 
preservation. Some States at least 
report increase m wild life in their 
Reserved Forest areas.

(d ) None, beyond those enumerated 
in the Statement laid on the table. 
Suggestions in this regard w ill be 
welcome.

Shri V. C. Shukla: May I know 
how many States have aat up Stale 
W ild L ife  Boards and taken atqp*
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under the model B ill fo r W ild L ife  
P reservation tent by the Centre to the 
'various States?

Dr. P. S. Dwrtimnkh: I am afraid I  
have not got the list. But, more than 
half a dozen States, to my knowledge, 
have done to.

Shri V. C. Shokla: Out of the Rs. 
139*4 lakhs provided by the Central 
Government, how much money has 
been utilised by the various States in 
the Wild L ife  Preservation Scheme?

Dr. P. S. Deshmukh: These schemes 
require some time because expendi
ture is intended on new National 
Parks and so on. I have not got the 
figures o f what exact expenditure has 
been incurred but, I think, on the 
whole, the States are keen on utilis
ing it.

Shri C. R. Pattabhi Raman: W ill
the Gove.nment of India consider in
sisting on the States having at least 
one game sanctuary within their bor
ders so that deforestation will not 
drive animals to unnatural surround
ings?

Dr. P. S. Deshmukh: It must be 
left to the State Governments to 
decide We want to create interest 
in the scheme. On the whole, I think, 
every State has got one or two sanc
tuaries. .

Shrt Basappa: Does the Governor
of Mysore continue to be the Chair
man of the W ild Life Preservation 
Committee and, if so, has he submit
ted any report?

Dr. P. S. Deshmukh: Yes; he does
continue. He takes very keen inter
est and it is desirable to continue him 
furthe.*.

Shrt Hem Barua: In view of the
reference made by the hon. Minister 
to National Parks, may 1 know what 
steps Government have so far taken 
to develop the sancturay at Kaziranga 
into a National Park?

Dr. P. 8 . Deabmakh: The details 
would be available with the State 
Government. 1 could not give all the 
inforcr tinn

Shri V. P. Nayar: May I know whe
ther Government have taken say 
special steps for the pre»er*aiion at 
certain animals which are fast getting 
extinct and, if so, what are the ani
mals in respect of whiclf such step* 
have been taken?

Dr. P. S. Deshmukh: T&is would be 
a long list. It is not possible for me 
to give it now. This is the central 
aim of the, Wild L ife Preservation 
Board, to try to preserve those species 
of birds and animals which are likely 
to be extinct. Necessary steps are 
being taken with respect to Gir lions 
and others.

Bridge over Brahmaputra

+
*115 / Shrt Amjad

^  Shri Basumatari:
W ill the Minister of Railways be 

pleased to state:

(a) whether a bridge across the 
Brahmaputra river has been provided 
in the Second Five Year Plan;

(b ) the estimated cost of the bridge;

(c) whether the bridge • w ill be 
constructed from Amingaon to Pandu 
or from Jogighopa to Golpara; and

(d ) when the constructr&n is expect
ed to begin?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) Yes, Sir.

(b) Roughly Rs. 10 crores.

(c ) Pandu-Amingaon.

(d ) The actual construction of the 
bridge is likely to be taken up in tlie 
working season of 1958-59. Prelimi
nary arrangements are being made.

Shri Amjad A ll: The Pope Commit
tee appointed as early as 1942 sur
veyed this particular bridge project 
of Pandu Amingaon, and it was given 
up as unsuitable and the Bradshaw 
Committee went "into the question 
and they Anally decided to bridge the 
river at Joglghopa-Golpara site. Was 
there any fresh survey made before 
this site Pandu-Amingaon was celec-

"9
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Shri giubiutinu Khan: A  detailed 
survey regarding the bridge between 
Pandu and Amingaon was made and 
the work was actually started in 1043. 
The survey and other field investiga
tions in respect of the alternate site 
Jogighopa-Golpara were carried out 
in 1946. Since then, no fresh surveys 
have been carried out. But, from the 
data available with us we have come 
to the conclusion that the site at 
Pandu is much the best site.

Shri Amjad A ll: Would the hon.
Minister indicate the nature of the 
data that he has got further before 
giving up the Jogighopa-Golpara site?

Shri Shahn&waz Khan: For one
thing, the bridge at Pandu would be 
of a length of 4200 ft. whereas the 
length of the bridge at Jogighopa- 
Golpara would be over 7,000 ft., very 
nearly double. Also, in order to con
struct a bridge at Jogighopa we 
would have to lay down an additional 
110  miles of railway line which would 
be very expensive indeed.

Shri Amjad A ll: 110 miles of rail
way line from where to where?

Shri Shahnawaz Khan: From Bon- 
gaigaon-Jogighopa to Pandu.

Shrt T. B. VKtal Rao: May I know 
whether this construction w ill be 
taken up by the North-Eastern Fron
tier Railway or whether a separate 
organisation will be set up as was 
done in the case of the Ganga bridge?

The Minister of Railways (Shri 
JarJlvan Ram): No decision on that
point has been taken.
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«ft»wrar aft jpr

*JT, ^7*67 3rlT* ftnTT I

■ Mr. Speaker: A ll that the hon.
Minister has mentioned may be 
treated as the reply.

Shri Rameshwar Tantia: May I
know whether alternative accommo
dation w ill be provided to the resi
dents before slum clearance is started?

Shri Karmarkar: This is about
specific areas in which the hon. Mem
ber is interested. The scheme in res
pect o f the particular locality is for 
about 200 tenements.

RWH Sf*TCT : SRT A 3TFT *T^TT
ftFT d I f^T  1 < f*F*TT

f. w t  f. ,*rk w  ?rm- f  ? 

*ft v r «m rr  : v?. %
^ pf? HI'I'i Im V°1*l

^  ?  sft *pt 4+1 < *ft f^rr jTT
^ 1

*riVr*t'i *r fft srrrl^r ^tft ^ 1 

3Ho rra  w*«t Rt? :

y t VtT y i  try tffoft TT thn WIW TO  
f^ n  * r t  £ t fK  t t
snm  * fft  ^  sfr <tt

TO | far *T SF?r f t  *FT T^m I 
?*-t % gTeT *n[ *ft +f>i mm 1 Pp
5*T % 3  *Ttf ?rPw VRWTf T^ffr

^<*1 f'SSTT TT
^ n r  fvvr j*mi & 1 ^m*i t

g %  ĥ - ^?ft 5trt ft ’srrsr
w f  3TT T^T ^ frTT̂  f¥ fr lT
?tv ̂ 44 Prmi s n w  ? 5T9r <tpt % <tw

^t ;nff «rr ^t *rrr ^ *r w  
vt v m m w ft  ^ tt fv v r m  . . .
Mr. Speaker: That is an argument. 

A fter all, everything depends upon 
-money.

Shri D. C. Sharma: In the statement, 
there is one sentence which says that 
the implementation of these layout 
“schemes has not yet started. How 
long will it take for these schemes to 
be implemented?

Shri Karmarkar: I think that was
an honest reply. Only a month back 
we got financial sanction and the work 
is being taken up immediately.

Shri B. K. Gaik wad: Are Govern
ment aware that there are several 
other slum localities not mentioned in 
the scheme?

Shri Karmarkar: There are lots of 
them in Delhi as my hon. friend 
knows.

Raja Mahendra Pratap: Cannot we
take some servants’ quarters from the 
Ministers’ houses to provide for these 
poor people?

Shri Karmarkar: The servants’
quarters of the Ministers’ houses are 
already too full.

Bezwada-Magullpatam Line

*177. Shri T. B. Vittel Rao: W ill
the Minister of Railways be pleased 
to refer to reply given to Starred 
Question No. 946 on the 17th August, 
1957 and state:

(a) whether the survey report with 
regard to conversion of metre gauge 
line from Bezwada to Masulipatarn 
and Gudivada to Bhimavaram on the 
Southern Railway into broad gauge 
has been received by the Railway 
Board;

(b ) if not, when it is likely to be 
received; and

(c) the steps taken or proposed to 
be taken to accelerate the pace of 
work?

The Deputy Minister of Railways
(Shri Shahnaww Khan): (a ) and (b). 
An investigation and engineering sur
vey for the Gudivada-Bhimavaram 
conversion into broad gauge has been 
sanctioned. The survey reports are 
expected to be received by .the end 
of December 1987.
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(c )  The Engineering survey is pro
gressing well.

Shri T. B. Vlttal Kao: This Is one 
o f the projects to be taken up during 
the Second Plan period and complet
ed. A t this rate, w ill this project be 
completed during the Second Plan 
period?

Shri Shahnawas Khan: This project 
is still in a very preliminary stage of 
investigation and it is not quite cer
tain whether the conversion would be 
necessary. W e are trying to explore 
other methods of improving the line 
capacity, such as, improving the stand
ard of signalling, having more cross
ing stations and things like that.

Shri T. B. Vittal Rao: When it was 
included in the Second Plan, what 
were the data based on which it was 
included?

Shri Shahnawaz Khan: On good
grounds. But, on second thoughts, 
we thought that we could probably 
save the money and still carry the 
goods.

Shri B. S. Murthy: May I  know if 
the sanction of Gudivada-Bhimavaram 
scheme is of no use unless Bezwada- 
Masulipatam is also taken up for 
simultaneous investigation?

Shri Shahnawaz Khan: The survey 
has been carried out and the hon. 
Members would do well to await the 
results of the survey. Then, we shall 
be able to have discussions on more 
concrete basis.

Shri B. S. Murthy: My point is if 
the Bezwada-Masulipatam line is not 
taken up, the other line is of no use.

Shri Shahiubwas Khan: The hon.
Member is probably aware that in the 
Second Plan, Bhimavaram-Gudivada, 
Masulipataro-Bezwada and Bezwada- 
Guntur are the sections which were 
actually included- for conversion. We 
are carrying out the surveys and 
awaiting the results.

Shri Balaram* KrlahnaUh: May 1
knpjar jwhether this conversion Will be 
o f any use, besides goods trains, to 
passenger trains also?

Shri Sfeataawaa K t«a : Canwralotti 
are good far passengers as w ell as 
goods train*.

Admission to Medical CaUegwi

*178. Shri Hartsh Chandra M atter:
W ill the Minister of Health be pleased 
to state:

(a ) whether Government exercise 
any control over admissions to various 
Medical Colleges;

(b ) whether there are any seats 
reserved for students from outside the 
State and for other special categories 
such as foreign students and girl stu
dents; and

(c) the conditions for Central assis
tance and aid in this respect of admis
sions?

The Minister of Health (Shri Kar- 
markar): (a ) Admissions to the medical 
colleges in India are regulated by the 
rules and regulations made by the 
authorities concerned. The Central 
and tho State Governments concerned 
make or approve the rules for admis
sion to the colleges under their con
trol.

(b ) The requisite information is be
ing collected and will be laid on the 
Tabic of the Lok Sabha in due course.

(c) No conditions are laid down for 
Central assistance in regard to admis
sions.

Shri Harlsli Chandra Mathur: What 
is the quantum of Central assistance 
to the various States during the last 
few years?

Shri Karmarkar: In respect of new 
colleges that have been sanctioned, 
the contribution by the Centre w ill be 
75 per cent non recurring expenditure 
and 50 per cent of the recurring ex
penditure during the period o f the 
Second Plan.

Shri Hariah Chandra Mathur: Is the 
Government aware that in certain col
leges students from the outside States 
are made to pay a heavy capitation
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I n  mul wren studbcte with a first divi
sion are left oat in jurefarebce to thifU 
^tivisianers from within the State? It 
it is bo , what is  the Government's 
jxjlicy in this respect?

Shri K in w r la r : Our policy is not 
•to interfere with discretion of the 
States.

Shri Tyagl: What is the total num- 
ber of vacancies available every year 
in  these colleges and are these vacan
cies commensurate with the annual re
quirements of the country?

Shrt Karmarkar; Just at the 
moment, I  forget the total number of 
admissions and I shall try to furnish 
it on a separate notice. The admis
sions that are there are not sufficient 
to meet the requirements of the coun
try.

Shri Tyagl: Are the colleges opened 
■on the basis of the annual require
ments of the country? Or, are they 
opened just because a State wanted 
to open? Are the colleges enough to 
■cope with the annual requirements of 
•doctors in the country? That is my 
point.

Shri Karmarkar: There are not
enough colleges.

Shri B. K. Gaikwad: What is the
number of seats reserved for the 
Scheduled Castes and Scheduled 
Tribes in all these colleges?

Shri Karmarkar: I said that the in
formation was being collected and 
would be laid on the Table of the 
House. . There are some reservations. 
For instance, 16 per cent of the seats 
available for students from Madras 
State are reserved for them. Eight 
per cent of the seats in Assam are for 
nominees of NEFA. In Madhya Pra
desh, 15 per cent are for Scheduled 
Castes and Tribes candidates. 16 per 
cent of the number of seats available 
after deducting the seats for certain 
categories are reserved for candidates 
including women belonging to Sche- 
ctuled Castes and Tribes in Andhra. 
Itx Kerala, it says 40 per cent I shall

lay it ob the Table of the Hous® when 
I  get the information.

Shri Thtwimalab: Has the Central
Board of Technical Education restrict
ed the number admitted in each col
lege and if so, on what basis are thfcy 
restricted?

Shri Karmarkar: I have not got that 
information with me. I shall secure 
that, on notice, from the Mysore State.

Shri Narayaiuuikutty Menon: Since 
the reorganisation of the States, the 
Government of Madras discontinued 
the practice of reservation of seats for 
students coming from the Malabar 
part of the Kerala State. Is it a fact 
that the Government of Kerala ap
proached the Central Government 
under the SRC Act for assistance to 
get some seats reserved in the Madras 
Medical College and if  so, what action 
has been taken by the Government?

Shri Karmarkar; We received a few 
communications in this regard but we 
had to leave the matter to the good
will of the Madras'State.

Sardar Iqbal Singh: Are there res
trictions to the effect that no outside 
State students can be admitted to the 
medical colleges in some States and if 
so, are there some difficulties regard
ing the admission of refugee students 
living in that State?

Shri Karmarkar: 1 should like to
know the details of that complaint and 
I shall foi-ward it to the State Govern
ments for their information.

Dr. Sushila Nayar: J understand -
that it has been the policy that apart 
from reservations for Scheduled Cas
tes and Scheduled Tribes, other stu
dents are to be admitted 09. merits:
I  would like to know if  there is any 
departure from that policy and reser
vation is extended outside the Schedu
led Castes and Scheduled Tribes in 
some of the States, on Caste basis. I f  
so, the reason therefor.

Shri Karmarkar: I think there is
another reservation that 1 Should have 
referred to, and that is, for women
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students. As I said be/orfc, it has not 
been our policy to interfere with the 
discretion of the States in respect of 
admission to the colleges.

Contai SaK Factory

+
*179 /  Shri S. C. Saraanta:

\  Shri Barman:

W ill the Minister of Railways be 
pleased to refer to the answer given 
to Unstarred Question No. 692 on the 
17th August, 1957 and state:

(a) Whether the Salt Commis
sioner’s Department has placed before 
the Railway Board the difficulties felt 
in the transport of salt from Contai 
Salt Factories in West Bengal and 
the necessity of joining the factories 
with a Railway line;

(b ) whether the West Bengal Gov
ernment has also pressed for a rail
way line upto Digha near the Salt 
Factories; and

(c ) if so, whether a survey during 
the Second Five Year Plan is con
templated?

The Deputy Minister of Railways 
(Shri Shahnawac Khan): (a ) No, Sir.

(b ) The proposal for a railway line 
from Machada to Digha via Tamluk 
and Contai was included by the West 
Bengal Government in their recom
mendations for the construction of 
new railway lines during Second Five 
Year Plan.

(c ) No, Sir; However, paper loca
tion alignment for a railway line from 
Machada uta Tamluk to Contai was 
examined as early as 1946-47.

Shri S. C. Samanta: May I know
what is tjie opinion of the surveyors 
about this line, in their examination 
that was made in 1946-47?

Shri Shahnawas Khan: It was their 
opinion that it was quite an expensive 
line and the return was not too high, 
but since 1946, the prices of every
thing have gone up very steeply and 
since then, I think the estimates have 
more or less doubled.

Shri S. C. Samanta: Is. it not a fact 
that in 1948 another expert committee 
was entrusted with the surveying? 
work as to whether a railway line 
from Machada to Contai can be built 
and that committee also made a re- 
connaisance survey and expressed the 
view that it is economical to build ft 
railway line from Machada to Digha?

Shri Shahnawaz Khan: Only
paper location alignment was maae. 
Whatever be the desirability of cons
tructing the line, our difficulty is that 
of finances. We just do not have the 
funds to construct these lines.

Shri Barman: In considering the
matter from purely railway economic 
point of view, have the Government 
taken into consideration two factors— 
first, the Contai region in Bengal is a 
fruitful region as it possesses poten
tiality for the production of large 
quantities of salt. Salt is being sup
plied to the Calcutta port for sending 
it on to Assam, Bengal and Bihar from 
the far-off coastal and regions like 
Saurashtra and Bombay.

Mr. Speaker: These are suggestions, 
and arguments in favour.

Shri Barman: Have the Govern
ment considered these factors in com
ing to a decision, and secondly—

Mr. Speaker: In the form of ques
tions, all these suggestions cannot be- 
made.

Shri Barman: Only one sentence.
Secondly, may I  know whether the 
Government has considered the fact 
that giving a railway line to the 
Contai region w ill give employment 
to thousands of people concerned with- 
cottage industry?

Shri Shahnawaz Khan: We are-
aware of these things, but our diffi
culty, as I have submitted before, is- 
that of finances. In spite of all these 
facts which have been duly consider
ed, it has not been possible to includes 
this line in the second Five Year Flan^
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Pnultp Port

f  Shri Sanganna:
•180. J Shri Panigrahl:

Shri Sarendranath Dwivedi:

W ill the Minister of Transport and 
Communications be pleased to refer 
to reply given to Starred Question 
No. 940 on the 17th August, 1957 and 
state:

(a ) whether Government have 
completed their examination of the 
proposals received from the Orissa 
Government regarding the develop
ment of Pradip Port; and

(b ) if so, the result thereof?

The Minister of State in the Minis
try of Transport and Communications 
(Shri Humayun Kabir): (a ) and (b ). 
The examination of the proposals re- 
'vealed that before Pradip could start 
functioning as a minor port as sug
gested by the Orissa Government, safe 
passage should be ensured for lighters 
carrying cargo between ship and shore 
to cross the bar at thg mouth of the 
river. The State Government were, 
therefore, requested to arrange for 
trial runs with lighters from the shore 
to the proposed anchorage point and 
back. The result of the trials is await
ed.

Shri Sanganna: May I know whe
ther the Government are aware that 
the Government of Orissa have? started 
the export of iron ore from 1st Nov
ember to foreign countries and, if so, 
w ill the Government, help the Orissa 
Government with funds and expedite 
the final decision so that the project 
of the Orissa Government may be 
successful?

Shri Humayun Kabir: As I have
said just now, we have asked them to 
make certain surveys and not only a 
few  days ago, a letter has been receiv
ed from the Orissa Government that 
it is necessary to measure the depth of 
water over the bar and to mark out 
the deep channels with anchorage and 
buoys before any trial can be made

with lighters. In view of this infor
mation from the Orissa Government, 
I  do not see how any ore can be ex
ported just now.

Shri Sanganna: It has been expect
ed that a British expert was to inspect 
it and make a visit to that place for 
a study of the port. It is my infor
mation that the British Mission has 
not made the visit to that area. May 
I know the reason for their not going, 
over there?

Shri Humayun Kabir: I  am not
aware if the British Mission visited 
Pradip. I ask for notice of that ques
tion. But this we know, namely, that 
the survey was made by a Japanese 
team and the work on measuring the 
depth has been completed by the 
Orissa Government. In view of that, 
it v.is probably thought that it was 
not necessary for the British team to 
visit Pradip.

Shri Panigrahl: With a view to pro
mote export trade and earn more 
foreign exchange, the Government o f 
Orissa have already started despatch
ing 50,000 tons of iron ore from Cut
tack to Pradip and arrangements have 
been made by the Government of' 
Orissa. They have requested this 
Government to supply initial facilities 
for export. Is that being arranged 
now and are facilities given to the 
Government of Orissa?

Shri Humayun Kabir: I can only
repeat, what I have said. Certain 
facilities have been given during the 
first Plan period. A  loan of Rs. 7*3 
lakhs was given to the Orissa Govern
ment, and they have been asked to 
carry out these surveys. As soon as 
the surveys are carried out, then only 
we can decide how far it w ill be use
ful. The aim is to have a port which 
w ill handle about 50,000 tons of ore 
before the end of the second Five Year 
Plan.

Shri Panigrahl: What w ill be the
estimated annual foreign exchange 
earnings to this port by exporting the 
iron ore?
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Shri Hamaysn KaU r: How can any
body fiv e  the figures before the sur
vey has been completed? As I said,' 
the Orissa Government have stated 

•only two or three days ago that no 
lighters can go till the waterdepth has 
been measured and the buoys have 
been placed. The depths have now 
been measured but the buoys have not 
been placed. Therefore, the lighters 

■cannot go.

Enquiry Into Explosions at Stations

•181. Shri S. M. Banerjee: W ill the 
Minister of Railways be pleased to 
.state:

(a ) whether enquiry in connection 
with the explosions at Asansol, 
Katpadi and Kanpur has since been 
■completed; and

(b ) if so, whether a copy of the 
•report would be laid on the Table?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a ) Yes.

(b ) Reports of Magisterial Enquiry 
in Katpadi Explosion and the Reports 
of Inspectors o f Explosives concerned 
on all the three explosions w ill be laid 
on the Table of the Lok Sabha on 
Monday the 18th instant.

Shri S. M. Banerjee: May I know
whether any compensation has been 
paid to the victims of Asansol, Kat
padi and Kanpur and, if so, the 
amount of compensation?

Shri Shahnawaz Khan: I do not
have this specific information with me 
now. I ask for notice.

Mr. Speaker: That does not arise.
The hon. Members may took into the 
report and then put the questions.

Shri S. M. Banerjee: No report has 
been laid today. It is to be laid on 
Monday.

Mr. Speaker: Let them read the re
port on Monday and then table ques
tions. We w ill be sitting for 30 days 
•more.

Shri Tangamani: In view of the fact 
■that in these three explosions nearly

25 people have been killed and In 
view of the fact that a report has been 
submitted, what steps have the Gov
ernment taken to prevent the recur
rence o f such explosions, on the basis 
of this report?

Shri S b th u v n  Khan: effective
steps have been taken and all these 
steps w ill certainly be included in the 
report that is to be laid on the Table.

Mr. Speaker. Those steps are all 
mentioned in the report.

Re. Questions 182 and 183

Mr. Speaker: Shri Morarka, Shri 
Nathwani, Shri Rajendra Singh. Ab
sent—I request hon. Members to con
fine themselves to their seats during 
the Question Hour. During other 
hours, they may change if they like 
here and there.

Cochin Port

*1B4. Shri Narayanankutty Menon:
Will the Minister of Transport and 
Communications be pleased to refer to 
the reply given to Starred Question 
No. 934 on the 17th August, 1957 and 
state:

(a) whether the Choudhury Com
mittee nn the srrvice conditions of 
employees of the Cochin port has since 
submitted its report;

(b) if so, what are the recommen
dations of the Committee; and

(c) the action taken thereon?

The Minister of State in the Min
istry of Transport and Communica
tions (Shri Uomaynn Kabir): (a ) Yes, 
Sir.

(b ) and (c ) . The recommendations 
made by the Officer on Special Duty 
are at present under examination, 
after which the question of publishing 
them will be taken up.

Shri Narayanankutty Menon: May
I know whether the orders passed by 
the Government removing certain 
anomalies in the service conditions as 
between Class III and Class IV  stall
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M  the Bombay port are applicable to 
the workers in the Cochin port also?

Start RvBUjnn Kabir: The whole
matter is under examination and the 
Member probably knows that the 
Special Officer has submitted his re
port in three parts. In the third part, 
various measures on service conditions 
have been recommended. They are at 
present under examination, and are 
being treated confidentially, though a 
representative of labour has been 
taken into confidence.

Shri Narayanankutty Menon: My
question was this; the Government 
announced in the newspapers that the 
anomalies between the service condi
tions, leave rules and medical facili
ties of Class III and Class IV  employ
ees of Bombay port have been remov
ed, and therefore, whether that order 
which is applicable to the Class III 
and Class IV  employees of the Bom
bay port is applicable to the workers 
of Cochin port also.

The Minister of Transport and Com
munications (Shri Lai Bahadur Shas- 
trt): I think so; it is applicable to all 
ports. I  am not quite sure whether 
orders have already reached Cochin 
Port, but that is a general rule which 
Government has accepted and it 
would be made applicable to other 
ports also.

Shri Tangamani: Are we to under
stand that the final report of the 
Chaudhury Committee has been sub
mitted and if so whether that report 
would be placed on the Table of the 
House?

Shri Humayun Kabir: In the reply 
I have already stated that the report 
is now under examination and it 
would be published Bfter decisions 
have been taken on those recommen
dations.

Shri Narayanankutty Menon: After 
the Government has fully considered 
the report and orders have been pas
sed, w ill Government be pleased to 
ptoee a copy o f the report on the 
Table o f the Houae?

Shri Hama yon Kabir: When the re
port'is published, obviously It w ill be- 
placed in the Library of Parliament.

Regional Wheat-Seed Stores

*185. Shri Bahadur Singh: Will the- 
Minister of Pood and Agriculture be
pleased to state:

(a) whether Government have 
decided to set up five regional wheat- 
seed stores;

(b ) what is the progress made in 
setting up these stores;

(c) what is the place selected for 
this purpose in the Punjab; and

(d) the amount involved in the- 
scheme for Punjab?

The Minister of Cooperation (Dr. P.
S. Deshmukh): (a ) A  scheme to this 
effect has been drawn up.

(b ) The draft scheme has been for
warded to the State Governments for 
working out detailed estimates of cost.

(c) Any suitable place which the 
State Government would suggest.

(d ) Information is awaited from the- 
Punjab Government.

Shri Balarama Krishnaiah: May I
know whether any similar proposal 
to set up regional rice seed stores ir» 
Andhra Pradesh has been approved?

Dr. P. S. Deshmukh: Not for the
time being.

A ir Crash 

.''Pandit J. P. Jyotishi;
*186 J ° “  beha,f of

'i Shri Raghunath Singh and 
[  Shri A. S. SaJLgal:

Will the Minister o f Transport antf 
Communications be pleased to state:

(a ) whether it is a fact that an. 
‘Aero’ type plane on a flight from 
Bombay to Indore crashed aaair 
Bhiwandi 50 miles from Bombay on. 
the 27th September, 1937 killing alF 
the occupants; and

(b ) i f  so, the details thereof?
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The Minister o f State in the Minls- 
<try of Transport and Communications 
{Shri HasutTw Kabir): (a ) Yes Sir.

(b ) Aero-46 aircraft VT-DHO, which 
had taken off from Bombay at 11-27 
.hours I.S.T. on the 27th September, 
1957 for a flight to Indore, crashed in 
a jungle 6 miles from Bhiwandi, ap
proximately 20 minutes after it left 
Bombay. The pilot and the two pas

sengers abroad the aircraft were, un
fortunately, killed. Enquiries into 
the cause of the accident are in pro
gress.

Shri Gajendra Prasad Sinha: May
I know whether there has been an in
crease or decrease in air accidents in
1957, as compared to 1956?

Mr. Speaker: This question relates 
to a particular accident. In regard to 
general questions the hon. Minister 
would possibly like to have notice.

Shri Biren Roy: Is it a fact that this 
is the fourth time that this type of 
.plane has met with an accident in 
India with some casualties?

Shri Humayun Kabir: There has
been some accident to similar kind of 

.aircraft. There was one in Pakistan, 
not in India on the 5th April 1955 and 
two more in India which were minor 
-accidents.

Shri Biren Roy: Has the enquiry 
as to the cause been completed?

Shrt Humayun Kabir: The enquiry 
'has not yet been completed.

Shri Tyagi: When was the plane ex- 
amined for its airworthiness?

Shrt Humayun Kabir: I -would like 
to tell the hon. .Member that in the 
case of private aircraft which is not 
flown for carrying passengers or hire, 
no certificate of airworthiness is neces
sary. It is not necessary under the 
Act. Nevertheless, in this particular 
case it was tested on the 21st Septem
ber 1937 and a certificate of airworthi
ness was issued which was valid up to 
'November 1957.

Shri Tyagi: In that case, w ill Gov-
- •emment consider the feasibility of 
making some rule whereby even pri

vate fliers might get their aeroplanes 
examined for their airworthiness?

Shri Ham*yon Kabir: That is a sug
gestion for action which we shall con
sider.
Forced landing at Kolhapur Aero* 

drome
*188. Shri Assar: W ill the Minister 

j f  Transport and Communications be
pleased to state:

(a ) whether it is a fact that an air
craft of Indian Airlines Corporation 
was compelled to land on Kolhapur 
Aerodrome on the 3rd October, 1957;

(b ) if so, the reasons thereof;
(c) whether Government are aware 

that such force landings are common 
on Cochin-Bombay route; and

(d ) the reasons thereof?

The Minister of State in the Minis
try of Transport and Communications 
<Shri Humayun Kabir): (a ) and (b ). 
The aircraft VT-AYH while on a 
scheduled flight on 3-10-1957 from 
Mangalore to Belgaum on the Cochin- 
Mangalore - Belgaum - Bombay route 
could not land at Belgaum due to bad 
weather. As the weather conditions 
were deteriorating it was considered 
risky to proceed to the alternate aero
drome at Poona. The aircraft was. 
therefore, diverted to Kolhapur.

(c )  No, Sir.
(d ) Does not arise.
Shri Assar: Have any forced land

ings come to the notice of Govern
ment previously?

Shri Humayun Kabir: I f  it is a
general question about forced land
ings throughout the world, I am not 
in a position to answer. But I can 
give the answer with regard to this 
particular route. On the Cochi n-Man- 
galore-Belgaum-Bombay route there 
has been no incident of diversion of 
aircraft for a period of one year from 
1st October 1956 to 30th September 
19S7; and for the whole year 195/5-57, 
i.e. from January to December, 1956 
there were six cases of forced landings 
so far as the entire 1AC was con
cerned.
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fifhri N i n r u n M t y  M n ta : May
1 know whether there was an inci
dent of a plane after taking oft was 
compelled to return to the aerodrome, 
because the gasolene which was filled 
up was mixed with water?

Shri Humajmn Kablr: There were 
certain reports about planes having 
made forced landings and • in every 
case the cause is investigated. I f  the 
hon. Member asks about any parti
cular instance without giving notice, 
it is difficult to give an answer off
hand.

Mr. Speaker: I cannot enlarge the 
scope o f the question It relates only 
to a particular question.

Soil Conservation in Manlpnr

*189. Shri L. Achaw Singh: Will the 
Minister of Food and Agriculture be
pleased to state:

(a) whether any effort i« being 
made to control shifting cultivation 
and promote soil conservation and 
terrace cultivation in the hills of 
Manipur;

(b) what are the steps taken in 
this direction;

(c) what amount of money is 
being provided for 1957-58 to promote 
terrace cultivation; and

(d ) what is the acreage of land 
brought under terrace cultivation 
up to date?

The Minister of Cooperation (Dr. 
F. S. Deshmukh): (a) Yes.

(b) One Agricultural Officer (Soil 
Conservation) and staff have been 
appointed and demonstration plots 
have been laid down by the Forests 
and Agriculture Departments.

(c) Rs. 330.600/-.

(d ) No survey has been made or 
records maintained by the State 
about the area brought under terrace 
from year to year.

Shri L. Achaw Singh: May I know 
whether Government is aware that

the tribal population of Manipur 
practise shifting cultivation and Gov
ernment has reserved forest lands in 
the hills as reserved areas in order to 
stop shifting cultivation which has 
deprived them of their proprietory 
lands; this has created a lot of dis
content among them. If so, may I 
know whether Government has taken 
any steps?

Mr. Speaker: The hon. Member is 
making a speech and not putting a 
question. What is it that he wants?

Shri L. Achaw Singh: I want to 
know whether Government is aware 
that as a result of government’s re
serving forest lands in the hills of 
Manipur as reserved areas, the tribal 
people have been deprived of their 
proprietory lands as a result of which 
there is a lot of discontent among 
them. What steps have Government 
taken to alleviate this?

Dr. P. S. Deshmukh: Due notice of 
any hardship caused is taken and we 
try to do our best.

Shri P. K. Deo: What steps are 
being taken to rehabilitate those per
sons who are being displaced by 
means of restricting this shifting cul
tivation?

Dr. P. S. Deshmukh: I do not think 
ther6 are any wholesale displace
ments of any persons. We are trying 
to improve their lot and increase their 
income from the kind of agriculture 
they are carrying on.

Gram Sevaks and Serikas

•192. Shri B. S. Murthy: Will the
Minister of Community Development
be pleased to state:

(a ) whether a scheme of competi
tion on a national level is being pro
posed to adjudge best gram sevaks and 
sevikas;

(b ) if so, the salient features of the 
scheme; and

(c ) the cost involved in the pro
posal?



74< Oral Answers NOVEMBER 1W7 Oral Ansttygrt 74*

The Minister o f Community D m - 
lofusent <Shri S. K. Dey): (a ) Yet,
Sir.

(b ) A  copy of the scheme is placed 
on the Table of the Lok Sabha. (See 
Appendix I, annexure No. 80].

(c) The cost involved is Rs. 69,000|- 
per year; but for the year 1958-59 it 
amounts to Rs. 66,500/- as the gift of 
the motor cycle for that year will be 
made by the Prime Minister.

Shri B. S. Mufthy: Gram sevaks
and aevikas are more or less well 
versed in their respective mother 
tongue. If it is a question of test 
on a national level, as has been 
stated by the officers concerned, as 
well as M.Ps, what is the language in 
which they will be tested?

Shri S. K. Dey: If it happens to be 
the case of gram sevika who is tried 
out for the national award, certainly 
it should not be difficult to have some 
members associated with the test who 
wiil be familiar with the local dialect. 
Besides, it is not the dialect that will 
determine the award, but the actual 
work accomplished in the field.

Shri B. S. Murfhy: The point is
this . . . .

Mr. Speaker: The hon. Minister has 
said that some other person who 
knows the language will be associated 
with it.

Shri B. S. Murthy: I have an honest 
doubt. There are a number of States 
and a number of languages. Every 
State has sent two or three persons. 
There is a committee in the Centre. 
What is the criteria by which the 
ability of the gram sevaks and sevi- 
ka« is tested?

Mr. Speaker: The hon. Member’s 
'question is, when there are so many 
languages, are the gram sevaks ex
pected to know one single language?

Shri S. K. Dey: There would be 
-one ponoa sent up by every State as

the person eligible tor the national 
award. It should not be difficult’ for
th e committee which testa these ’ 14: 
candidates to evolve criteria for dis
passionate judgment.

Shri Thimmaiah: What is the dif
ference in the nature of the work 
done by the gram sevaks and sevikfis 
of the Community Development 
Blocks and the gram sevaks and sevi- 
kas of the Social Welfare Board? Is 
there not a duplication of the work?

Mr. Speaker: Order, order. Hon. 
Members have got enough literature- 
in the- Parliament library. They may- 
look into it.

Shri Tangamani: In the statement 
laid on the Table, we find exhaustive 
schemes for prize competition. May I 
know whether the competition took 
place during the year 1956-57 at the 
block level, district level, State level 
and national level and if so, how many 
were awarded prizes during that 
period7

Shri S. "K. Dey: We have never had 
a competition of this kind before. 
This is the first time we are trying
it out.

Shri Raghubir Sahai: Has it been
brought to the notice of the hon. 
Minister that the number of villages 
that are placed under the charge o f 
a gram sevak or sevika is too largo 
and unless the number of villages is 
reduced, the accomplishment of woik 
cannot be substantial?

ShrJ S. K. Dey: We are very fully 
aware of the large size of the terri
tory operated by a gram sevak or 
gram sevika. But in view of the ex
pansion programme planned for the 
second Five Year Plan period, we have 
been forced to make a compromise in 
the jurisdiction of these workers. We 
hope that in the third Five Year 
Plan, we shall be able to make some 
adjustment.
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Skrimrti M ra ja lt Devi: May I
know whether the Government are 
aware that in some o f the States, the 
gram sevaks of those areas are idle 
without any work and without absolu
tely any contact with the masses and 
whether Government are taking any 
steps in the matter?

Shri S. K. Dey: I am not aware of 
any such cases. I f  the hon. Member 
would very kindly let me know 
instances that have come to her notice,
1 w ill certainly take appropriate 
action.

f»*TTWH HT5T 3  qrlBTWT

«ft TW : JPTT WTO
ir ft  *nft ^  5crr#

ft? :

( v )  t<h 1 37̂  ^
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WHT £ aĵ T 5m  TTf V WT£ HUT 5TT
w it % ?m? jpt *rr oft t t  

T*fRT *rVr 'm im ?  v  t #  fovrT ®pt 
? 1 #  stfttt f  %  t r v t t  
W W f V  fwq’ ’TOT f  3 .
*  ’

v ft 5To Sfo A?T : ?TT ^  >̂T VT5T

'TcTT -1?rt ^ I

Mr. Speaker: I f the position is so
bad as that, hon. Members may bring 
it to the notice of their own Govern
ment and this Government also. 
Straightaway this Government has no 
jurisdiction in this matter. They can 
only assist the local Government.

«ft ^  tw  ;
^ A’ VJ* wk -<1lFWI t  I
Mr. Speaker: The hon. Member is

going on arguing in this matter with 
respect to which the hon. Minister 
has no knowledge.
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Shri Y. S.' Parmar rose—

Mr. Speaker: We will hear the
Chief Minister now.

Shri T . S. Parmar: May I now whe
ther it is a fact that 600 maunds of



74S Oral Antv era 19 NOVEMBER 1997 Oral Amtoen 7 4 $

maize which was to reach' Chini is 
lying damaged at Budha Temple, 
Rampur, and if so, w ill Government 
take steps to flx the responsibility on 
the officer responsible for the wast
age?

Shri A. P. Jain: Distribution is done 
by the State Government there and 
we , are not aware of it. I  will, of 
course, make an enquiry and see whe
ther anything has gone wrong.

Shri Y . S. Parmar: May I  know
whether the responsibility is that of 
the Centre or the State Government 
really for Himachal Pradesh is no 
longer a state but a territory only.

Shri A. P. Jain: It is really that of
the local administration.

Mr. Speaker: The hon. Member
knows it fully well.

Survey of Electric Power in Mysore

*194. Shri Mohamed bnam: W ill the 
Minister of Irrigation and Power be
pleased to state:

(a ) whether the Central Water and 
Power Commission made a survey 
and an independent assessment of 
the need of Electric Power in the 
State of Mysore by the end of 1960-61;

(b ) if so, what is the total quantity 
of power needed; and

(c ) what are the schemes sanc
tioned to meet the shortage of 
power?

The Minister of Irrigation and 
Power (Shri S. K. PatU): (a ) Yes, 
Sir.

(b ) The total anticipated power 
demand by 1960-61 in the reorganised 
Mysore State may be 300,300 KW.

(c ) A  statement giving the required 
information is laid on the Table of 
the Lok Sabha. [See Appendix I, 
annexure No. 81].

Shri Mohamed Imam: In view of 
tlw  aurrvT v h M  has been made by

the Central Water and Power Com
mission which discloses that there 
w ill be a shortage o f power to the 
extent o f 190,000 KW., is it hot desir
able that the Government ea®ft01te 
the construction of the Sharavathy 
project and keep everything ready to 
complete at least the first stage o f the 
project by 1960-61? Otherwise, the 
entire State w ill be in great trouble.

Shri S. K. Patil: I do not agree
with the hon. Member that the short
fall w ill be so great as that. But 
even then, in every State, there i* 
power shortage. It all depends upon 
the availability of funds.

Shri Mohamed Imam: W ill arrange
ments be made to import the neces
sary machinery for the Sharavathy 
valley project? This is the only hope 
for the State of Mysore.

Shri S. K. Patil: Even import o f 
machinery requires funds.

Shri Mohamed Imam: Are the funds 
made available so that at least the 
first stage of this project w ill be

• completed to relieve the shortage o f 
power?

Shri S. K. Patil: So far as the first 
stage is concerned, to the extent of
178,000 KW. arrangement has been 
made. Of course, the foreign ex
change difficulty is everywhere. To 
the extent to which it is possible for 
us to get over it, those things w ill 
be expedited.

Shri Mohamed Imam: Will the
foreign cxchange difficulty be got 
over. . .

Mr. Speaker: The hon. Member can
not monopolise. I have called Shri 
Basappa.

Shri Basappa: Honne Maradu or 
Sharavathy valley project is one o f 
those vital projects wherein already 
expenditure has been incurred suffi
ciently and also generation o f electri
city is much cheaper comparatively •
It w ill benefit many States in South 
including Andhra. I  say including 
Andhra, because the ratio of power in
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Timgabhtdn is 1 to 3 whereas in the 
Sharmwthy project, it w ill be 1 to 4. 
8b .much so, Andhra State also de
pends On this.

IB kn .

Shri S. K. Patil: I concede to the 
hon. Member that Sharavathi project 
is one of the best projects. There are 
no two opinions on it and every en
deavour w ill be made to finish it as 
early as we can.

Shri R. Ramanathan Chettiar: May
I know whether the Mysore Electri
city system w ill be connected with 
the grid system ot Madras?

Shri S. K. Patil: Ultimately, that is 
our plan. There is going to be an 
all India grid and a beginning will 
be made in that part of the coun
try.

Dr. K. B. Menon: May I know
whether any hydro-electric scheme 
hae been given up by the Mysore 
State as a result of the State under
taking the Sharavathi project?

Shri S. K. Patil: I have no infor
mation yet. 1 will require notice.

Short Notice Question and 
Answer

Goods Train collision at Cuddapah

f  Shri S. V. Ramaswamy:
I Shri Feroze Gandhi:
I Pandit D. N. Tiwary:

S-N.Q. 1. ^ Shri P. C. Bose:
ShrJ R. s. Lai:
Shri RafJiunath Singh: 
Shri Viswanath Reddy:

W ill the Minister of Railways be 
pleased to state:

(a ) whether it is a fact that a godds 
train with two engines rolled back 
some miles and hit against a standing 
train in Cuddapah Railway Station on 
the 16th September, 1957;

(b ) how many were injured;
(c ) what was the extent of damage 

caused to property;

(d ) how the accident took place; 
and

(e ) whether any responsibility has 
been fixed on any body?

The Deputy Minister of Railways 
(Shri Sbahnawaa Khan): (a ) On
16-9-1957. No. 1580 Up Goods train 
with two engines, left Cuddapah at 
4-50 hours and after travelling about 
3 miles on an almost continuous rising 
gradient, stopped at mile 156/9-10 and 
rolled back into Cuddapah Station and 
collided, at about 6'07 hours, with No. 
426 Up Raichur-Madras-Passenger 
train, which had just arrived at the 
station.

(b ) One person received grievous 
and 2S minor injuries.

(c) The approximate cost of damage 
to Railway property was Rs. 1500.

(d ) According to the Government 
Inspector of Railways, who held an 
enquiry, the collision was caused by 
the brakes -of wagons on the goods 
train having been released, when the 
train was near the summit of the ghat, 
without taking adequate precautions 
to prevent it from rolling back.

(e) The driver of the leading engine 
of the goods train has beeh held res
ponsible for the accident.

Shri S. V. Ramaswami: Were the
vacuum brakes tested before the en
gines were started? What happened 
to the brakes of those two engines? 
Did they apply brakes at all?

Shri Shahanawax Khan: The brake) 
are invariably tested before the loco
motive leaves the shed. The usuai 
procedure was followed in this ease 
as well. In this particular case whai 
happened was this. It was a verj 
steep hill. When it neared the sum
mit, the locomotive came to a stop 
When the locomotive comes to a stop 
the pressure falls with the result that 
the brakes are automatically applied 
on all the wagons. So, the driver 
asked the fireman to get down and 
release the brakes to create a vacuum 
so that the brakes on the wagon
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would not stop the train ftvm  pulling 
up. When the man went down and 
released the vacuum, it started rolling 
back. He tried to apply the brakes. 
He also tried to apply the vacuum 
brake equipment and the hand brakes. 
But, since the line was a steep one, 
he could not do it. He also shouted 
to the driver of the locomotive in the 
rear to apply his brakes. He did that. 
But, unfortunately, it was going at 
such a speed that nothing could be 
don's.

Shri Tyagt: The explanation ■ is
very satisfactory.

Shri S. V. Ramasw&mf: Why could 
the engine not be stopped? Did the 
engine driver blow the whistle to 
attract the attention of the Signalman 
or the station staff like the SM or ASM 
so that there may not be an accident? 
It should have been then diverted to 
the loop lme.

Shri Shahnawaz Khan: There was
no loop line available at that time.

Shri Narayanankutty Menon: May I
know .whether it is a fact that the 
brake mechanism of both the engines 
were not in order and the driver 
could not apply the brakes because 
of the defect in the mechanism of the 
brakes?

Shri SHahnawas Khan: The Gov
ernment Inspector of Railways, who 
conducted the enquiry, has specifi
cally stated that the breaking gear of 
both the locomotives were in good 
order. The thing started rolling at 
such a high speed that the driver 
posjibly lost control. It is an unfortu
nate accident.

Shri Joachim Alva: Has the Rail
way Board got any effective unit which 
promptly moves into a place of acci
dent, compares the present accident 
with the past one and sees that such 
things do not happen in the future?

Shri Shahnawaz Khan: 1 could
not follow the point.

Mr. Speaker: Has the Railway
administration any such unit to be 
rushed to the spot to find out what 
exactly is the cause and so on?

Shri Shaknawas Khan: We have 
a very comprehensive machinery. 
Over and above the Government^ Ins
pector of Railways, who deals ’with 
such cases, we have in our depart
ment experts who deal with thocs 
cases immediately any accident take* 
place. They make very thorough 
enquiries and effective steps are 
taken to prevent repetition o f such 
accidents.

Shri S. V. Ramaswami: W ill the
report be placed on the Table of the 
House?

Shri Shahnawaz Khan: That de
pends upon the view of the Communi* 
cations Ministry. That question 
should be addressed to the Ministry 
of Communications, not to us.

Mr. Speaker: It is for Minister of 
Railways to advise the Communica
tions Ministry whether it ought to 
be placed on the Table of the House 
or not. It is to avoid the same Minis
try examining the accident for which 
that Ministry is responsible, an
other Ministry has been requested 
to lend its offices. He w ill 
be a judicial officer and he w ill look 
into the matter as a judge and will 
make his report It is not for that 
Minister to decide whether it should 
be laid on the Table of the House or 
not. 1 do not intend calling upon 
that hon. Minister lo take up this 
responsibility. If the hon. Minister 
of Railways does not want the other 
Minister to take up this responsi
bility, he would not do so. It is en
tirely for the Ministry of Railways 
to do it or not to do it.

The Minister of Railways (Shri 
Jagjivan Ram): No, Sir, that is not
the legal position. The enquiry is 
made and the report is submitted to 
the Communications Ministry. The 
report is examined by that Ministry. 
So, it is for that Ministry to decide 
whether to publish that report or 
place it on the Table of the House or 
not to do that. The Railway Minis
try* is not competent to advise that 
Ministry to do this or that. That is 
the constitutional position.
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The Minister mt State in the Minis
try ot Transport u > i ConrnnmiatttaH 
<Shri Hnmayun K ab ir): The deci
sion rests with the Ministry of Com* 
municaticms, alter it has been decided 
by the Railway Ministry. (Laughter) 
Hon. Members ace laughing before I 
have -finished my sentence. A  deci
sion is taken after the Railway Minis
try ha* decided whether a prosecu
tion is to be launched or not about 
negligence. There is no contradiction 
between the two. The moment the 
Railway Ministry has taken a deci
sion that a prosecution is involved, 
then the Communications Ministry 
cannot place the report on the Table 
of the Mouse till the proceedings are 
completed.

Shri Tyagi; When it is sub judice, 
it cannot be published.

Mr. Speaker: The hon. Ministers
have evidently left it to me to decide.
I, therefore, call upon the hon. Minis
ter to place it on the Table of the 
House.

Shri Hnmayun Kabir: During the
last session when this question came 
up, we did want to place the report 
an the Table of the House but were 
advised by the Law Ministry that 
because proceedings have been insti
tuted, therefore, till the decision was 
known, they could not be placed on 
the Table of the House.

Shri Tyagi: Legitimately.

Mr. Speaker: The House is entitl
ed -to know from the hon. Minister 
some information. Some hon. Mem
bers wanted a report, arising out of 
this Question, to be placed on the 
Table o f the House. I requested the 
hon. Railway Minister to do that. He 
than said: it is not my responsibility, 
it is the responsibility o f the other 
Minister. The other Minister says: in 
case any prosecution has to be launch
ed or is being launched, it is not per
missible under the law to lay it on the 
Table o f the House. Now, I  would like 
to know the petition so far as prosecu
tion is concerned. I  would not advise

you to do anything which is against 
the interest of the prosecution.

If there is no prosecution, there 
cannot be any objection to its being 
laid on the Table of the House.

Star! Jagjlvan Ram: J have said 
generally; I am not talking about this 
particular accident. Generally the posi
tion is that the report is submitted to 
the Communications Ministry. During 
the last session when Shri Feroze 
Gandhi raised the question, I said that 
I w ill request the Communications 
Ministry -to place the report on the 
Table of the House. When I took up 
that question with the Communica
tions Ministry, I  myself was not 
aware that these complications w ill 
arise. Then, on examination in con
sultation with the Law Ministry, it 
was found that if, as a result of the 
report of the Inspector o f Railways, 
any prosecution in a court of law is 
to be launched, it w ill not be advisa
ble to make the report of the Inspector 
public.

Some Hon. Members: Why not?

Shri Jagjivan Ram: That I can’t say. 
Because the matter w ill be rub judice 
It is for you to decide. I f  no prosecu
tion is to be launched, I  shall certainly 
place the report on the Table of the 
House and make it public.

Some Hon. Members: Under what
la w ....

Shri Tyagi: The Home Ministry and 
the Law Ministry are also involved.

Mr. Speaker: Hon. Members seem 
to be too much excited over this small 
matter. Order, order. I am going to 
call upon the hon. Home Minister.

The Minister o f Home Affairs (Pan
dit G. B. Pant): As the Railway Minis
ter has already mid, i f there is no 
prosecution launched on the basi^ ot 
this report, it win be placed on the 
Table of the House. I f  a prosecution 
is to be launched, we w ill consider 
whether the law permits u » to place



it on the Tabic o f the House or whe
ther it w ill in any way prejudice the 
prosecution. There is no desire to 
withhold the report. Sooner or later 
it w ill be placed on the Table o f the 
House either before or after the pro* 
secution. That would be determined 
in the light of the provisions of the 
relevant law.

Shri Tyaci: Which Ministry decides, 
or has got the final decision of start
ing a prosecution or not starting a 
prosecution?

Mr. Speaker: We are going away 
into some other matters. The Railway 
Ministry which is responsible for that 
may advise prosecution, and the other 
agencies w ill take up the actual pro
secution in a court of law. I do not 
know if the hon. Railway Minister 
has made up his mind to prosecute or 
not finally, in which case.........

Some Hon. Members: It is the privi
lege of the House.

Mr. Speaker: Can I appoint a Com
mittee to launch a prosecution? Order, 
order. The hon. Home Minister has 
informed us that in case a prosecution 
has to be launched, it may not be pos
sible apart from the question of lega
lity to place it before the House. Also 
it is claimed that the Act under which 
the Inspector is appointed. possibly 
there are certain rules, I do not know, 
that the law Ministry has looked into 
it and feels that it is not legal to place 
it before the House or publish it 
while a prosecution is pending or is 
contemplated. I w ill examine the 
position. The hon. Home Minister has 
said that he w ill examine the position.

Pandit G. B. Pant: Yes.

Mr. Speaker: I  shall also look into
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Shri Narayanankntty Menon: May I
seek a clarification? The submission 
made by the Railway Minister was 
that both under the Constitution and 
under the Act, that Ministry or the 
otbatf .Ministry could not place the

report on the Table at the House. 
There is neither a provision Da the 
Constitution nor in the Act which pre
vents the Ministry from placing that 
apart from the propriety of placing 
that.

Some Hon. Members: That is the 
correct position. ,

Shri Bomayna Kabir: That is the
point under examination by the Law 
Ministry.

Shri Sadhan Gupta: May I make a
submission? This is a very important 
matter affecting our privileges. Be
fore you give a ruling, may we have 
a discussion on the matter and w ill 
the hon. Minister help us by pointing 
out the law under which there is pro
hibition? Because, normally, we are 
not prejudicing any prosecution. If 
we place it on the Table of the House, 
that by itself does not prejudice the 
prosecution because you have ample 
powers of preventing Publication. I am 
sure the Members w ill not publish a 
report which contains something pre
judicial to a prosecution if they know 
that there is a prosecution pending. 
Therefore, I do not think that merely 
for the reason that a prosecution is 
pending, the TepoTt should be with
held from us unless, of course, there 
is anything prohibiting it under the 
law itself. Therefore, i f  the Ministry 
could help us by referring us to the 
law, we may have a discussion.

Mr. Speaker: I can suggest at this 
stage, if any hon. Member would like 
to just inform me of any position con
troverting the position that has been 
said or taken by the Railway Minister 
or the Communications Minister that 
so long as a prosecution is launched 
or is contemplated, it is not permissi
ble to place it on the Table of the 
House, they may send short notes to 
me. I shall look into them.

Shri Naushtr Bharucha: There is no 
law on the point. Let them point It
out.

Mr. Speaker: Hon. Members wiH 
look into it and inform me end send 
short notes. 1  am not going te take a
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hastiy decision on this matter. They 
may do so in a day, in a week. There 
is no hurry.

Shri Sadhan Gupta: We can u k
them to produce the law.

’ Pandit G. B. Pant: I  have already 
said that there is no desire on the 
part o f the Government to withhold 
the report. We w ill examine the posi
tion. I f there is no difficulty from 
the point of view of the existing law, 
an attempt will be made to place the 
report on the Table of the House.

The Minister of Transport and Com
munications (Shri Lai Bahadur Shas- 
t r i ) : May I say a word? The legal as
pect may be examined and w ill be 
examined as the hon. Home Minister 
has said. For your information and 
for the information of the House, 1 
might say that quite a few reports 
have been published and placed on 
the Table of the House and in the L i
brary. As a general rule, all impor
tant reports pertaining to important 
accidents or major accidents are pub
lished for the information not only of 
the House, but of the people as a 1 
whole.

Shri Achar: May we know the pro
vision of law under which this is 
prohibited from being placed on the 
Table of the House?

Mr. Speaker: Hon. Members are un
necessarily talcing away the time of 
the House. Nobody has said absolu
tely that the law prohibits. The hon. 
Home Minister has said that he will 
examine. IS after looking into, I find 
that there must be some more elucida
tion, I  w ill take the assistance of some 
o f the hon. Members. .There is no 
difficulty in this matter. It does not 
call for a ruling.

W r i t t e n  a n s w e r s  "to 
QUESTIONS

Travel Agents

/Shri Morarka:
\  Shri Nathwani:

W ill the Minister of Railways be 
pleased to state:

/
(a ) whether it is intended to reduce 

the commission payable to the 
Travel Agents;

(b ) if so, to what extent it would 
be reduced; and

(c) the total amount paid to Travel 
Agents by way of commission during 
1956-57?

The Deputy Minister o f Railways 
(Shri Shahnawaz Khan): (a ) and (b). 
Yes, Sir. So far as tickets issued by 
Travel Agents for normal internal 
travel is concerned, the rate o f com
mission is be:ng reduced from the 
existing 5 per cent, to 3! per cent, with 
effect from 1-12-1957.

(c ) Approximately Ks. 5.8 lakhs.

River Ferry Service Fares

*183. Shri Rajendra Singh: W ill the 
Minister of Railways be pleased to 
state;

(a ) whether it is a fact that Ghat 
to Ghat booking between Paleza 
Ghat and Mahendrughat is not open;

(b ) whether the passengers travel
ling between these stations have to 
pay the penalty viz., twice the ordi
nary fares;

(c) if so, the reasons therefor; and

(d ) the action Government propate 
to take in the matter?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a ) Yes.

(b ) to (d ). There are separate ferry 
services licensed by the State 43ov- 
ernment exclusively to eater to tha 
passenger moving from one ghat to the
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other. No passenger can, there!ore, 
be booked t y  the Railway ferry from 
ghat to ghat, and such passengers de
tected over the ferry have to be charg
ed lares and excess charges as they 
would be travelling without tickets.

Drainage In Rural Areas of Delhi

* m . Shri A . S. Satgal; Will the 
Minister of Food and Agriculture be
pleased to state:

(a) whether on account o f defective 
system of drainage in Delhi rural 
areas £rops of considerable value have 
been damaged this year;

(b ) whether the Government is 
giving any priority to the drainage 
scheme;

(c ) which are the schemes under 
investigation; and

(d ) how much it w ill cost Govern
ment to remove completely this 
defective system of drainage?

The Minister of Food and Agricul
ture (Shrt A. P. Jain): (a ) Yes, Sir.

(b ) Yes, Rs. 4 lakhs have been al
ready sanctioned for desilting and 
grading of Najafgarh drain and the 
work is in progress and is likely to be 
completed before the next monsoon.

(c ) A  statement is placed on the 
Table of the Lok Sabha [See 
Appendix I, annexure No. 82].

(d ) Rs. 37.00 lakhs.

Dry Dock at Vlaahhapatnam

*19®. Dr. Ram ‘Subhag Singh: Will
the Minuter of Transport and Com
munications be pleased to state what 
progress has been made in construct
ing the Dry Dock in the Visakha- 
patnam shipyard?

The Minister o f State In the Minis
try » f  Transport and Commnnlratkms 
(Shri Humayun K ab ir): Against the 
total estimated cost of Rs. 215.00 lakhs 
tor this project, an expenditure of

about Rs. 2.33 lakhs has been incur
red on certain preliminary works 
which have been carried out on the 
basis of the Project Report of Messrs. 
Rendel Palmer & Tritton of U. K .f the 
Technical Consultants for this Pro
ject. Further implementation of this 
scheme has been held up for want o f 
funds during the current flnanc:-' 
year.

Power Supply from Bhakra-Nangal 
to Delhi, Punjab and Rajasthan

*191. Shri A jit Singh Sarhadl: W ill 
the Minister of Irrigation and Power
be pleased to state the quantity o f 
power expected to be given to Delhi, 
Rajasthan and Punjab out o f the 
Hydro-electric Projects at Nangal and 
Bhakra?

The Minister of Irrigation and Power
(Shri S. K. P a til): A  statement giving 
the required information is laid on the 
Table of the Lok Sabha [See Appendix
I, annexure No. 83].

Pension for Railway "Employees

*195. Shri Tangamani: W ill the Mi
nister of Railways be pleased to refer 
to the reply given to Starred Ques
tion No. 1191 on the 28th August, 19S7 
and state:

(a ) whether the Pension System 
has since been introduced on the 
Railways; and

(b ) if so, since when?

The Deputy Minister o f Railways 
(Shri Shahnawas Khan): (a ) and (b ). 
It has been decided to introduce the 
Pension System on the Railways with 
effect from 1-4-57 and orders are 
likely to issue within a week or two.

Rice Supply In Bengal

*19*. Shrimatl Rena Chakravartty:
Will the Minister of Food and A gri
culture be pleased to state:

(a ) whether it is a fact that cheap
er variety of rice undar modified
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rationing scheme is not available in 
West Bangal;

<b) whether they are aware that 
there is a consequent rise in price of 
rice in open market; and

(c ) whether, the Central Govern
ment propose to make any allotment 
of cheaper rice for West Bengal?

The Minister o f Food and Agricul
ture (Shri A. P. Jain): (a ) No Sir. In 
the districts, the cheaper imported 
Burma rice is still being distri
buted but in Calcutta American fine 
rice and indigenous varieties rice are 
being distributed at higher prices.

(b ) There has been no wide fluctua
tions in the market prices of rice in 
West Bengal recently.

(c ) Major part of the supply of rice 
to West Bengal from central reserve 
is already in the form of cheap coarse 
rice.

Anti-Sea Erosion Works in Kerala

*197. Shri Kodiyan: Will the Min
ister of Irrigation and Power be
pleased to state:

(a) whether the Kerala Govern
ment have submitted any proposal to 
the Central Government to extend 
the anti-sea erosion works now being 
carried on in certain selected places 
on the coast of Kerala to other affect
ed areas along the coast line;

(b ) if so, the nature of the propo
sal; and

(c ) the extent of financial aid 
sought for by the State Government 
in this connection?

The Minister of Irrigation and 
Power (Shri S. K. P a til): (a ) Yes,
Sir.

(b ) and (c). A  statement containing 
the requisite information is laid on 
the Table of the Lok Sabha. [See 
Appendix 1, annexur? No. 84],

Kotla and Ganguwal Plants of 
Bhakra Nangul Project

*198. Sardar Iqbal Singh: Will the
Minister of Irrigation amd Power be
pleased to state the date when the 
additional units at Kotla and Gangu- 
wal Electric Plants will be completed 
and power will be produced?

The , Minister of Irrigation 
Power (Shri S, K. Pa til): The addi
tional units at Kotla and Ganguwal 
Power Stations are expected to be 
commissioned in 1960-61.

Prevention of Cruelty to Animals

*199 S  Sbri D- C' sharm*:
*\ S h r i BhaXt Darshan:

Will the Minister of Food and A gri
culture be pleased to refer to the reply 
given to Starred Question No. 1559-A. 
on the 6th September, 1957 and state:

(a ) whether the recommendations- 
in the report submitted by the Com
mute on Prevention of Cruelty to 
Animals has been considered so far as 
the Government of India is concerned; 
and

(b ) if so, the decision taken there
on?

The Minister o f Food and Agricul
ture (Shri A. P. Jain): (a ) and (b ).
The recommendations made in the re
port submitted by the Committee on 
Prevention of Cruelty to Animals are 
still under the consideration of the 
Government of India.

Manufacture of Paper

*200. Shri Shree Narayan Has: W ill’ 
the Minister of Food and A g r ic u lt u r e
be pleased to refer to the reply given 
to Starred Question No. 2342 on the - 
18th May, 1956 and state:

(a) whether the exploratory scheme 
for paper manufacture from jute 
sticks worked out by the Indian Cen
tral Jute Committee has yielded a n y  
results;
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(b ) if so, the nature of results 
.achieved; 

( c) whether as a r esult of the ex-
per iment there is any likelihood of 
good prospects for this venture; and 

(d) whether the economics of this 
p roposal have been studied? 

The .Minister of Food and Agricul-
ture (Shri A . P . J ain): (a) Work 
.unde:- the exploratory scheme has been 
taken up at the Technological Re-
search Laboratories of the Indian Cen-
tral Jute Committee, but on account 
of lack of equipment, which is normal-
ly available only from outside the 
countr y , no appreciable pr0gre:os has 
been possible. Attempts are, however, 
being made to get the laborator y 
equipment manufactured locally as 
far as possible and work is expected 
to start in right earnest as soon as this 
is done. . _ .ac.U 

(b) to (d). Do not arise. 
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Rail-Sea Co-ordination Committee 

*202. Shri T. B. Vittal Rao: Will 
the Minister of Transport a nd Com-
m unications be pleased to state: 

(a) whether the examination of the 
recommendations of the Rail-Sea 
Co-ordination Committee has been 
completed; 

(b) if so, the nature of the decision 
arrive d at; and 

(c) if the reply to part (a) above 
be in the n ega tive the reasons for 
delay? 

The Minister of State in the Minis-
try of Transport and Communications 
(Shri Ht~mayun Kabir) : ( a ) to (c). 
The Rail-Sea Coordination Committee 
has made a number of recommenda-
tions of which the most important is 
in regard to the question of enhance-
m ent of coastal freight r ates. A stat e-
ment i~:.dicating the deci3ion taken by 
Government on this question is laid on 
the Table of the Lok Sabha. [See Ap-
pendix I, annexure No. 86]. The other 
reco:-:1mcndatio ns of the Committee 
are still under consideration of Gov-
ernment. 

Antlaman Forests 

,: ? [)3 f Sh~·i S. C. Samanta: 
..I · L Shri Sullodh Hasda : 

Wiil the Minister of Food and 
Agriculture be pleased to r efer to 
th e! reply given to Starred Question 
No. 1541 on the 6th September, 1957 
and state: 

(a) how much of the outstanding 
wage3 of labourers working under 
M/s. P. C. Ray and Co., h as been paid 
up to date; 

(b) how much of the r oyalties due 
has been recovered up t o d ate from 
sh ip- lands despatch ed to the m ain-
land ; and 

(c) whether a statement of royal-
ties will be laid on the Table year 
by year mentioning the dates of pay-
m ent also'? 

.. 

" 

/ 
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The Mfwhrter e f Toad mad A grtc*!- 
tere (S lut A . P. Jai6) :  (a ) Rs. 2,02,500.

(b ) and (c). A  statement is laid on 
the Table o f the Lok Sabha [See Ap
pendix 1, annexure No. 87].

Integral Coach Factory, Perambur

*204. Shri B. S. Murthy: W ill the
Minister of Rail ways be pleased to 
state:

(a ) the quantity of timber imported 
from Burma for the Integral Coach 
Factory, Perambur, Madras;

(b ) the cost of the same; and
(c) whether the same could not be 

found in India?

The Deputy Minister of Railways 
(Shrt Shahnawag Khan): (a ) No tim
ber has been imported for the Integral 
Coach Factory.

<b) and (c). Do not arise. 

Remodelling of Delhi Junction Station

*303. Sardar Iqbal Singh: W ill the
Minister of Railways be pleased to 
state the progress made in the scheme 
for remodelling of Delhi Junction 
Station?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): The remo
delling of M. G. portion estimated to 
cost Rs. 13:28 lakhs sanctioned in 
December, 1955— 60 p.c, has been 
completed.

B. G. portion estimated at Rs. 38:50 
lakhs sanctioned in June, 1957 has just 
been taken in hand and arrangements 
for constructing quarters in replace
ment of those required to be dismantl
ed for the Remodelling Scheme are in 
progress. Permanent way materials 
are being arranged.

Power House at B&rnni, Bihar
J

f  Shri Shree Narayan Das:
| Shri Radha Raman:
\ Shri Blbhntl Mishra: 
j Pandit D. N. Tiwary:
I Shri T. K. C hand hart:
L Shri Jhulan Slnha;

W ill the Minister of IrrigBtkm and 
Power be pleased to state the position

at present with regard to the estab. 
lishment of a Power House* at B&ru- 
ni in Bihar in view of the foreign 
exchange position?

0

The Minister of Irrigation 
Power (Shri 8 . K. Patil): The scheme 
for the establishment of a thermal 
power station at Barauni, consisting o f 
two power plants of 15,000 KW  each, 
has been included in the Second Five 
Year Plan. Due to the present diffi
cult foreign exchange position, Gov
ernment of Bihar are trying to obtain 
deferred terms of payment for supply 
of metarial and equipment for the 
station. The terms of payment are 
under negotiation between the Gov
ernment of Bihar, and the firms 
whose tenders have been found tech
nically suitable. Land for the Power 
House and attached quarters has 
already been acquired and taken pos
session of, and design and estimates 
for staff quarters have been finalised.

Air-Conditioned Coaches

22e f  Shri Rajendra Singh:
' Dr. Ram Snbhag Singh:

Will the Minister of Railways be
pleaded to state:

(a) what is the total amount the 
Railway has so far spent on air-condi
tioned coaches;

(b ) what is the expenditure so far 
made on employment of additional 
hands to administer and operate the 
air-conditioned coaches;

(c) how many seats are daily avail
able in air-conditioned coaches all 
over Indian Railways;

•

(d ) what is the average number of 
seats booked daily; and

(e ) what has been the earning* so 
far from the air-conditioned coaches?

The Deputy Minister of Railways
(Shri Shahnawas Khan): (a ) to (c). 
The information is being collected -and 
w ill be laid on the Table of the Lok 
Sabha in due course.
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Claims on N.E. Railway

227. Shri Rajendra Singh: W ill the 
Minister of Railways be pleased to 
state:

(a) the total amount of claims that 
the North-Eastern Railway had to 
pay in the following years respect
ively:—

(i) 1953-54
(ii) 1954-55
(iii) 1955-56
(iv ) 1956-57

(v ) and from 1st April, 1957 to 1st 
September, 1957;

(b ) the total amount of outstanding 
claims under consideration on the 
same Railway;

(c ) the total number of claims peti
tions preferred against pilferage and 
thefts on Paleza Ghat and Mokamah 
Ghat and the amount involved in the 
following years:

( i) 1955-56

(ii) 1956-57, and

(iii) 1st April, 1957 to the 1st Sept- 
tember, 1957;

(d ) whether it is a fact that cases 
of thefts and pilferages have not 
shown appreciable decline on the 
North-Eastern Railway; and

(e ) if so, what steps Government 
have taken or contemplate to take to 
seal the leaking points and bring to 
book the offenders departmentally?

The Deputy Minister of Railways 
(Shri Shaluiawas Khan): (a ) Total
amount of claims paid by North Eas
tern Railway year-wise was:—

1953-54
1954-55
1955-56
1956-57
1st April to 1st Sep

tember, ’57.

Rs. 36,69,779 
Rs. 37,12,503 
Rs. 53,62,744 
Rs. 53,93,694 
Rs. 18,77,299

(b ) Approximately Rs. 56,59,000 
as on 30th September, 1957.

(c ) Separate statistics are not main
tained, giving the number of claims 
preferred on account of pilferage and 
thefts at any individual stations such 
as Paleza Ghat and Mokamah Ghat.

(d ) No.

(e ) Does not arise. However, the 
normal precautions are being intensi
fied and extended.

Railway Lines

228. Shri Suranditf: W ill the Minis
ter of Railways be pleased to state-:

(a) the total mileage of the various 
rail tracks, Gauge-wise and Zone-wise 
and the area in square miles of each 
such Zone;

(b ) the Zones in which double lines 
now exist with their total length;

(c ) the Zones that were provided 
with new lines during the First Five 
Year Plan period; and

(d ) the Zones in which narrow 
gauge was converted into-metre or 
board gauge system during the same 
period?

The Deputy Minister of Railways 
(Shri Shaluiawas Khan): (a ) and
(b ). The Hon'ble Member presumably 
refers to the individual zonal Railway 
systems; his attention is invited to 
statement No. 8 in the “Report by the 
Railway Board on Indian Railways for 
the year 1955-56” Volume II, which 
contains the information regarding 
various rail tracks and double lines 
Railway-wise and Gauge-wise. Rail
way track being longitudinal, only the 
mileage can be stated and not the 
area in sq. miles for each zonal 
system.

(c) and' (d ). The information relat
ing to new lines and to conversion of 
N. G. lines is set out in Tables 1 and 
3 appearing on' pages 11 and 12 o f 
the pamphlet, “The progress o f the 
First Five Year Plan on Indian Rail
ways” , copies of which were supplied
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to the Members o f  Parliament along 
with the Budget papers for 1986-57.

Locomotives

229. Shri S. M. Banerjee: W ill the 
Minister of Railways be pleased to 
state the present cost of per locomo
tive produced in Chittaranjan Loco
motive Works? V

The D pn ty Minister o f Railways 
<Shri Shahnawaz Khan): The average 
cost of manufacture of a W.G. Loco
motive during the year 1956-57 was 
Rs. 4-08 lakhs excluding dividend 
charges.

Kangra Valley Rail Track

-230 /  Shri Hem Raj:
\Shrl Dal jit Singh:

W ill the Minister of Railways be 
pleased to state:

(a) v'.■’.other it is proposed to shift 
the Rail Track of the Kangra Valley 
Section Railway line between Jawan- 
wala Shahar and Guler Station;

(b ) if so, the reasons for the change; 
^nd

(c) the probable cost to be incurred 
thereon and when the work w ill 
commence?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a ) No.
Sir.

(b ) and (c). Do not arise.

Jaipur Post Office

231. Shri B. C. Mullick: W ill the
Minister of Transport and Communi
cations be pleased to refer to the
reply given to the Unstarred Ques
tion No. 339 on the 29th July, 1957 and 
state:

(a) whether the construction of 
Jaipur Head Post Office building has 
since been started; and

(b ) if . not, the reasons for the
delay?

The Minister of Transport and Com
munications (Shri Lai Bahadur Shas- 
tr i): (a ) No.

(b ) C. P. W. D. authorities have 
been unable to get a contractor for its 
exeoution despite repeated calls for 
tenders. The question of entrusting 
the work to State P.W.D. is under 
consideration..

Rural Co-operatives

232. Shri Shree Narayan Das: W ill
the Minister of Food and Agriculture
be pleased to refer to the reply given 
to Starred Question No. 1259 on the 
22nd September, 1954 and state:

(a ) whether the scope and fun- 
tions of any of the Extension Train
ing Centres have been enlarged so as 
to provide instructions to' farmers 
living in the vicinity in new develop
ments in Agriculture and in the fo»- 
mation of rural Co-operatives;

(b ) if so. the number of farmers 
who have received such instructions 
so far and the centres which have 
been doing this work; and

(c) whether the services of those 
instructors who were sent to Den
mark for study are being utilised in 
the manner suggested in the scheme?

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a) No. Not at
present. The extension Training Cen
tres are still entirely engaged in 
training Village Level Workers who 
bring the latest information on agri
culture and other allied subjects to 
the Villagers.

(b ) Does not arise.

(c) In view of the information given 
above, the services of most instructors 
are being utilised at the Extension 
Training Centres to train the Gram 
Sewaks for their job of helping the 
farmers and other Village people to 
improve and better organise fanning 
and other local rural occupations.

National Highways in Punjab

233. Shri D. C. Sharma: Will the
Minister of Transport and Communi
cations be pleased to state:

(a ) the'mileage of National High
ways running in Punjab State (route- 
wise); and
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(b ) the development schemes pro
posed?

The Minister o f State In the Minis
try o f Transport end Communications 
(Shri Homayun K ab ir): (a ) and (b ). 
Two statements giving the required 
information are laid on the Table. 
[See Appendix I, annexure No. 88.]

Distribution o f Foodgrains

234. Shri D. C. Sharma: W ill the
Minister of Food and Agriculture be
pleased to state:

(a ) whether the foodgrains which 
arrived m India in the months from 
April to November, 1957 so far have 
been distributed to all the States 
where there was deficiency; and 1

* (b ) if so, the State-wise quantity of
distribution?

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a ) and (b ). A  
part of the foodgrains which arrive 
in India are taken in the Central Re
serve and a part is directly distribut
ed from the docks to the recipient 
States. Distribution is also made from 
the stocks in Central Depots. The 
total quantity imported during April— 
October, 57 was 23:22 lakh tons, while 
the quantity distributed was 18-44 
lakh tons as follows:—

(In ’000 tons)
State Quantity

Andhra Pradesh 22-7
Assam 37-2
Bihar 296-2
Bombay 303-3
Delhi 54-9
Jammu & Kashmir 48-3
Kerala 151-9
Madhya Pradesh 22-8
Madras 71-2
Mysore 39-2
Himachal Pradesh 1-6
Orissa 71
Punjab 8-7
Rajasthan 171
V. P. 187-9
West Bengal 463-4
Tripura 19*1
Others 91-7

Total 1,844-3

Im port o f U m

2X5. Shir D. C. Sharma: W ill the 
Minister o f Food and Agriculture be
pleased to state:

(a ) the total quantity o f ' rice im
ported during the last 4 years, year- 
wise with its value; and

(b ) the quantity sold out o f the 
above imports and the total amount 
realised?

The Minister o f Food and Agricul
ture (Shri A. P. Jain): (a )

Year
Quantity 

(in 000 tons)
Value 

(Lakhs of

1953 175 1423
1954 603 4046
1955 265 1785
1956 325 1667

Total 1368 • +  8921

(b ) The entire quantity has already 
been sold and the estimated sale pro
ceeds amount to about Rs. 55 crores.

Railway Earnings

236. Shri D. C. Sharma: W ill the
Minister of Railways be pleased to 
state:

(a ) the earnings of Railways dur
ing each of the months of July, August 
and September, 1957 as compared to 
the corresponding months during the 
year 1956-57; and

(b) the reasons for the increase or 
decrease therein?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a )

(Figu-es in Lakhs)
1956 1957 Variations

July 2',62  29,S« J 1.96
August 26,62 31.52 + 4.90
September 26,11 29,81 + 3,70

Total 80,35 90,91 10,56

(b) The increase is partly due to in
crease in traffic and partly due to the 
enhancement from 61% to 12J% o f 
the supplementary charge ora Goods 
and Parcel traffic with effect ir o n  
1-7-57.
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A M n ta t  o f Funds Under UNICKF

W7. { Shri flhTM Narayan Das: 
Shri Ribbon Mishra:

Will the Minister of Health be 
pleased to 1*v »  ctat«>men  ̂ on the 
Table regarding allotments made
various catebur.ej ox programmes 
under UNICEF during 1957-58 sanc
tioned by the appropriate authority 
and state:

(a ) whether these allotments have 
been made for schemes already fram
ed or they are to be framed now; and

(b ) whether, any and if so, to what 
extent the Central Government or the 
State Governments concerned will 
have to participate?

Ttae Minister o f Health (Shri Kar- 
m arkar): Unicet observes calendar 
year and generally makes allocations 
for the various programmes twice a 
year (in March/April and September).

(a ) The allocations are made gener
ally in the form of supplies and 
equipment by the Unicef for schemes 
already framed by the State Govern
ments concerned or by the Centre, as 
the case may be.

(b ) The supplies and equipment 
from the Unicef are given to the State- 
Governments concerned for distribu
tion in such manner and through such 
agencies as the State Governments 
deem fit.

The details of allocations made dur
ing April and September, 1957 are 
as follow:—

A pril, 1957

(1) M aterral & Child Welfare (Development o f Primary
Health Cer.ti es) . . . . .  .

(2) T uberculosi'C or.tio l . . . . ' .
(3) Paediatric T ra il ii.gar.d Seivicesin  Madras .
(4) Goitre Conti ol . . .
(5) School and Pre-tchool feedirg (8,500 short tons skim

m ilk, f  1 eight only.

T o t a l

•1 ,5 15 ,0 0 0  
$  13 1,0 0 0  

$ 38,000 
$16 ,500

*383,000

$2,083,500

September, 1957

(1) M aternal and C hild  Welfare :
(a) Rural Health. (Development o f Prim ary Health

Ce trcs) . . . . . .  $1,546 ,000
(b) Hyderabad, Andhia Pradesh (Paediatric Train-

11 .g and S e r v i c e s ) ............................................$46,000
(e) Mad ras (Paediatric Training o f Nurses) . . $5,000

(2) Tuberculosis C ontrol:
(а) Equipment for three mobile case finding and ^

treatment units and for one mobile survey 
'  ur.it which are to begin operation in 1 958 

as essential parts o f  the new national T B  
control p iogiam m e$ 144,000 $196,000

(б) Vehicles to replace those provided earlier by
Ui.icef tor the B C G  campaign which will 
not be serviceable beyond 1958, 52,000.

(3} M ilk Conservation': Ahmedabad . . $330,000
(4) Penicillin Plant Pi oducticn (Deficit) . . . .  $25,52 1
(5) BCGAnti-T.B.Vaccinatior.(D eficit) ' $ i ,2 3 6

T otai. • $2 ,149 ,757

The allocation for 1958 will be known only in April next year.
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Restaurant Cars

240. Shri Kesha va: W ill the Minister 
of Railways be pleased to state:

(a) whether orders have been issu
ed banning the entry of passengers 
other than the 1st class into the res-' 
taurant cars; and

(b ) if so, what are the reasons that 
lead to bringing about this change?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a ) No such 
orders have issued. Passengers hold
ing II and III class tickets continue to 
enjoy the facility of travelling in the 
Restaurant cars without payment of 
extra fare, during meal hours only.

(b ) Does not arise.

Sale of Iron Hinges and Screws

242 /  Shrl Sl,bodh Hasda:
Y  Shri S. C. Samanta:

Will the Minister of Railways be 
pleased to state:

(a ) whether Government are aware 
of the fact that a large quantity of 
iron hinr.-x and screws manufactured 
by the Smitliv Workshop Kharag
pur. South Eastern Railway has been 
sold in the open market, and

fb) if so. whether Government 
have taken any action to stop such 
unauthorised sales0

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) Yes. 
Recent investigations have revealed 
unauthorised manufacture of steel 
hinges in the Smithy Shop of the Rail
way Loco Workshops at Kharagpur. 
Further investigations are continuing 
in regard to the exact number of such 
hinges and whether any portion there
of was taken out of the Workshops.
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(b) Yes. D ie  matter has been re
ported to the police who have already 

some arrest* in this connection. 
The departmental enquiries in this 
connection are still in progress.
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Eraakulam-Qullon Ballway

*45. Shri Kumaran: W ill the Minis
ter of Railways be pleased to state 
whether it is a tact that Government 
have decided to include Ernakulam- 
Quilon Section in the Madurai Divis
ion instead ol in the Olavakot Divi
sion?

The Deputy Minister o f Sallwaya 
(Shri Shahaawaa Khan): Yes.

Hospital at Nafarjuiuaafar D aa

M «. Shri T. B. V ittal Sao: WiU the 
Minister of Irrigation and Power be
pleased to refer to reply given to 
Starred Question No. 956 on the 17th 
August, 1957 and state:

(a) whether the Left Bank Hospi
tal at Nagarjunasagar Dam has sine* 
been opened for admission; and

(b) if not, the reasons therefor?

The Minister of Irrigation and Power 
(Shri S. K. Pa til): (a ) No.

(b) The Left Bank Hospital could 
not be opened in November, 1957 as 
programmed, owing to the failure of 
the Contractor to adhere to the sche
duled programme of construction. A l
ternative arrangements have been 
made to ensure completion of this 
hospital by January, 1958.

Medical College In Bankora District, 
West Bengal

J  Shri S. C. Samanta:
* \  Shri Barman:

W ill the Minister of Health be 
pleased to state:

(a ) whether Government is awars 
that a new Medical College in the
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rural areas of the district of Bankura, 
West Bengal, is being organised by 
the local people; and

(b ) whether in view of the shor
tage of medical personnel in the coun
try, the Central Government propose 
to give any assistance to this insti
tution?

The Minister of Health (Shri Kar- 
markar): (a ) Yes, Sir.

(b ) The Central Government have 
not received any request for granting 
assistance to this institution.

Accident on Sealdah Section

248. Shri Kumaraa: W ill the
Minister of Railways be pleased to 
s£ate whether it is a fact that five 
persons were fatally run over by
trains in the Sealdah Section of the 
Eastern Railway on the 24th Septem
ber, 1957?

The Deputy Minister of Railways 
{Shri Shahnawaz Khan): Five such
accidents occurred on the Sealdah 
Division of the Eastern Railway on 
24.9.1957 viz.,

three on the Sealdah-Naihati sec
tion in which three trespassers were 
killed;

<one on the Calcutta-Ballygunge 
section in which a Fireman was killed; 
and

the fifth on the Sealdah-Bongaon
section resulting in serious injuries to 
a person who attempted to detrain 
while the train was in motion.

Poultry Farm at Bhubaneswar

249. Shri Sanganna: Will the Min
ister of Pood and Agriculture be
pleased to state:

(a) whether it is a fact that a pro
posal to start a Pilot Poultry farm 
at Bhubaneswar by the Central Gov
ernment is under consideration; and

(b ) i f  so, with what results?

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a ) Yes.

(b ) The Government o f Orissa hav» 
agreed to place a plot of land - near 
Bhubaneswar at the disposal of the 
Government of India free of cost fo r 
setting up a Regional Poultry Farm 
there.
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New Women’s Hospitals In Delhi

263. Shri Bishwanath Roy: W ill the 
Minister of Health be pleased to 
state:

(a ) in view of the increasing popu
lation of Delhi whether any proposal 
is under consideration for starting 
new Women’s Hospitals and for 
increasing the number of beds in the 
present hospitals; and

(b ) whether any step has been 
taken under the Second Five Year 
Plan for improvement of the present 
hospitals?

The Minister of Health (Shri Kar- 
markar): (a ) and (b ). There is no pro
posal under consideration for starting 
new women’s hospitals in Delhi. 
During the Second Five Year Plan 41 
beds have already been added in the 
Victoria Zanana Hospital, Delhi. A  
maternity block consisting of 200 
Gynaecological and Maternity beds 
is proposed to be added to the Safdar- 
jang Hospital during this period. A  
scheme for the construction of new 
wards providing approximately 100 
additional beds in the Lady Hardinge 
Medical College and Hospital for 
Women and also a scheme for its ex
pansion are under consideration. A  
maternity block is proposed to be 
constructed in the Willingdon Hospi
tal during the Second Five Year Plan. 
Steps have also been taken for the 
general improvement of the Safdar- 
jang and Willingdon Hospitals. 
Besides this, it is proposed to add/ 
create approximately 1,077 beds for 
men and women in the varftkus 
hospitals/Health Centres in Delhi dur
ing the Second Five Year Plan.

Loudspeakers at Stations

2JM S  ^  Nathwani;
\  Shri Morarka:

W ill the Minister of Railways be
pleased to state:

(a) the names of the railway sta
tions on which loudspeakers are so 
far installed;

(b ) the total cost of these loud
speakers; and

«
(c) whether the equipment was 

imported from outside or purchased 
from Indian manufacturers?

The Deputy Minister o f Railways 
(Shri Shahnawa* Khan): (a ) A  state
ment is laid on the Table of Lok 
Sabha. [See Appendix 1, annexui* 
No. 90].
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(b ) Rs. 6,40,264/-
(c ) Partly Imported and partly pur

chased from Indian source*.

Ships built at Hindustan Shipyard 
Ltd.

US. Shri Abdul SaUm: W ill the 
Minister of Transport and Cotnmnnl- 
•atiooa be pleased to state:

(a ) how many ships w ill be ready 
for delivery from the Hindustan

Deadweight
G R T  . . . .  
Displacement (Total weight)
H .P . o f Engine 
T r ia l speed
Particulars ot Passenger 

Accommodation

Inter-State Scheme tor Control of 
Taws

254. ghrl Sanganna: Will the Minis
ter of Health be pleased to refer to 
the reply given to Starred Question 
No. 1195 on 26th August, 1957 in res
pect of the Inter-State scheme for 
the control of yaws and state the 
reasons for disparity in the amounts 
of expenditure and the number of 
patients treated among the three 
States?

The Minister of Health (Shri Kar
markar) : The reasons are as follows:—

(i )  the yaws control work started 
in the different States at different 
periods;

•
(ii ) there is difference in the extent 

of the areas under operation as well 
as in the incidence of the disease; and

(iii) the local problems and costs and 
the extent and speed of the surveys 
vary from State to State.

Shipyard (Private) Ltd., Visakhapat- 
naxn during 1957-58;

* (b ) the capacity o f each ship; and

(c ) the total tonnage -of each ship?

The Minister at State in the Minis
try o f Transport and CemmmUeattases 
(Shri Humayun Kabir): (a ) to (c). 
The following three ships are expected 
to be delivered during the year 1957- 
88:

M .V. M .V . M .V .
“ Anda “ State of “ Jsl*-
mans” Orissa” viknen"

4060 T 8000T 7000T
5934 5*69 45&4
7900 12402 10840
2100 4960 3800

13  knots 14  knots i i  knot
66 cabin N il. N il .

Class
550 Deck 

Pass

6x6

Non-payment of Salaries and A llow
ances to Railway Staff

/  Shri Narayanankutty Menon: 
Shrimati Parvathi Krishnan

Will the Minister of Railways be 
pleased to state:

(a) whether it is a fact that the 
salaries and allowances of the Rail
way staff in the Olavakot and Trichi- 
nopoly Divisions of the Southern 
Railway, have not been paid to them 
for several months;

(b ) if so, the reasons therefor; and

(c) what steps have been taken on 
the various representations made by 
the staff and the Labour Union in this 
regard?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a ) and (b ). 
Salaries due to staff are not in arrears. 
In the Olavakot Division there has, 
however, been some delay in the pay
ment of overtime and travelling al
lowances which fell into arrears in the
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TUsirint Offlcee prior to the Division-
etie*tk*L

On the Trichin opoly Division, there 
ere hardly «n y  arrears in respect of 
overtime. Payment of travelling al
lowance is, however, in arrears for 
about two months.

(c ) Additional staff have been de
puted to clear this work in arrears.

Rtee Purchase In Andhra

258.. Shri Narayananlnitty Mtwm: 
W ill the Minister of Food and A gri
culture be pleased to state:

(a ) the tonnage of rice procured by 
the Government of India from 
Andhra Pradesh during the months of 
August and September, 1957 sepa
rately;

(b ) what was the price given in each 
month;

(c ) what was the market price of 
rice prevailing in the Tadeppalli- 
gudam rice market in Andhra in the 
second week of August, 1957; and

(d ) what was the estimated sur
plus stock of rice in Andhra Pradesh 
in the beginning of August, 1957?

The Minister o f Food and Agricul
ture (Shri A . P. Jain): (a ) 5,160 tons 
in the month of August, 1957 and 
17,060 tons in the month of Septem
ber, 1957.

(b ) A  statement giving the prices 
paid during August and September, 
1957 is laid on the Table of Lok Sabha. 
tSee Appendix I  annexure No. 91]

(c ) Rs. 18.28 to Rs. 20.25 bagged per 
maund for different varieties of coarse 
(boiled and Raw) rice.

(d ) Approximately 2 lakh tons.

Central Water and Power Reeearch 
S tattoo, Khadakvaala

251. Shri 8. C. Samanta: Win the 
Minister o f Irrigation and Power be 
pleased to state:

(a ) how many sections are there In 
the Central Water and Power Re
search Station at Khadakvaala;

<b) what sort of works are gen
erally referred to this station by Hw 
State Research Organisations;

(c ) how the research works in d if
ferent States are being co-ordinated; 
and

(d ) what additional facilities are 
available to the Khadakvaala Station 
after its shifting from Poona?

The Minister o f Irrigation and Power
(Shri S. K . PatU); (a ) There are al
together 8 sections in the Central 
Water and Power Research Station, of 
which 4 are located at Khadakwasla 
and 4 at Poona.

(b ) Problems on hydro-dynamics, 
river training, navigation, flood cont
rol and harbours arising in connection 
with the design of river valley pro
jects and the principal waterways and 
harbours of the country are generally 
referred to this research station by the 
State Governments and other author
ities concerned for conducting hy
draulic model experiments.

(c ) Co-ordination of research work 
is done by the Central Board of Irri
gation & Power. This Board holds an
nually two sessions, at which all re
search problems which are investigat
ed by the State Research Stations, are 
discussed and knowledge is inter
changed. The Board has also set up 
a Standing Research Sub-Committee 
which reviews the programme and 
keeps a watch over the progress of 
research work in these stations.

(d ) The large quantity of water that 
is required for conducting the hydrau
lic model experiments is easily avail
able from the lake at Khadakwasala, 
while at Poona there was no such 
facility.

Swr *  fin rff 3  finm w

^ o .  fo g  i
fT f  ftf w r

t  f% fW ?  #  fkxrrft
% srctfsf % fW  v t f  ifN^rr w r  t f r  
| ?

* * *  vn W t (s ft W gW W  w t) J 
•ftw’TT mrtV wr ^  | «
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mffcff (suburban trains)
4  pfnr# % f a #  % f i w m  <r?#

^  f a t  5fr 1 w»fr 5T5T 3  wr^r ferr 
irtt t  ftr T̂-srcrra?r >Pt
irrfWlr % fawflf ^  < m  % fa t  
v m r  % (standard size) «t- 
^ ifu v  ( Commercial ad
vertisements) #  |  1

Goods Transport from  Marmayoa.

261. Shri Sugandhl: W ill the Minis
ter of Railways be pleased to state:

(a ) what was the daily average 
traffic (goods) handled by the South
ern Railway through Marmagoa port 
prior to the closure of Goa border;

(b ) what were the major commod
ities o f the traffic at that time;

(c ) the total quantity of goods 
transported, both ways, for the years 
1953-54, 1954-55 and 1955-56;

(d ) how this traffic is being moved 
now;

(e ) has much congestion occurred 
in the junctions of Ghorapuri, Gunta- 
kal and Bangalore; and

( f )  whether it is a fact that mang
anese ore is now being booked to 
Hubli and then transported to Karwar 
by motor trucks for further shipments 
by the S.T.C.?

The Depnty Minister o f Railways 
(Shri Shahnawaz Khan): (a ) About
7,500 tons, some part of which was 
moved by railway and the rest by 
other means of transport.

(b ) Metallic ores, coal, grain and 
pulses. Kerosene oil and general 
goods, the most important being 
metallic ores.

(c ) Thcr quantities transported by 
railway were:—

1953-64 600,000 (approximate)
1954-55 360,000 (approximate)
1955-56 110,000. (approximate)
(upto
November)

(d ) The traffic that was moving by 
rail to and from, stations in the Indian 
Union is now moving to  and tfpoe, 
other ports, principally Bombay, 
Madras, Vizagapatam, Cocanada and 
Masulipatam and in the case o f Coal 
direct from the collieries by rail.

(e ) No.
( f )  Yes.

Train Punctuality

262. Shri Sugandhi: W ill the Minis
ter of Railways be pleased to state:

(a ) the percentage o f punctuality at 
the passenger trains to scheduled time 
in the Gadag Sholapur M.G. section 
of Southern Railway during the- 
months of April, May and June fo r  
the last fpur years;

(b ) if trains have been unpunctual 
in general the reasons therefor; and

(c ) whether Government w ill intro
duce diesel engines for passenger 
trains to give relief to the travelling 
public in this area?

The Depnty Minister of Rail way* 
(Shri Shahnawaz Khan): (a )

Percentage of punctuality!

April

1955

57

1956

60
1957
50

May 44 41 36
June 42 41 34

N o t e .— Records pertaining to the- 
year 1954 are not available.

(b ) Scarcity of water and bad 
quality available during summer 
result in out of course detention for 
water and defects in engines respec
tively.

(ii) Seasonal rush of passenger 
traffic in summer.

(iii) Detentions to trains at Hotgi 
for connecting with Broad Gauge 
trains running late.

(iv ) Long non-controlled block 
sections which upset the operation of 
train services if one tram runs behind 
schedule.

(v ) The necessity to use light type- 
engines due to four major bridges on. 
the section not being upto the re
quisite standard.



7*7 W ritten Answers 15 NOVEMBER 1957 Written Answers 788

"The running at trains is specially 
watched on the Section. There is ttzi 
improvement in the performance from 
August onwards.

(c ) There is no proposal to utilise 
diesel engines on - this section.

Klft'JT? *RTTH ^  f^T f¥ :
(®p) WT f lw lv  IT  ̂ Slid ^

ftr gaffer ^SRTT
«tt isftafr^T *
f*»r?r <tt n  <ft »fT£

^ 7  $*<i <.ri;

(* r )  f^^R- %■
**rr 9XVTT * 5T !?«!? VTT# % # w
«n: P m t  v ^ f t ;  xftx

(*r) *rt ?t« tt w  *t<t qr *ft
f^ R  WT̂rft f% tfhfhfhT *pfr
ttw^ t t?r-nrtt vt sH? TPPt *r*fr 
^PrrfrqT fit^TT^ ^5PT 7* W  ^  ?

***H t («fr nr^sw 3T w f) :
( t ) fti4H TT «T*fV STS' ’Tiff 

t '

( ^ )  SZSM TC 5T?
V\K % snt % 3TT5T ?t
T $  t  »

(»r ) w  tk  ?r T̂i %
Tre crr*r ’rrrfetrf r̂acff f  1 % frr
aTK ^  ^nffzjr W  qr 
if 1 sfa srffep? mff î % 
*1^ 1*1 crc f^wTX ft^rr ipjt *jt nf+>w ipr^ 
m  VTcTTSTRT Vp6t 'T̂ t ^ I

?$5PT W f5(f? ^S*

: JRT
*rft ^  JRTT7 STT «P ^  f% :

(v ) W  TOK *?! m 9TRT $ f«F 
fist# f^ER *  fjpsz smpr <nr

tt#  mfwz# v t  «e r *f *
% *FTT°T WfT̂ t VfevTTf | ; tftT 

( « )  ^  W  HTTT7. TT T|[f
* f» r  finr ?TT trt^r f*ar ^  fsmfa % 
^r4«nt0 «psc^ v r  t  ?

^ * f*V  (« f t  W T^TW W t) : 
(w ) T O R  f%?ft 3T? f t  >̂f3»TT̂  
«pr «rm sr f̂ t , «Ffff% % efaff ?n^> 

w i<  ( level crossings ) ^
t  1 fT^rm itt< % ^  % 5^?r
vft W T K  t  I

( « r )  ?nrm- ^  ^55rr i

Congestion on South Eastern Railway

265. Shri Hagfaunatb Singh: W ill the 
Minister of Railways be pleased to 
state:

(a ) whether it is a fact that on 
account of the disruption of banking 
operations in Calcutta the congestion 
on South Eastern Railway rose to 
such a pitch that only 20 wagons 
could be despatched daily; and

(b ) if so, how much the Railway 
lost on account of this congestion?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a ) On
account of the bank strike in Calcutta, 
there was delay td release o f loaded 
wagons by the consignees at Shalimar 
and Ramkristopur goods depots, as a 
result of which about 500 wagons 
accumulated and remained under load 
for a period of about three weeks. On 
account of the accumulation of loaded 
wagons, restriction in booking —of 
goods traffic to these two depots was 
imposed from 20-9-57 to 11-10-57.

(b ) It is not possible to assess the 
financial loss to the railway with any 
degree of accuracy on account of this 
hold up of wagons.
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Enforcement o f Motor Vehicle 
Kale* tn Tripara

M7. 8hrt Dasaratha Deb: W ill the 
Minister o f Transport and Communi
cations be pleased to state:

(a ) whether Government are aware 
that Motor Vehicle Rules are not 
strictly enforced in Tripura;

(b ) whether it is a fact that largo 
number o f motor accidents are due to 
that; and

(c ) what steps Government propose 
to take to enforce Motor Vehicle 
Rules in order to minimise the num
ber of accidents?

The Minister of State in the Ministry 
o f Transport and Communications 
<Shri Homayun K ablr): (a ) It is not
a fact that the Motor Vehicles Rules 
are not strictly enforced in Tripura. 
The provisions of the Motor Vehicles 
Act, 1039, and the Tripura Motor 
Vehicles Rules, 1954, framed there
under, are followed strictly by the 
Tripura Administration.

(b ) No.

(c ) Does not arise.

Minor Port at Q nil on

268. Shri Knmaran: W ill the Minis
ter of Transport and Communications
be pleased to state:

(a ) whether Government are aware 
o f any proposal to develop a minor 
port at Quilon in Kerala; and

(b ) if so, at what stage is the pro
posal now?

The Minister o f State in the Ministry 
• f Transport and Communications 
(Shri Homaynn K ablr): (a ) Yes. A
scheme for the development at Quilon 
port is included in the Second Five 
Year Plan.

(b ) Development of Minor Porta is 
prim arily the responsibility o f the 
State Governments. The Kerala Gov
ernment have suggested the construc
tion o f a lighterage port at Than gas- 
eeri instead o f construction at a pier 
at Quilon with the ancillary facilities

as previously contemplated. In pursu
ance of the recommendation made by 
a Committee set up by the State Gov
ernment. Certain model experiments 
in this connection are in progress at 
the Poona Reeearch Station. A fter the 
results o f these experiments are 
known, they w ill be examined and a 
decision in the matter taken in consul
tation with the State Government.

Water Supply at Karjat

MS. Shri Assar: W ill the Minister 
of Railways be pleased to state:

(a ) whether it is a fact that Water 
supply to Karjat Grampanchayat is 
charged at Re. 1|- per thousand gal
lons instead of -|8|- per thousand 
gallons by the Central Railway 
authority;

(b ) whetfler Government are aware 
that there is no maintenance expendi
ture for that water storage; and

(c ) i f  so, the reason for the increas
ed rate of water supply?

The Deputy Minister o f Railways 
(Shri Shahnawaz Khan): (a ) Yes,
Sir.

(b ) No, Sir. Expenditure is actual
ly incurred on maintenance of the 
dam, pipe line etc. for supply of 
water.

(c ) Does not arise.

Telegraph System at Imphal

210. Shri L . Achaw Singh: W ill the 
Minister of Transport and Communi
cations be pleased to state:

(a ) whether it is a fact that Express 
and Ordinary telegrams from Imphal 
Telegraph Office are despatched ac
cording to serial number and no prio
rity is given to express telegrams 
according to a separate serial; and

(b ) it so, the reasons therefor?

The Minister o f Transport and 
CmunonleatloAS (Shri U 1  Babatar 
Sfeastri): (a ) No. Priority is g ive*
according to class o f the telegram.

(b ) Does not arise.
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1 m — M m  *t M t f n n  from 
Imphal

271. Shrt L . Achaw Singh: W ill the 
Minister o f Transport and Communl- 
g t ta u  be pleased to state:

(a ) whether it is a tact that tele
grams are generally despatched by 
ordinary mail from Imphal when tele
graph lines are dislocated;

(b ) whether it is a fact that the 
wireless service is available only for 
one hour per day when telegraphic 
messages are suspended;

(c ) the total number of hours 
during which the transmission of tele
graphic messages from Imphal Tele
graph Office was suspended during 
1957 so far; and

(d ) the number of Express and 
Ordinary telegrams despatched by 
ordinary mail during 1957 so far?

The Minister o f Transport and 
Communications (Shri Lai Bahadur 
Shastri): (a ) No. Only on some'
occasions.

(b ) No. It is normally available for 
7 hours during the day.

(c ) Land Line interruption hours 
aggregated 3053 hours.

(d ) 244 upto 30-9-57.

R. M. S. Division at Cuttack

272. Shri Surendranath Dwivedy:
W ill the Minister of Transport and 
Communications be pleased to state:

(a)- whether there is any proposal 
to downgrade the present R.M.S. Divi
sion at Cuttack;

(b ) i f  so, the reasons therefor;
(c ) when the Headquarters of the 

Division was located at Cuttak; and
(d ) what steps have been taken so 

far to justify it as a class I  Division?

The Minister o f Transport and 
Communications (Shri Lai Bahadur 
Shastri): (a ) A  class □  Officer has 
been posted in-charge o f the R.M.S. 
*N* Division at Cuttack, and formal 
orders for down-grading the 
*N* Division from class I  to Claw II 
daarge are under issue.

(b ) The strength of the Divisloa 
justifies only an officer in class II  as 
in-charge.

(c ) 1-12-1956.
(d ) Full staff as justified for the 

Division are already there and it has 
been found that there is no scope for 
adding any so as to justify its status 
being raised.

Trains between Howrah and I/Oharpwr 
Halt

273. Shri T. K. Chandhurl: W ill the 
Minister of Railways be pleased to 
state:

(a) whether the attention* of Gov
ernment has been drawn to the great 
hardship caused to the people of the 
Western parts of Murshidabad, West 
Bengal due to the absence of a single 
fast moving train between Howrah 
and Loharpur Halt, on the B.A.K. 
loop line of the Howrah Division of 
the Eastern Railway; and

(b ) if so, whether any proposal is 
under consideration of Government to 
run at least one Express or a Fast 
Passenger up and down train between 
Katwa Junction and Loharpur Halt or 
between Katwa Junction and Nimtita 
on this loop line, so as to serve the 
demands of traffic in the Western 
parts of the district of Murshidabad?

The Deputy Minister of Railways 
(Shri Shahnawax Khan): (a ) Loharpur 
Halt is situated only 2 miles from 
Nimtita. A t present, for passengers 
travelling between Nimtita and 
Howrah two trains each way are 
available. Out of these, Nos. S33 Up/ 
334 Dn. are through trains between 
Howrah and Nimtita and are scheduled 
to run through ten stations on the 
Howrah-Bandel Section. Further 
acceleration of these trains by elimina
tion o f the existing halts on the 
Band el-Nimtita section is not desirable 
as it w ill cause hardships to local 
traffic. Any Increase in the present 
speed o f these trains is also not prac
ticable due to the condition of the 
track and the stations on the Katwa- 
Nimtita/Loharpur Halt section being 
non-in terlocked.
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(b ) There is no such proposal and 
is also not justified from the traffic 
point of view.

Food Crop Reports

274. Star! T. K. Chaudhurl: W ill the 
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that the 
State Governments are required to 
submit a fortnightly report about thr? 
state of all crops including food-crops 
within their States to the Food and 
Agriculture Ministry of the Union 
Government;

(b ) whether such reports are re
ceived from the State Governments 
regularly;

(c ) whether it is a fact that some 
State Governments recently failed to 
send such reports in the month of 
September and October this year; and

(d ) the names of the defaulting 
States?

The Minister of Food and Agricul
ture (Shri A . P. Jain): (a ) The State 
Governments are required to submit 
to this Ministry weekly and not fort
nightly reports on weather and condi
tion of all crops, including food crops.

(b ) The weekly reports are received 
regularly though some time there are 
occasional delays in their receipt.

(c) No, Sir.

(d ) Does not arise.

A.C. Vestibuled Express Trains

275. Shri R. L. Reddy: Will the 
Minister of Railways be pleased to 
state:

(a) the total loss incurred by the 
bi-weekly A. C. Vestibuled Express 
trains run between Delhi and Madras 
and Delhi and Howrah till the 31st 
October, 1957; and

Cb) the expenditure incurred on 
publicity to popularise the said trains 
during the said period?

The Deputy Minister of Railways 
(Shri, Shahnawa* Khan): (a ) The cost 
of operation of individual trains is not 
ascertainable with any accuracy and 
it is, therefore, not possible to work
out the total loss or profit in working- 
the trams referred to.

(b) The information is being col
lected and w ill be placed on the table 
of the House.

Payments to Pakistan Railways

276. Shri Bangshl Thakur: W ill the 
Minister of Railways be pleased to- 
state the amount paid per year to the- 
Pakistan Railway as a carrying cost 
etc. of goods for Tripura from 1951 to 
1956?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): Goods traffic 
between India-Pakistan since 1949 is 
booked on the ‘Paid-To-Pay* systemr 
under which the freight on through, 
traffic due to each country is collected 
by it directly from the consigner/con
signee. Consignments for Tripura are 
sent through Rail-heads at Akhaura, 
Balia and Bellonia, which are Pakistan 
Railway stations. Consignees make 
payment at these stations while taking 
delivery for the share of freight due 
to the Pakistan Railway from the- 
border stations and no payment by 
Indian Railways on this account is 
either necessary or made to Pakistan 
Railways.

Power Supply to Tripura

277. Shri Bangshl Thakur: W ill the 
Minister of Irrigation and Power be-
pleased to state whether it is a fact 
that during the Second Five Year 
Plan the Government of India propose 
supplying cheap electricity to en
courage the establishment of local 
Industries and electrification of all 
Towns of Tripura and that for the 
purpose, the Tripura Administration 
proposes to purchase a few diesel 
Engines for the Divisional Towns o f 
Tripura?

The Minister o f Irrigation and Power 
(Shri S. K, Patll): The Government
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pf India, under the Second Five Year 
> lan, propose to electrify ail the towns 
in the country, with a population of
10,000 or above. By doing so, it is 
intended to help the small scale indus
tries in their development. In pur
suance of this policy it is proposed to 
electrify initially four sub-divisional 
towns in Tripura viz. Dharmanagar, 
Kailasahar, Khowai and Udaipur, and 
later the four towns viz. Teliamura, 
Amarpur, Melagarh, and Kumarghat. 
There is, however, no proposal for the 
present to electrify all the towns in 
Tripura. Arrangements are being 
made to reserve for the Tripura 
Administration for the above Schemes 
12 Nos. 50 KW  and 4 Nos. 25 KW  
Diesel Generating Sets, which are 
being received under the Canadian 
A id Programme.

h  *rntf (w fw
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Reservation Forms

279. Shri B. S. Murthy: W ill the
Minister of Hallways be pleased to 
state:

(a) the necessity of filling up the 
forms at Railway stations for reserva
tion of seats;'

(b ) the cost of stationery and extra 
staff employed; and

(c ) whether any representation was-
made for the discontinuance of the* 
system? '

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a ) Applica
tion forms for reservation of trains 
accommodation have been introduced 
to obviate confusion and complaints 
likely to arise from oral applications, 
to ensure that only bonaflde appli
cants secure reservation in proper 
turn and to enable the genuineness of 
reservations made by staff being 
verified by making subsequent checks 
with the passengers concerned.

(b ) The cost of stationery is nominal' 
being generally about 4 to 5 rupees 
per 1,000 forms. No extra staff have

,been employed except at two stations 
on the Central Railway, the average 
cost on this account being about 
Rs. 650 per mensem.

(c) Only two representations have- 
been received.

qrfrp l
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<ft<r $  ST# t<  fa r  x  «T2tft 

f ir e ^  «ift x ^ t  * €.k\9-*c x  tft *pft 1 1 

X T^ *UVi 'TT fa^  3  'T ^ t VT ^TX
H v?-*t.e. $  fa x K  «v»i4^m 3  snf*m
l>MI XT TfT $ I

4erN t twrt nflfiwww x w  $  
qzfhrt 

tft •pmww r w  : fm
*f* t x^ is t r u  v f it  ft; :

(*f ) 4xn ft ?txt

xftfiMIMTXld ^Ssnff $  *W  TX f t  
q e fW  w* firapf *nft ^  ; 

( i t )  «wt t x t  *5t * x  «reft<fl * *  
- v f t  w tot *ft nxr xt ;

(* t) w r  xx  HdfV^I m  >41̂ 1 
-xxrsr f t  <fFT t  ;

( x )  %5T VT*X $ ftf *X  VPS’ 
ffcflr t t  *mtft -fcr n rffx f f t  x  rff 
*rfx * fT t  x t *ax^fr f  tftr  x  Trfx ^  x x x  
X ft xrtft x xT f art x**?ft $ ?

r w *  w f * t  ( ^  «ntr^wnr m t ) :
( * )  *m pft ^  tfi>TT̂ <  % 
<=;£^-e:y #  qrftvr fv^p frirtt ^r 
wftr nhrrrt^K «ftr ^  »fNr
U ? »  3  1

(w )  T z fw  xnff sr#f
»nft f  1

(«t ) ft , T^ fw f
wmah Tt v^Hif̂ ti (normal 
expected ltfe) aft?r “spff t •

(*r ) *n fW f ^  w t r : t p N Y
w R tit ^nrnfr n f  f  w f fv  TTfrot ftm 
»Ttfr ^ *Ttt f’TRT c# jf 
t  1 tTtr t  nrfr ^ w m  t t  ^

fa  5T,fT̂ T ̂ T STHT 'T ?PT XTTT | q f  q iVSt 
tt?t ^  *rtnr t o  fft »mr #  ran# ^farT 
5HTFfV n tt ^ I TRTH WPT ?FT# VT 'mT 
1 ^] ‘M'l ^itiai %ftr ^[fa v^nr v  
«m rm r wrarft ^  t , ^ r  3̂% ^wnrr 

sr^t XT w r  1 ^nfr XTrft 
XFTTTt T  0 TTT VTrf ^  >ft ^ncni *PT
r r  t ^ n  | 1 T fa t  ^  ^  tt?t ^
^nftMi »t^- ^xTift xr^t 1 y Ih K  
fim  mn eft H K 'j-x e . t  ^ ft  q s ft 
ftrejM v t fr^TT 1 1

Jate

m .  Shrt Rameabwiw TaatU: WiU
the Minister of Food and Agrionltarv
be pleased to refer to the reply given 
to Unstarred Question No. 61 on tti* 
20th May, 1BS7 and state:

(a ) whether there is any scheme of 
advancing money to the growers 
against their jute in the villages; and

(b ) whether Government propose 
to start co-operative societies to buy 
jute at the peak season from culti
vators?
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Ik e  MMnter at h o d  aad A ff io d -
ta n  (Shri A. P. Ia in ): (a ) About 500 
Co-operative Marketing Societies are 
to be organized in jute growing State* 
viz., West Bengal, Orissa, Assam and 
Bihar. These societies w ill assist their 
members in obtaining loans on the 
pledge, of jute and other agricultural 
commodities.

(b ) There is no proposal to make 
large scale outright purchase of jute in 
peak season through Co-operative 
Societies.

Imported Foodgrains,

MS. Shri Balarama Kriahnaiah: W ill 
the Minister of Food and Agriculture 
be pleased to state:

(a ) whether it is a fact that stocks 
of food grains imported at some porta 
have been found short;

(b ) if so, the total quantity found 
short at each port in 1956, 1956 and 
1957; and

(c) steps Government have taken to 
remedy the situation?

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a ) Yes.

(b ) The accounts of foodgrains 
imported from abroad are maintained 
on financial year-wise basis. A  state
ment showing the quantities of food
grains short-landed during the last 
financial years 1954-55 to 1956-57 is 
laid on the Table of the Lok Sabha. 
[See Appendix I, annexure No. 92],

(c) The shortages are due to natural 
phenomenon on account of evapora
tion during voyage and different 
methods of weighment at the ports of 
loading and unloading e.g. while at the 
port of loading the weighment is done 
by mechanical equipment, the weigh
ment at the port of discharge is done 
by beam scales of weigh-bridges. 
These shortages are within reasonable 
limits considering the volume of 
imports, but steps are nevertheless 
taken to have proper supervision over 
the unloading and weighment opera
tions at the ports o f discharge.

Howrah and Sealdah Station Portex» 
and Godown Workers

884. Shri Bajeadra Singh: W ill the 
Minister of Railways be pleased to 
state:

(a ) whether he is aware o f the fact 
that Railway licenced porters Union, 
and Railway godown workers Union 
at Howrah and Sealdah Stations have 
launched satyagraha;

(b ) i f  so, the number of persons 
arrested so far;

(c ) the nature of their demands; 
and

(d ) the steps taken by Government 
in the matter?

The Deputy Minister of Railways 
(Shri Shahnawas Khan): (a ) Them
was a Satyagraha at Howrah station 
only in September last.

(b ) 120.

(c ) and (d ). The demands were:—

(a) Extension of Minimum Wages 
Act to parcel and Godown 
porters.

(b ) Recognition of licensed porters 
Union.

(c) Reinstatement of victimised 
licensed porters.

(d ) Transfer of some corrupt
mates from Howrah.

The position in respect of these 
demands is as under:—

(a) The matter is under considera
tion in consultation with the 
Ministry of Labour and
Employment.

(b) Licensed Porters not being
Railway employees, their
Unions are not eligible for 
recognition in accordance with 
the policy of the Government.

However, Committees of elected 
representatives of licensed 
porters have been constituted 
both at Sealdah and Howrah 
and the grievances of ■ the-
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licensed porters are discussed 
at the periodical meetings of 
these Committees with the 
Station Superintendent con
cerned for taking remedial 
action wherever warranted. 

■(c) There was no case of victimi
sation of licensed porters. 
However, some of the porters 
Involved in various assault 
cases and indiscipline were 
disallowed to work as licensed 
porters at Howrah, On a 
review of the matter some of 
them have been reinstated. 
The cases of some others are 
under review while in the 
case of the remaining few, it 
is not proposed . to reinstate 
them in view of their past 
record.

(d ) The allegations of corruption 
against the Mates concerned 
were not proved and the ques
tion of a transfer did not, 
therefore, arise.

Supply of Sleepers by Andhra 
Government

285. Shri B. S. Murthy: W ill the
Minister of Railways be pleased to 
state:

(a ) whether Andhra Pradesh Gov
ernment has offered to supply sleep
ers;

(b ) if so, the quantity thereof; and
(c ) the result of the said offer?

The Deputy Minister of Railways 
(Shri Shahnawa* Khan): (a) to (c). 
In 1956, the ex. Hyderabad State, now 
a part of Andhra Pradesh, offered to 
supply 45,000 sleepers to the Railways 
by 31st March, 1958. Nothing has 
"been received so far.

No other offers have been made by 
the newly constituted Andhra 
Pradesh.

Mall Vans

286. Shri Tangamanl: W ill the Min
ister of Railways be pleased to state:

(a ) the number of Mail Vans pro
posed to be constructed during the

Second Plan period for use in the 
Metre Gauge of the Southern Railway 
for In do-Ceylon Express and Trivan
drum Express;

(b ) whether it is a fact that the
accommodation in the Mail Van 4n 
Trivandrum Express is inadequate; 
and ,

(c) what steps Government propose 
to take to ease the congestion?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a ) 10
Metre Gauge Postal Vans with 

„ standard full van accommodation 
have been programmed to be built 
during 1957-58 in the Second Five 
Year Plan. These Vans are all allotted 
to the Southe;n Railway.

(b ) At present one standard full 
van accommodation is provided on 
Trivandrum Express. There is no 
complaint that this accommodation is 
inadequate.

<c) Does not arise.

Arecanut Research Centres

287, Shri Wodeyar: W ill the Minis
ter of Food and Agriculture be pleas
ed to state the amount alotted dur
ing 1957-58 to various Arecanut Re
search Centres in the States?

The Minister of Food and Agricul
ture (Shri A. P. Jain): A  sum of
Rs. 2,12,599 has been allotted during
1957-58 to various Arecanut Research 
Cent.-es in the States as per details 
below:—

S ta te  A m o u n t a llo tted

Rs.
1. West Bengal. 48,100
2. Assam. 44,070
3. Kerala (For Malabar

District). 38,300
4. Kerala (For Central

Travancore). 38,265
5. Mysore (Maidan Parts). 38,265
6. Orissa. 5,999

T o t a l 2,12,599
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D. D. (P ) A. Railway Accident near Karamtola

288. Shri R. 8. Tiwari: W ill the
Minister o f Health be pleased to 
.state:

(a ) the names of the members of 
the Delhi Development (Provisional) 
Authority nominated by Government;

<b) the principles underlying such 
nominations; and

(c ) whetiher any of the persons 
nominated to the Delhi Development 
.(Provisional) Authority has any 
direct or indirect interest in the 
colonising business?

The Minister of Health ( Shri 
Karmarkar): (a )
Central Government nominees:

1. Shri C. R. Krishnamoorthy,
Deputy Secretary, Ministry of 
Finance, representing that 
Ministry.

2. Shn A. V. Venkatasubban,
Deputy Secretary, Ministry of 
Health, representing that
Ministry.

3. Shri J. M. Rijhwani, Chief
Engineer, Central Public 
Works Department, re
presenting Ministry of Works, 
Housing and Supply.

Delhi Administration Nominees:

1. Shri Brahm Parkash.

2. Dr. Yudhvir Singh.

(b ) The nominees of the Central 
Government represent the concerned 
Ministries, namely, Finance, Health 
and Works, Housing and Supply. The 
representatives of Delhi Administra
tion were nominated on the recom
mendation of the then Delhi State 
Government.

(c ) No nominee of the Central Gov
ernment is directly or indirectly in
terested in the colonising business. 
Government have no information 
whether any nominee of Delhi 
Administration has any interest in 
colonising business.

289. Pandit D. N. Tiwary: W ill the 
Minister of Railways be pleased to 
state:

(a) whether any enquiry has been 
made in connection with the accident 
near Karamtola (E.R.) Railway Sta
tion on the night of 21st August, in 
which many persons were injured;

(b) whether it is a fact that a RS*!«- 
way contractor was responsible for 
this accident; and

(c) if so, the steps taken against 
the person concerned?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a ) Yes; as 
a result of a half cut tree 
brushing against 327 Up Passenger 
train while passing near Karamtola 
station 6 persons were inju. ed out of 
whom only 1 had grievous injuries.

(b ) The contractor as well as Ins
pector of Works, Sahibganj have been 
held responsible.

The Contractor failed to take neces
sary precautionary measures for the 
safety of passengers and the Inspector 
of Works failed to give specific in
structions to the contractor with res
pect of cutting the tree.

(c ) Necessary action against the 
persons responsible is being finalized.

Railway Training Schools

290. Shri Thlmmalah: Will the
Minister of Railways be pleased to 
state:

(a ) the number of training schools 
on each Railway;

(b ) how many candidates have been 
trained so far during this year; and

(c) what category of staff of rail
ways are being trained in these 
schools?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) to (c). 
The info.mation is being collected 
from the Railways and it will be laid 
on the Table of the Lok Sabha.
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W ater Supply gchwn«i  fa HtsnieKal 
F n d c r ii

891. Dr. Y . S. Parmar: W ill th*
Minister o f Health be pleased to 
state:

(a ) whether it is a fact that the 
public health department took up a 
water supply scheme for Cheog, near 
Phogu, Mahasu District, Himachal 
Pradesh;

(b ) whether it is a fact that no pro
per tank was made at the source o f 
the water and as such the water gets 
contaminated and supply become* ir
regular and inadequate;

(c ) whether Government are aware 
that ever since the scheme was start
ed by the department no water was 
available to village Damchr which 
used to be irrigated before; and

(d ) whether it is a fact that there 
are no qualified public health engi
neers with the Department and prac
tically all the water supply schemes 
have yielded no result*?

Th « Minister of Health (Shri 
Karmarkar): fa ) to (d ). The infor
mation is being collected'and w ill be 
placed on the Table of the Lok Sabha 
in due course.

Rebuilding of Naslk Railway Station

292. Shri Jadhav: W ill the Minister 
of Railways be pleased to state:

(a ) the amount spent on the re
building of the Nasik Railway Sta
tion;

(b ) whether the building operation 
Is completed;

(c) whether it is a fact that the 
Southern part of the building has 
cracked; and

(d ) the amount required to repair 
the cracked portion and ' who is to 
bear the costsT

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a ) The
estimated cost of the rebuilding of the 
station building is Rs. 2,28,273 and the 
expenditure booked upto October 1857

is Rs. 1,87,507. The accounts at fee  
work have not yet been closed.

(b ) Yes, Sir, in the month ot  
October, 1957.

(c ) There was some damage to the 
RCC beams which had sagged and 
some cracks had developed.

(d ) The repairs, excepting welding 
of reinforcement, have been carried 
out by the contractor at his cost and, 
therefore, the exact cost at the repairs 
is not known. A  sum at Rs. 849-32n.p.r 
the cost incurred by the Railway 
Department for welding the reinforce
ment etc., is being recovered from the 
contractor.

Electrification o f Igaipuri

29S. Shri Jadhav: W ill the Minister 
of Railways be pleased to state:

(a ) whether it is a fact that the 
Railways are supplying electric light 
for the Railway Tow n ' Igatpuri 
through a private concern;

(b ) if so, at what rate the Railways 
are supplying the power to the above
concern;

(c) at what rate the company ia 
supplying power to the public;

(d ) whether it is a fact that the 
District Municipality had approached 
the railways that the power supply 
be through their agency; and

(e ) if so, why it was refused?
The Deputy Minister of Railways 

(Shri Shahnawaz Khan): (a ) and (b ). 
The Railway have been supplying sur
plus electric energy to the Igatpuri 
Electric Supply Co., the local licencees, 
since 1938 at a flat rate of 2-5 annas 
per unit, to fed the Igatpuri Munici
pal Town.

(c ) The rates charged by the Supply 
Co. is not known to the Railways;

(d ) and (e). No, Sir. The Munici
pality at Igatpuri have not approach
ed the Railway for the supply o f 
electric energy through their Agency 
and the question o f refusal does not 
arise.
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Postal Stamps depicting b d lu  Poe**

29*. Shri Abdul Salam: W ill the 
lAnister of Transport and Communi
cations be pleased to state the num
ber of Indian Poets who have been 
honoured, by publishing their por
traits in Postal Stamps?

The Minister o f Transport and 
Communications (Shri Lai Bahadur
Sbastri): Six, namely, Kabirdasa,
Mirabai, Tulsidasa, Surdasa, Mirza 
Ghalib and Rabindranath Tagore.

Railway Over-brldpe at Jullundur

295. Sardar Iqbal Singh: Will the
Min is to:- of Railways bo pleased to 
state:

(a) the progress so far made in the 
construction of the over-bridge bet
ween Jullundur Cantonment and Jul- 
lundur City;

(b ) the scheduled time allowed for 
the construction of this bridge and 
whether the work will be completed 
within that time; and

( l ) if not, the reasons the efor?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) The
construction has not been started.

(bl Does not arise in view of reply 
to (a)

(c) An estimate amounting to 
Rs. 1,54,562 for providing a road over
bridge at Mile 253 for Cfrand TrOHk 
Road between Jullundur Cantt, and 
Jullundur City was sent to the Gov
ernment of Punjab in May, 1956. 
Since then, the matter has been under 
correspondence with the Government 
of Punjab. The final data have been 
received from the Government of 
Ihinjab in connection with the design 
o f the b^ddge on 2nd August 1957 and 
the proposal* are being flnaXised by 
the Northern Railway Administration.

Bailway High School at Ferocepore 
Railway Colony

2M. Sardar Iqbal Singh: W ill the
Mini* tar o f Railway* be pleased to 
State the present position regarding

the setting up of proposed Railway 
High School at Ferozepore Railway 
Colony?

The Deputy Minister of Railway* 
(Shri Shahnawa* Khan): There is no 
proposal for setting, up a Railway 
High School at Ferozepote.

Railway Wagons

297. Shri Yadav: Will the Minister 
of Railways be pleased to state:

(a) whether Government are aware 
of the difficulties regarding availabili
ty of railway wagons, which caused 
the closure of the Garividi group of 
mines in Andhra Pradesh; and

(b ) if so, the steps taken to ensure 
that a similar situation does not occur 
in future?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a ) and (b). 
As a result of representations received 
from the Mine Owners of Garividi 
area in June, 1957, arrangement for 
movement of manganese ore from this 
area to Vizagapatarfi Port have already 
been made to the maximum extent 
feasible consistent with the existing 
rail as well as port capacity. A  daily 
quota of 25 to 30 wagons per day 
lvis been fixed for movement of this 
traffic and loading from July to 
October has been well above the quota 
except during the periods in August 
and September when on account of 
labour strike at Vizagapatam Port, 
loading had to be reduced. The total 
stock of manganese ore lying at 
Vizagapatam Port as on 31st October
1957 was 2,49,562 tons representing 
roughly 30 ships loads.

It is not known whether the mine* 
m the Garividi area were closed for 
short supply of wagons.

Capacity of India’s Porta

298. Sardar Iqbal Singh: Will the
Minister of Transport and Communi
cations be pleased to state the capa
city of Bombay, Madras, Calcutta, 
Kandla, Cochin and Visalchapatnam 
Ports and to what extent it falls short 
of the demand?

Written Answer* 80S
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The Minister o f State in the Minis
try of Transport and Communications 
(Shri Humayun K ab ir): It  is difficult 
to express the ^capacity of major ports 
in precise figures. The total traffic a 
port can handle is dependent not only 
on the physical facilities available 
such as berths, cranes and other 
equipment, but also on a variety of 
other factors such as the rate of 
arrival of ships, the capacity of sur
face transport (rail, road and inland 
water transport) connecting the port 
to its hinter-land, obligations placed 
on the trade by Customs and other 
import |export formalities, tide and 
weather conditions, the number of 
shifts worked, labour output, etc. 
most of which are variable. The 
actual traffic handled by the ports of 
Calcutta, Bombay, Madras. Visakha- 
patnam. Cochin and Kandla in the 
year 1956-57 are given below:—

Calcutta
Bombay
Madras
Visakhapatnam
Cochin
Kandla

8'9 million tons 
12-2 million tons
2 6 million tons 

1'5 million tons 
1-8 million tons
0-5 million tons

2. The Ports of Calcutta and Bom
bay are able to handle the tonnages 
mentioned above without undue strain 
except on occasions when there is 
bunching of ships. Cochin and 
Kandla are able to handle the exist
ing trade with ease. The traffic 
handled by Madras and Visakhapat
nam is much in excess of what can 
easily be handled by the present 
facilities. Development works are 
being undertaken under the Second 
Five Year Plan at ail the major ports 
to provide the additional facilities 
required to enable them to handle the 
increase in trade that is anticipated.

Development of Minor Porta

299. Sardar Iqbal Singh: Will the
Minister .of Transport and Communi
cations be pleased to state:

(a ) whether the Government of 
India have any proposals for develop
ment o f the minor ports;

(b ) if so, the names o f the ports to
be developed; and mm *

(c ) the nature of the proposal and 
the decision taken thereon?

The Minister ot State In the Minis
try of Transport and Communications 
(Shri Humayun K abir): (a ) to <c). 
The development of minor ports is 
primarily the responsibility of the 
State Governments. The Central 
Government gives financial assistance 
for the execution of schemes included 
in the Five Year Plans. A  statement 
showing the minor ports in the Mari
time States which are to be developed 
in the Second Plan period is laid on 
the Table of the Lok Sabha. (See 
Appendix I, annexure No. 93). The 
development schemes for these ports 
included in the Plan comprise facili
ties for the landing, handling and 
storage of cargo, navigational aids, 
etc.

Stores Purchase for Bhakra Nangal 
Project

300. Sardar Iqbal Singh: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether purchases of certain 
stores for the Bhakra Nangal Project 
are made through the agency of the 
Directorate of Supplies and Disposals;

(b ) if so, what main items are pur
chased from disposal; and

(c) total amount of purchases, year-

The Minister of Irrigation and Power 
(Shri S. K. Pa til): (a ) to (c). The 
required information is being collected 
and will be laid on the Table of the 
Lok Sabha as soon as possible.

Viscount Services

301. Sardar Iqbal Singh: Will the
Minister of Transport and Coounnal- 
citions be pleased to state:

(a ) the total number of routes at 
present operated by the Indian A ir
lines Corporation and A ir India Inter
national; .
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(b ) whether there is any proposal 
to extend Viscount Service on other 
routes; tund

(c) if so, the details of the same?

The Minister of State in the Minis
try o f Transport and Communications 
(Shri Humayun K ablr): (a ) The
Indian Airlines Corporation is operat
ing at present on 45 air routes and 
A ir India International Co.poration 
on 13 rjButes.

(b ) and (c). In addition to the 
present Delhi/Calcutta/Rangoon/
Calcutta/Delhi Viscount route the 
Indian Airlines Corporation have a 
tentative plan to operate the Viscount 
on the following routes:—

1. D e lh i/B o m b a y /K a ra c h i/B o m 
bay/Delhi.

2. B o m b a y /D e lh i/K a ra c h i/D e lh i/
Bombay.

3. Bombay/Calcutta/Bombay.

4. Bombay/Madras/Trichy/Co-
lombo/T. ichy/Madras/Bom- 
bay.

5 Delhi/Hyderabad/Madras/Cal
cutta

6. Calcutta/Madras/Hyderabad/ 
Delhi.

7 Calcutta/Delhi/Calcutta—with 
an extension Delhi/Sri
nagar/Delhi at a later date 
if possible.

Working of Indian Airlines and Air 
Indta Corporations.

302. Sardar Iqbal SingR: Will the
Minister of Transport and Communi
cations be pleased to state:

(a) the total amount advanced so 
far by Government towards the capi
tal of Indian Airlines Corporation and 
A ir India International; and

(b ) total amount paid to former 
ahare-holde.s as compensation?

The Minister af State la the Minis
try o f Transport and Cemnnlcstlons 
(Shri Hamayan K ablr): (a ) The total

amount advanced upto the end of 
October, 1957, by Government to
wards the capital of the two A ir 
Corporations is as follows:—

(i) Indian Airlines 
Corporation. Rs. 10,20,74,000

(ii) Air-India In
ternational
Corporation. Rs. 10,20,74,000

TOTAL: Rs. 18,81,97,000

Out of the above the Air-India In
ternational Corporation have refunded 
a sum of Rs. 1886 lakhs on the 17th 
September, 1957.

(b) The attention of the Hon’ble 
Member is drawn to para 25 of the 
43rd Repo.t of the Estimates Com
mittee on the Indian Air'ines Cor
poration and para. (4) of the 3rd 
Annual Report of the A ir India In
ternational Corporation for the year
1955-56, which are available in the 
Fa.liament Library.

Superior Service of Indian Railways

303. Sardar Iqbal Singh: Will the
#Minister of Railways be pleased to 

state:

(a) the percentage of appointments 
in the superior service (Class 1) of 
Indian Rai'ways made tnrough com
petitive examinations and by promo
tion;

(b ) the number of Class II Officers 
p omoted to class I during 1955-53,
1956-57;

(c) the minimum and maximum 
grades of pay scales of Class I ser
vice; and

(d) the total number of officers in 
this scale at present.

The Deputy Minister o f Railways 
(Shri Shahnawaz Khan): (a ) 66 2/3
per cent, for appointments made 
th ough competitive examinations, out 
of which a special quota at 16 2/S 
per cent, has been set apart for
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absorption of ex-State Railway Offi
cers till such time each eligible officer 
has had one chance of being consider
ed for promotion and 33 1/3 per cent- 
by promotion.

(b ) 1955-56 1950-57
21 81

(c ) A  statement is laid on the Table 
of the Lok Sabha. [See Appendix I, 
annexure No. 94.]

(d ) The information is being collect
ed from the Railway administrations 
and will be laid on the Table of the 
Lok Sabha as soon as it is received.

Sugar Factories

304. Sardar Iqbal Singh: Will £Ke
Minister of Food and Agriculture be 
pleased to slat£ the full requirement 
of sugar cane for running all the 
factories to their full capacities for 
the fu ’l crushing season?

The Minister of Food and Agricul- 
ture (Shri A. P. Jain): The sugarcane 
requirement of factories tor the 1957- 
58 season is estimated at 21 0 million 
tons.

Payment of Claims

305. Sardar Iqbal Singh: Will the
Minister of Railways be pleased to. 
state:

(a) the total value of claims so far 
paid by the Railway Depa.'tment to 
traders in the Ferozepore and Delhi 
Divisions of Northern Railway from 
1955 for the loss of their goods; and

(b ) the total number of claims at 
present under .consideration?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan)f (a ) The
amount paid, for the years 1955, 1956 
and for 1957 upto 30th September, is 
Re. 47,63,819.

(b ) The total number of claims out
standing in regard to ‘ Delhi and
Fereeepore Divisions of the Northern 
Railway, as on 30th September, 1957, 
is 1,634.

8*4

Representatives from the Recognised
Unions.

306. Sardar Iqhal Singh: W ill the 
Minister of Railways be pleased 'to
state:

(a) the number of representations 
received from the Recognized Unions 
in 1956-57; and

(b) the number of cases pending for 
decision and the number disposed of
so far?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a ) and (b ). 
The necessary information is being 
collected and will be laid on the 
Tab'e of the Lok Sabha.

PAPERS LAID ON THE TABLE

Amfviimcnts to the Indian Admi- 
NtoTKATJVE Service (Pay) Rules

The Minister of State in the Minis
try of Home Affairs (Shri Datar): I
beg to re-lay on the Table, under sub- 
sect'on (2) of Section (3) of the All 
India Services Act, 1951, a copy of 
the Notification No S R O. 2726 dat^S 
the 31st August, 1957, making certain 
amendments to the Indian Adminis
trative Service (Pay) Rules, 1954.

I also beg to lay on the Table, 
under sub-section (2) of Sec
tion (3) of the A ll India Services Act. 
1951, a copy of the Notification 
No. 3391, dated the 26th October, 1957, 
making certain further amendment to 
the Indian Administrative Service 
(Pay) Rules, 1954.

(Placed in Library. See No. LT- 
353/57].

A n n u a l  R e po r t s  o r  I n d ia n  A ir l in e s  
C o r p o r a t io n  a n d  A ih - I n d ia  
IfmaiNATiONAL C o r p o r a t io n

The Minister of State in the Minis
try of Transport and Comm unieaUoss 
(Shri Humayun Kabir): I beg to lay 
cm the Tab'e, under sub-section (2 ) 
o f Section 37 o f ttie A ir Corporations

Probation of 15 NOVEMBER 1957 Offenders BiU
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Table

Act, 1953, a copy of each of Che 
following Reports:—

(1) Annual Report of the Indian 
Airlines Corporation for the 
year 1956-57. (Placed in 
Library. See No. LT-354/57]

(2 ) Annual Report of the A ir-
India International Cor
poration for the year 1956-57. 
(Placed in Library. See No. 
L T -355|57.)

Shri Biren Roy (Calcutta South- 
West): W ill they be made available 
to the Members?

Mr. Speaker: Are the reports
p.inted?

Shri Humayun Kabir: They have
been printed and they are also in the 
Library of Parliament.

Mr. Speaker: Copies are in the
Library.

Shri Biren Roy: If we like, w ill we 
got copies?

Mr. Speaker: It is not that every 
book or report that is circulated.

Shri Biren Roy: I thmk this should 
be circulated to the Members.

Mr. Speaker: I will consider. Are 
sufficient copies available?

Shri Humayun Kabir: If sufficient 
copies ar'e available, I shall certainly 
have them distributed.

Mr. Speaker: Even if sufficient
copies are not available, such of the 
copies as are available can be given 
to the Notice Office and such of the 
Members as are keen may look into 
thfem.

Shri Humayun Kabir: I f  a dozen
copies are sent, w ill that be enough?

Mr. Speaker: That is enough.

N o t if ic a t io n s  is s u e d  u n s k  t h t  
E s s e n t ia l  C o m m o d it ie s  A c t

The Minister « f  Co ip tw tiM  (Dr.
S. Deatunukh): I  beg to lay on the

Table, under sub-section ( 6) of Sec
tion 3 of the Essential Commodities 
Act, 1955,'a  copy of each of the 
following Notifications:—

(1) S.R.O 2987, dated the 21st 
September, 1957.

(2) S.R.O. 2988, dateS the 21st 
September, 1957.

( Placed in Library. See No. L T - 
356/57.)

BUSINESS OF THE HOUSE

The Minister of Stale in the Minis
try of Home Affairs (Shri Datar): On
behalf of Shri Satya Narayan Siriha, 
I wish to make this statement regard
ing the work in the next week.

With your permission, Sir, I rise to 
announce that Government business 
in this House during the week com
mencing Monday, November 13, will 
be taken up in the following order:—

(1) Any unfinished item of legisla
tive business carried over from today’s 
order paper.

(2) The Navy Bill, as reported.

(3) Discussion on the Interim re
port on the activities of the L ife Insu
rance Corporation on a motion given 
notice of by Sarvashri S. C. Gupta 
and Radha Raman.

( 4) Further discussion on the Se
cond Five Year Plan on Wednesday, 
November 20.

(5) Resolution given notice of by 
Shri Naushir Bharucha in regard to 
the Reserve Bank of India Ordinance 
(No. 6 of 1957).

( 6) The Reserve Bank of India 
(Second Amendment) Bill.

(7) The Delhi Municipal Corpora
tion Bill, as reported.

( 8) The Delhi Development Bill, as 
reported.
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PROBATION OF OFFENDERS BILL 
Mr. Speaker: The House w ill now 

resume further consideration of ttut 
following motion moved by Shri DaUir 
on the 14th November, 1957, namely: — 

“That the Bill to provide tor 
the release of offenders on proba
tion or after due admonition and 
for matters connected therewith, 
be taken into consideration."
Shri Da tar may continue his speech. 
The Minister of State in the Minis

try of Home Affairs (Shri Da tar):
Yesterday I pointed out how the ques
tion of the reform of an offender has 
to be approached from certain modem 
and human points of view. Now I 
shall give the history of this legisla
tion.

So far as England is concerned, they 
had an Act known as the Probation 
of Offenders Act in 1907. In India in 
1925, long before the advent of power, 
this question was taken into conside
ration, and a conference of the Inspec- 
tors-General of Prisons was held at 
which they suggested that in India 
also we should have an Act on the 
model of the British Act. The then 
Government of India prepared a 
draft Bill in 1931 but subsequently 
they dropped this matter as they 
found their hands were full with other 
legislative business. Then in 1934 this 
question was again taken up. and a 
conference of the Inspectors-General 
of Prisons recommended that immedi
ately some action might be taken for 
the purpose of bringing on the statute- 
book a law regarding the probation of 
offenders. Then the Government of 
India informed the then provincial 
Governments that inasmuch they had 
no time to take up this question, the 
provincial Governments might pass 
legislation in their own legislatures. 
Accordingly, it will be found that 
Madras and then Central Provinces 
had legislations in 1936 and the 
then United Provinces and Bombay 
had legislations in 1938. Mysore and 
Bengal also had their own Acts. But 
these Acts were incomplete in them
selves, and a large number of States 
had no Acts in this respect at all, and 
therefore the question was taken up

again after the advent of power In 
1952. We had a conference o i lu -  
pec to rs-General of Prisons in 1BCS, and 
they recommended that something haft 
to be done in order to improve the 
position of an offender, and if it were 
possible he should either be released 
after admonition or released on pro
bation, and therefore this question 
ought to be taken in hand as early as 
possible.

By that time the United Nations ex
pert on criminology, Dr. Reckless, 
came to India. He toured in different 
parts and he made a report which laid 
down a number of very good and salu
tary principles in regard to this ques
tion, and his specific recommendation 
was that there ought to be a uniform 
and complete law in India generally 
on this model of what we had in U.P. 
namely the U.P. First Offenders Act.

This question was also considered 
by a conference of probation officers 
held in the same year, and they also 
desired that this question should be 
taken into account. They made a 
number of suggestions which have 
been incorporated in this Bill, and 
thus we have the Bill before us.

The question was also considered as 
to whether we should modify or ex
pand the provisions of section 562 of 
the Code of Criminal Procedure. 
There also, as you are aware, so far 
at. the fin>t offenders are concerned, it 
is open to the court to admonish him 
or to pa.ss an order for probation, and 
therefore, the question arose whether 
it would be sufficient to add more pro
visions to the Criminal Procedure 
Code, or we should have a seperate 
Bill dealing with all the different as
pects of the question. Naturally, the 
Criminal Procedure Code could nqt 
deal with certain other aspects to 
which I shall draw the attention of 
the House.

This question was referred to the 
State Governments, and they were of 
the view that it is better to have a 
comprehensive law on the subject 
under a separate Act Instead of adding
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some more sections to the Code of Cri
minal Procedure. That is the reason 
why we have brought forward this 
B ill which has been generally accept
ed by all the States.

The principles laid down in this 
Bill may be briefly summarised by 
me here. The present Bill deals not 
only with the question of releasing a 
person who has • been convicted, on 
probation, but it is possible to deal 
with this case from a different point 
o f view and perhaps at an earlier 
stage.

If, for example, a man has commit
ted an offence, there is a trial and the 
court comes to the conclusion that he 
is an offender, but before actually and 
formally convicting him and sentenc
ing him to a term of imprisonment or 
fine as the case may be, is it possible 
or would it be desirable to release 
him after admonition? That is the 
first new principle introduced in this 
Bill. We have this principle accepted 
in some of the former provincial legis
lations. However, in respect of certain 
offences which have been mentioned 
in clause 3—certain forms o f theft, 
criminal misappropriation of movable 
property, cheating etc.,—for which 
punishment under the Indian Penal 
Code does not exceed two years, if 
there is no previous conviction, it is 
open to the court to consider the ques
tion whether instead of sentencing 
him to a term of imprisonment or fine, 
it would not be better to release him 
on probation of good conduct, or after 
due admonition.

Incidentally, I would point out that 
wo have purposely used the expression 
“hold guilty” , which is not a formal 
expression, and not the expression 
“convicted” which is the legal expres
sion. Conviction carries certain dis
abilities, there are certain subsequent 
disqualifications. There is also a cer
tain stain on the character of a person 
if he is convicted and sentenced. 
Therefore, the principle that has been 
followed is that the benefits need not 
necessarily be confined to those who 
are below 21 years o f age or who are 
generally known as juvenile offenders.

In spite of age, a roan might commit 
a particular offence, not necessarily 
w ilfully but under circumstances that 
require sympathetic consideration, 
and hence you Wi21 find that a very 
careful phraseology has been used.

A  considerable extent of discretion 
is allowed to the magistrate. In fact, 
after the magistrate comes to the con
clusion that a man is guilty of a parti
cular offence of the nature and in the 
circumtances that I have already ex
plained, certain points have to be taken 
into account. If the judge is satisfied 
that apart from the criminal acts that 
the man has committed, it is expe
dient to do so— and the provision in 
the clause has been clearly stated as 
follows:

“ ....and  the court by which 
the person is found guilty is of 
opinion that, having regard to the 
circumstances of the case includ
ing the nature of the offence and 
the character of the offender, it is 
expedient to do so.........”

—then, instead of sentencing him 
to imprisonment, he can follow 
either of the two modes of dealing 
with the case.

The first is that the man may be 
released on probation of good conduct. 
So far as this aspect of the case is 
concerned, here the man is held guilty, 
and here the man is released, but he 
has to satisfy the court that within 
a particular specified period, he would 
be of good behaviour. For that pur
pose, under the Code of Criminal 
Procedure also, there is a similar pro
vision, according to which he has to 
furnish securities or sureties to ensure 
that he would continue to be of good 
behaviour. This is a punishment; but 
it need not necessarily be called a 
punishment; this can be called a mode 
of treatment, which has been referred 
to in section 562 of the Code of Cri
minal Procedure, to which I  shall be- 
making a reference again.

Another mode of treatment that has 
been introduced is that he can be re
leased after due admonition, that Is,
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[Shri Da tar] 
a gentle warning should \>e given to 
him that he ought not to have com
mitted that sort of offence, that he was 
entirely wrong, that he ought to re
form himself, and that a chance would 
be given to him to reform himself to 
be a peace-loving and proper citizen 
of the society, and that he should be
have himself better in the future. It 
is for that purpose that this opportu
nity is given to him. This is what is 
provided for in clause 3.

Then, in respect of all offences, 
except those which are punishable 
with death or imprisonment for life—  
these are the two cases which have to 
be kept aside— if, for certain similar 
reasons, the court comes to the con
clusion that ‘it is expedient to release 
him on probation of good conduct’ 
(again, you w ill find that the same 
expression has been used), then the 
man is to be released on probation of 
good conduct. This is not a case of 
release after due admonition, in which 
case you w ill And that there is no 
conviction as such. But this case is 
taken further backwards. In this case, 
the man is to be released on proba
tion of good conduct. He has to satis
fy  the authorities that he w ill con
tinue to maintain a good character. 
How he has to maintain, what the pro
cedure to be followed in this case is, 
etc. have also been laid down in this 
particular clause, where it is stated:

“ ....notwithstanding anything 
contained in any other law for 
the time being in force, the court

— the wording may be noted—

“ .........instead of sentencing him
at once to any punishment, direct 
that he be released on his enter
ing into a bond, with or without 
sureties........."

Therein, it has also been stated that 
the period should not exceed three 
years, for, after all, when sureties are 
to be offered for ensuring good char
acter on the part of the offender, it 
ought not to hang indefinitely on the

head of the man. Therefore, the 
scheme of this Bill is that in all such, 
eases, the period should not exceed 
three years.

Then, certain other provisions have 
also been made in this clause. Before 
making any such orders, the court can 
take into account the report of an 
officer known as the probation officer. 
Such officers have been appointed in 
some States, and in others, they w ill 
be appointed. How they are to be 
appointed has been dealt with in the 
Bill.

A  probation officer is one who has 
to look after the conduct of such per
sons as have been held guilty and have 
been released on probation. He has 
also to advise them to behave pro
perly.

Now, after taking into account his 
report, an oder to the effect that I 
have pointed out is to be made. In a 
proper case, if the court comes to the 
conclusion that the man need not be 
sentenced to imprisonment but he 
should be released on probation 
of good conduct, but there are 
certain circumstances in the char
acter or in the antecedents of this man 
which call for a greater scrutiny, then 
the court can pass an order which is 
known as a supervision order namely, 
that the man has to maintain himself 
under the supervision of the proba
tion officer for a particular period. 
This procedure has been introduced in 
certain serious cases, but cases which 
are not serious enough for the pur
pose of sentencing the man to impri
sonment for life.

The object is that as far as possible 
we should take a lenient view, consis
tently with the requirements of the 
security of the land, and with the 
peace of the land that such persons 
should be allowed to have an opportu
nity to reform themselves; either by 
their own methods or with the help 
of an officer, who is not necessarily an 
officer in the technical sense of the 
term, but who would be a friend to 
these erring persons, for the object is
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tn*t they ought to reform themselves. 
For this purpose,' such, a probation 
officer ought to 'give them ^proper 
guidance, ought to check them in as 
gentle and proper a manner as possible 
and to a certain extent, those persons 
can look "up to the officer for proper 
guidance and for proper correction as 
well. That is the reason why, in this 
particular case, provision has been 
made for the purpose of supervision.

If, in spite of the human treatment 
that has been offered to such a person 
or that will be offered to such a person 
under this Bill after it is passed into 
an Act, the man misbehaves or viola
tes or does not care to fulfil certain 
conditions, then it is open to the court 
to take proper action, and the court 
can impose, in some cases, even a fine 
for the purpose of preventing a repeti
tion of the same offence.

Then, there is another aspect of the 
case also to be taken into account. So 
far as the commission of offences “Is 
concerned, in all these cases, the court 
has come to the conclusion that the 
man is guilty. I f the man is guilty, or 
if the accused is guilty, then it does 
mean that so far as the complainant 
is concerned, he is the person who 
has suffered, and as such, he is also 
entitled to some compensation. There
fore, here a provision has been intro
duced that when any orders of the 
nature that I have pointed out just 
now are to be passed, it would be 
open to the court, under clause 5, to 
ask this particular offender to pay 
‘such compensation as the court thinks 
reasonable for loss or injury caused 
to any person by the commission of 
the offence’, and also such costs of the 
proceedings as the court thinks 
reasonable.

These are the provisions which we 
generally find in connection with the 
law of civil wrongs or torts. But here 
the whole matter has to be considered 
as equitably, as justly and as humane
ly as possible. While the accused per
son or "the guilty person has to be 
treated with a certain amount of fair
ness, that fairness also requires that

the complainant who has been the 
aggrieved person should also receive 
some compensation, from him. That 
is the reason why an equitable provi
sion has been made that in all such 
eases, the court can direct the offend
er to pay compensation.

It is also open to the court to vary 
these conditions. The court can ex
tend or diminish the period of the 
surety, which as I have pointed out, 
should not exceed three years. Simi
larly, when a guilty person has b.een 
released on probation of good conduct, 
say, for a period of two years, if he 
behaves so well and so correctly that 
the court thinks it can waive the ful
filment by him of the remaining 
period, then it is open to the court to 
discharge him altogether from the 
liability of the bond or bonds that he 
passes.

These are the two provisions with 
which I have dealt just now. One is 
the release of the offender after admo
nition, without any technical convic
tion so-called, and without any punish
ment. The second is that he would 
be released on probation of good con
duct. In the former case, a larger 
opportunity is awarded to the man. 
In the latter case, in the interests of 
the society, and in the interests of the 
security and peace of the society, the 
man is called upon to be of good be
haviour. This is a part of the rule.

But so far as juvenile offenders are 
concerned, a further step has been 
taken. In all cases where it is found 
that a person has been found guilty, 
but he is under 21 years of age, as 
you are aware, the question of age is 
taken into account, to a certain extent, 
as a mitigating factor.

This is inasmuch as normally he is 
of a tender and immature age when 
his intelligence or intellect has not 
sufficiently developed so as to enable 
him to understand the nature and 
consequences of the bad acts that he 
has committed. Then the law steps 
in for the purpose of giving some aid. 
In all such cases, the rule Is that so- 
far as such offenders under 21 years
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is concerned, normally the court should 
have recourse to the provisions of 
clauses 3 or 4, that is, that he should 
be released either after admonition or 
on probation of good conduct. But 
there may be cases where the man 
may have prematurely developed. 
Precociousness is also there, but pre
cociousness on the wrong side. There
fore, in such cases it is desirable that 
the man should receive proper sen
tence and proper punishment. In that 
case, the court has to give reasons 

, why it makes an exception so far as 
that person is concerned. That is the 
reason why the wording has been put 
in a different way. When any person 
under 21 years of age is found to be 
guilty, the court shall not sentence 
him to imprisonment, unless it is satis
fied that having regard to the circums
tances of the case including the nature 
o f the offence and character of the 
offender, it would not be desirable to 
deal with him under sections 3 or 4, 
I f  the court passes any sentence, it has 
to give reasons.

So you w ill find that certain cir
cumstances have to be considered judi
cially by the Judge When a magis
trate or sessions judge comes to the 
conclusion that the man is guilty, 
under the ordinary law, what is donse 
that the man is immediately convicted 
and sentenced. But in such a ease, 
the procedure is different. The court 
should look at the sentences from the 
points of view or criteria that I have 
just mentioned. What is the nature 
o f the offence, what is the character 
o f the man, why did he commit this 
offence—these are the various consi
derations which, at present, are not
generally taken into account under
the law as it stands. But now it is 
considered necessary that the Judge 
should also, after coming to the con
clusion that the man is guilty, take 
into account these human or humane 
considerations and satisfy himself
that though he deserves regu
lar punishment according to law, he 
should either be released after admo
nition or should be released on proba
tion of good conduct.

Here, as I have stated, the process 
has been reversed because there Is 
some presumption that when such a 
person is under 21 years o f age, that 
person has not attained such a matu
rity of understanding as to realise 
fully not only the consequences but 
the implications of the act that he has 
committed. For this purpose, in the 
interest of a person below 21 years of 
age, this particular provision htts been 
laid down.

Then as regards clause 8, if, for 
example, it is found that the man has 
not behaved properly and he has fail
ed to observe any of the conditions, 
then a warrant can be issued or sum
mons can be issued. Then when the 
court finds that the man has commit
ted the act wilfully, that he has not 
cared to follow the particular condi
tions laid down subject to which he 
was released, then, in addtion to sen
tencing him for the original offence, 
it is open to the court to subject him 
to a penalty not exceeding Rs. 50.

Then further consequential provi
sions have been laid down. One is 
that such orders can be passed not 
only by the trial court but also by the 
High Court or the appellate court in 
proper cases.

Then there i.s also another side of 
the question to be taken into account. 
We have to take into account the 
security of the society. There are 
certain offences of an individual
i-hai'actor so far as the aggrieved per
son or complainant is concerned. But 
there are other offences which have a 
social aspect which also have to be 
taken into account. Naturally, when 
there is a social aspect, all these 
offences are generally known as cog
nisable offences where in the interest 
of the society, it ought to be open to 
the governmental machinery to take 
action without any private complaint. 
Therefore, i f  any equity or humap 
considerations are to be shown to the 
accused, the interests of the society 
also have to be kept safe.
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J t  is quite likely that in a particular 
case an order may be paised j  either 
under clause 3 or clause 4, but it may 
not be a proper judicial order. In such 
a case, it has to be made possible 
under the provisions of this Bill to 
have the whole matter properly consi
dered when there is an appeal so far 
as this question is concerned. There
fore, you w ill find that the higher 
courts, the hierarchy of criminal 
justice, might go into the question and 
consider whether in taking action 
under clause 3 or 4, the magistrate or 
the Judge has acted properly or has 
used or exercised his discretion pro
perly. It is open to the higher court 
to come to a concrete conclusion. In 
view of the circumstances that are 
there and in view of the different 
assessment of the offence, it would be 
open to the higher courts, appellate or 
other courts, to go into the question 
and to cancel such orders because they 
may come to the conclusion that the 
man does not deserve such a fair or 
equitable order and that the interests 
of society require that he should pass 
through a regular period of punish
ment as laid down by the common law 
of the land. This has also been pro
vided for. But it has been stated that 
in all these cases that the appellate or 
higher court shall not inflict a greater 
punishment than might have been in
flicted by the court which found the 
offender guilty.

After dealing with the main purpose 
of the law, certain consequential pro
visions have to be made. One is re
garding the appointment of a proba
tion officer. The circumstances under 
which a probation officer has to be 
appointed have been made clear in 
clause 11. He will be working under 
the control of the District Magistrate. 
His duties also have been fully ex
plained in clause 12.

Then there is clause 13. It is a very 
important clause. Ordinarily, what 
happens is that when a man commits 
a crime and he has been convicted 
and punished in one of the modes 
mentioned in the Indian Penal Code, 
naturally that serves as a disqualifica
tion or disability" on account of which

he is not entitled to the normal right 
of appointment under Government; 
because when a man has been found 
to have committed an offence general
ly involving moral turpitude, he 
undergoes certain consequential puni
shments. For example, he would not 
be considered for appointment un3er 
Government.

Now, such a ban might work rather 
unjustly so far as the special cases 
covered by clauses 3 and 4 and 7 are 
concerned. Therefore, it has been said 
in clause 13:

'“Notwithstanding anything con
tained in any other law, a per
son found guilty of an offence"—

we have purposely used the words 
‘found guilty of an ofTence’ not ‘con
viction’ because conviction is a re
gular term which has certain impli
cations; ‘conviction’ and ‘sentence’ are 
special terms used in the criminal 
law and, therefore, we have used the 
common expression, namely, found 
guilty of an offence’-----

“and dealt with under the pro
visions of section 3 or section 4 
shall not suffer disqualification, if 
any, attaching to a conviction of 
an offence under such law”.

We have purposely gone out of the 
way hero because the man shouid 
have the fu!I benefits.

But, in case it is found that the 
person has not behaved properly 
aftei release and if he is subsequent
ly sentenced for the original offence, 
then, tKi  ̂ particular benefit of ex
emption from disqualification will not 
be available to him at all.

Certain other consequent provi
sions have been laid down. The rule
making powers in clause 16 have been 
given to the State Governments. • So 
many amendments that have been 
tabled suggest that such rules should 
be made by the Central Government. 
In this case, the position we have 
taken is thi6. Conditions are differ
ent in different parts of India and, 
therefore, we are leaving the making 
of rules to the various State Govern-
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[Shri Da tar] 
merits. But, in order to secure uni
formity, it has been laid down that 
the State Governments may make 
rules but with the previous approval 
of the Central Government so 
that we can look into those rules pro
posed to be made by the different 
State Governments from a common 
angle. The object is that as far as 
possible, these rules should be uniform 
and should be complete in themselves. 
For that purpose the previous approval 
of the Central Government has been 
laid down.

It has been stated that certain laws 
w ill have to be saved so far as juve
nile offenders are concerned or per
sons effected by the Suppression of 
Immoral Traffic in Women and Girls 
Act of 1957 are concerned These 
Acts are more or less complete m 
themselves and, therefore, the provi
sions of this need not necessarily 
affect them.

Section 562 of the Code of Criminal 
Procedure which deals with the iden
tical subject will not continue to ap
ply where this Act will be made 
applicable. It has been stated in 
clause 18 that section 562 of the Cr. 
P. C. will cease to apply to the States 
or parts thereof in which this Act 
w ill be brought into force.

It has also been pointed out that 
this Act might come into force in 
different States according as they 
decide. It need not come into force 
in all the States on a particular date 
because one State might move per
haps fast and the other States might 
have certain difficulties for rules to 
be made. For that purpose, it has 
been definitely stated in clause 1(3) 
that it shall come into force in a 
State on such date as the State Gov
ernment may, by notification in the 
Official Gazette, appoint and different 
dates may be appointed for different 
parts of the State. Such a different 
application need not necessarily be 
considered not proper because so far , 
as this law is concerned, it applies 
within the limits of a particular State 
and if the State desires that it should

apply from a particular date, then,, 
there ought to be no objection.

An attempt has been made to 
humanise the law to the extent that 
it is necessary. A ll proper safeguards 
have been taken so far as the inter
ests of the society are concerned. A  
machinery has been provided accord
ing to which a Probation Officer 
might be appointed and he will have 
to carry on his duties with a view to 
see that the person under his charge 
is properly improved and becomes a 
useful citizen of the country. It is 
for this purpose that this Bill has 
been brought forward. It is on the 
principles which have been accepted 
not only m India but are being im
plemented in other parts of the world. 
The main principles have been accept
ed by the United Nations Organisa
tion also.

We have taken into account the 
various recommendations made by the 
Officer who was here on their behalf 
and we have tried to make the law 
as upto date and, I may also add, 
safe in the interests of society and as 
modem as the present conditions are 
concerned, as it is possible to do.

Therefore, I believe that the provi
sions of this Bill will commend them
selves to this hon. House.

Mr. Speaker: Motion moved:
“That the Bill to provide for 

the release of offenders on proba
tion or after due admonition and 
for matters connected therewith 
be taken into consideration” .
There are some amendments also.

I would like to know from hon. Mem
bers who have tabled two sets of am
endments to this motion, one set for 
circulating it for eliciting public 
opinion and the other for referring 
it to a Select Committee, whether they 
want to move them.

Shri Naushlr Bbarncha (East Khan- 
desh): Sir, 1 beg to move:

' ‘That the Bill be circulated 
for the purpose of eliciting opi
nion thereon till the 31st March,
1958.”
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Mr. Speaker: There are two tunend- 
ments of Pandit Thakur Das Bhargava, 
one for circulation and the other for 
reference to Select Committee. Is he 
moving them?

Pandit Thakur Das Bhargava
(Hissar): I propose to move both.

Mr. Speaker: We w ill take the cir
culation motion first.

Pandit Thakur Das Bhargava: Sir,
I beg to move:

“That the Bill be circulated 
for the purpose of eliciting opinion 
thereon by the 31st January, 
1958.”

Mr. Speaker: Shri Pangarkar, is
he here?

•No; he is not here; the amendment 
is not moved.

Shri Shree Narayan Das (Dar- 
bhanga)' I am not mov'ng my 
•amendment.

Mr. Speaker: . Then there is the 
amendment of Pandit Thakur Das 
Bhargava for reference to Select 
■Committee H f may give the names 
of the Members.

Pandit Thakur Das Bhargava: I
have given them already. I beg to 
move:

“That the Bill be referred to a 
Select Committee consisting of—

Shri Naushir Bharucha, Shri 
Bimal Comar Ghose, Shri Frank 
Anthony. Shri Mulchand Dube,
Shri J. M. Mohamed Imam, Shn 
Narendra Bhai Nathwani, Shri 
Narendra Bhai Nathwani: Shri
S. R. Banani, Shri Banarsi Prasad 
Jhunjhunwala, Shri Rameshwar 
Tantia, Shri Amjad Ali, Shri 
Achint Ram, Shri A jit Singh Sar- 
hadi, Shrimati Renuka Rao, Shri 
S. R. Damani, Shri Banarsi Prasad 
Goray, Shri C. R. Narasimhan,
Shri C. D. Pande, Dr. Ram 
Subhag Singh. Shriniati Banu
Chakravartty, Shri B. N. Datar 

. and The mover.

with instructions to report by the 
10th December, • 1957." ,

Mr. Speaker: A ll these amend*
ments, Nos. 24, 38 and 25 are before 
the House.

Shri Naushir Bbarncha: Mr. Speaker, 
Sir. I rise to oppose this Bill both on 
principle as well as on account of the 
operative causes which, I find, go far 
beyond the requirements of the pre
sent case and our Indian society.

Shri Mohamed Imam (Chitaldrug): 
May I know how much time has been 
allotted for this Bill? It was not set
tled yesterday.

Shri Naushir Bharucha: We are
meeting at 3 o’clock today in the 
Business Advisory Committee. So, 
we shall continue tilt 2.30 and then 
wo can decide it in the Committee.

Mr. Speaker: Some six hon. Mem
bers have sent in their names for 
taking part in the general discussion. 
If it is posbible to conclude the gene- 
1 a] discussion by 2.30. wel! and good.

Pandit .Ttiakur Das Bhargava: It
is not possible.

Shri F.aswara Iyer (Trivandrum): 
In view of the importance of the Bill, 
may I suggest that some time more 
be given?

Mr. Speaker: We have got l i  hours 
now. I think 3 hours, 1 K hours more— 
will be sufficient

Pandit Thakur Dai Bhargava: This
Bill is very important. The Chair 
might have noticed that there are 
motions for circulation and for re
ference to Select Committee. So, I 
will respectfully submit that the time 
should not be three hours only. The 
general discussion for the Bill if it is 
not circulated or sent to a Select 
Committee should be given at least 
six hours.

Mr. Speaker: I w ill consider it. The 
Business Advisory Committee w ill 
consider this. But we carry on till 
2.30 and then take up the Private 
Members* Business. I hope hon. 
Members will take 15 to 20 minutes 
each.
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Shri Naldurgker (Osmanabad): 
There are amendments tabled by me 
but the name of Shri Pangarkar was 
called.

Mr. Speaker: That is with respect
to clauses. We have not yet come to 
the clauses.

Shri Naushlr B ha rue ha: As I was
saying, I rise to oppose this Bill be
cause I feel that it goes far beyond 
the requirements of the case and it 
is'unsuited to the present conditions 
in several States and to our present 
conditions in society.

13 hrs.

The hon. Minister in charge of the 
Bill enumerated certain reasons with 
regard to the underlying principle. 
The objects of punishment should be 
four, as mentioned by Salmond in his 
book on Jurisprudence, a book which 
is a textbook for colleges There, it 
has been mentioned that punishment 
should be deterrent, preventive re
formative or restrictive.

In regard to the objects of punish
ment, he says something which is 
very relevant to the present Bill and 
I propose to read out a few sentences. 
On page 141 he says that of these 
four aspects, the first is essential— 
that is to say, deterrent aspects—and 
the most important one, the others 
being merely secondary. He says:

"Punishment is before all things 
deterrent, and the chief end of 
the law of crime is to make the 
evildoer an examp’e and a warn
ing to all that are like-minded 
with him. ..It  is the object of 
criminal law to counteract this 
inducement by making every 
offence obviously, in Locke’s 
words ‘a bad bargain for the 
offender’. "

With regard to the preventive as
pect that gets the second place, he 
says that not only do we endeavour 
to deter offenders, where we find they 
are incurable, but we subject them 
to preventive punishment.

With regard to the reformative as
pects of punishment, he says that it

occupies the third place. About this
he says:

“In recent years, under the 
stimulus of criminological theo
ries and humanitarian ism, which 
regard crimes largely as a disease, 
this function has been regarded 
as of increasing y great import-, 
ance. .. .” .

But theory alone is not sufficient. A. 
compromise is necessary in which, he 
says, the deterrent theory must have 
the last word, for this is the primary 
and essential end of criminal law. In 
the past mere deterrence was allow
ed to play too large a part, and the 
treatment of criminals insufficiently 
■individualised’. He goes on to say:

"In spite of this i f  may be argued 
that although the complete
acceptance of the reformative 
theory as the only one to be ap
plied would be disastrous, yet 
it might be extended to the treat
ment of others than the very 
young and the actua'ly insane.”

13.02 hrs.

(M r. D eputy-Speaker in the C h a irJ

Ii. other words, what the hon. 
Minister has done is to go whole hog 
for the reformative theory of punish
ment My submission is that which 
we should not discard the reformative 
aspcct, it must be relegated to the 
secondary place. The deterrent as
pect must be there. Without that, I  
do not know what would be the con
dition of law and order.

In the Bombay legislature, we were 
discussing the question of prohibition, 
whether crime has lessened as a result 
of the introduction of prohibition. 
There from the Police Commissioner’s 
report, it said that between the years 
1948 and 1953— in five years—the 
crime had gone up in the case of cog
nizable offences by 300 per cent, and 
in cas^ of non-cognizable offences by 
1100 per cent. I am asking the hon. 
Minister whether he Is so much satis
fied with the state o f law and order
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in the various States that he is by a 
stroke of the pen sweeping away all 
the deterrent aspect of punishment.. 
I am afraid that the Ministry has not 
applied its mind properly to the im
plications of the Bill. One can under
stand the application of reformative 
principle in case of persons under 
twenty-one years of age or some such 
categories where the offences are 
committed not by pre-determination 
and pre-planning.

The basic principles of the Bill are 
that in the case of such offences as are 
considered minor by the hon. Minis
ter—offences under Section 379 and 
380 of the 1PC and also 420 IPC cheat
ing—the offenders may be released 
after an admonition. Does the hon. Min
ister appreciate the fact that even in 
cheating, there are very nasty type 
of cases where deterrent sentences 
are called for. I know the case of 
a man who habitually practised cheat
ing as a travel agent. He took money 
from the pilgrims who wanted to go 
to the places of pilgrimage and disap
peared. I know of cases where peo
ple from Punjab came to Bombay to 
go to Mecca and they were stranded. 
In cases like that, when it falls under 
section 420, should the man be ad
ministered only.

Mr. Deputy-Speaker: He was per
haps getting chanties becausc they 
were going for, that purpose.

Shri Naushlr 'Bharucha: Fortunate
ly the Court to which I presented the 
complaint took a serious view. But 
the poor pilgrim? could not afford to 
linger on m Bombay till ' the case 
was concluded and so they had to 
leave.

The principle involved in clause 4 
is much worse. There a wholesale 
carte blanche 'given to every citizen 
in the State to commit one offence. I 
know of a principle of law which says 
that every dog has a legal bite and 
every horse, a legal kick, in the sense 
that i f  a m uter of an animal does not 
take proper care with regard to ani
mals which he knows to be ferocious 
he could be sued If It is the first kick 
by a horse or the first bite by the

836.

dog, the master cannot be presumed to- 
know that and so he probably gets- 
away. Now the hon. Minister wants 
to add that every man may have a 
legal rape, every goonda a legal- 
fight.

I want to ask this. Do we distin
guish between the gravity of the 
offences or not? X am not speaking, 
offhand. 1 am speaking with the ex
perience of a quarter of a century in 
law courts*. I know what types of 
offences can be committed even 
though they are not punishable with 
death or imprisonment for fife.

Take for instance the question o f  
rape. I know one case where I pro
secuted a person for committing rape 
on a four year old baby. Now, rape 
is an offence for which there is no- 
imprisonment for life. It is ten years. 
So, it can be covered under clause 4.
I should like to know whethef the 
hon Minister really desires that off
ences of this type should be let off 
by the mere taking of a bond fo r  
good behaviour. Does he desire that 
tho man should be told. “Well, look 
here. You have committed rape and 
you have been found guilty. Do not 
do it again and go and be a good 
boy.”  Is that the way?

Shri Rashublr SahaJ (Budaun): Are- 
they mandatory provisions?

Shri Naushlr Bharucha: Under
clause 4 all types of offences are in
cluded—not merely rape but dacoities, 
receiving illegal gratification which 
we are out to eradicate. A ll 
may be covered by this. There might 
be criminal breach of trust in respect 
of public revenues, counterfeiting: 
coins and currency notes, spoiling of 
a city’s water supply, etc., defiling 
places of worship, causing hurt by 
means of poison of firearms, selling 
persons for slavery or prostitution, 
engaging in traffic in women, etc. 
A ll these types of offences, in so fa r- 
as they are not punishable by im
prisonment tor life, can be covered.

Are we out so much to reform the- 
criminals that we are prepared to- 
take this leap in the dark by enacting

Probation of 15 NOVEMBER 1957 Offenders Dill
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[Shri Naushir Bharucha]
this type of legislation which leaves 
the courts to find a person guilty of 
a very serious charge and then to let 
him off either with an admonition or 
asking him to enter into a bond and 
be of good behaviour? I  say society 
is not prepared for this.

I remember some years back that 
the figures as to how far certain 
States were criminal were published. 
They were published in the then 
undivided India. I was surprised to 
find Bombay suburban district the 
most criminal district in the whole 
of India. It was 6 in a thousand 
population—a very high percentage 
of crime. Next came the North 
West Frontier Province with 4. In 
fe place liko Bombay, these types 
of things work havoc In Bombay 
*ity, you cannot have an evening 
paper which does not show that 
so and so has been stabbed. There 
are two or three stabbings a 
day there. and it is not uncommon. 
A ll this would be covered by clause 4.
I  submit that the hon Minister will 
reply to it.

Now, what we have provided is, 
we have left the discretion to the 
court to look into the nature of 
the offences and award the type of 
punishment necessary. What is the 
tendency of the courts, and this is 
what I am telling the hon. Minister. 
1 am speaking with a quarter of a 
century of experience in law courts. 
The law courts do take a lenient 
view. I have seen cases of stabbing 
which the courts leniently allow to be 
compounded. Goondaism is on the 
Increase, and there is lawlessness on 
the increase. Our city is not safe. 
"The former Chief Minister, Shri B. G. 
Kher attributed the complaints to the 
fact that in the suburbs lawlessness 
was in the increase. Therefore, if you 
leave it to court to apply this law, the 
«ourts,' either on account of the fact 
that they are pressed for time or for 
anything else, would say, “Are you 
pleading guilty? 1 will give you the 
benefit of clause 4". The u rn  pleads

guilty and gets off. The procedure 
is shortened, time is saved and In the 
pressure on the court, it may be done.
I am not prepared to give that dis
cretion to the court of law that this 
clause 4 can be applied and that the 
courts, in their judgment, could do 
it.

“The High Court may lpok into 
it,”—the hon. Minister w ill say, but 
every case does not go to the High 
Court. That is also no sufficient safe
guard to say that it can be done and 
that we have got sufficient safeguard 
for the society. I am very apprehen
sive about the application of this law. 
Take, for instance, certain types of 
cases where it w ill be very difficult to 
i*pply this law. For instance, in Bom
bay. in the case of Hindu bigamous 
marriages, if a man commits bigamy, 
is the Court going to say, "you have 
committed bigamy Now be good and 
don’t marry a third wife.’*’

Take another case; a petty municipal 
case. Here, the basic principle of 
clauses 3 and 4 is that there must be 
no previous conviction. In thousands 
of municipal cases, who is going to 
keep the records of previous convic
tions? No record is kept, because no 
finger-prints are taken, for, humanly 
it is not possible to maintain a 
finger-print bureau which is capable 
of identifying hundreds of thousands 
of cases, petty offences, municipal 
offences, or these relating to traffic. 
In all such cases, every time, they 
will have to say, “Admonish and 
discharge,” , and again “Admonish 
and discharge” .

Today, I am surprised to And that 
in the city of New Delhi, up till now, 
I have never seen a cytclist riding 
with a lamp at night. I do not know 
whether a law exists at all to check 
such things.

Mr. Deputy-Speaker: The hon.
Members might have different experi
ences so far as that is concerned.
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Shri NmmM t M a w riw : I  do not 
know what the experience of others 
is, but I  have never come across a 
single cyclist having a lamp on his 
cycle at night, in all these four or 
five months that I have been here. 
There are numerous cases like that, 
municipal, petty offences of which no 
record can be maintained. How is 
this law to be applied? Every time, 
the man w ill have to be allowed to 
go scot-free. What is the use of 
having municipal offences then?

I submit that in our Criminal Pro
cedure code, section 562 is there. 
That is ample safeguard, because that 
itself takes into consideration certain 
aspects and only in exceptional cir
cumstances, the courts so far have 
applied section 562, where the ex
tenuating circumstances are so patent 
on the face of it that the sympathy 
of the court is immediately roused.

Take, for instance, a person who is 
starving and who gets no employment. 
He goes and commits theft in a 
bakery. But it would be criminal to 
punish that man, and therefore, the 
courts take into consideration section 
562. So, before the hon. Minister 
wants the sanction of this House to 
this legislation, I would ask him: 
"Have you studied the trend of crime 
and have you placed before us the 
facts showing that crime has been 
gradually on the decrease?" May be, 
due to the fact that we have been 
enacting pieces of legislation to a large 
extent probably the crime in certain 
respects must have decreased, but I 
submit that lawlessness is increasing 
and this is a dangerous time to enact 
such legislation as this.

My constructive proposal is; I  am 
not prepared to say that you should 
scrap the Bill wholesale. But do this. 
Have two categories of offences: in 
certain classes of serious offences such 
as I  have enumerated 'including raid 
and jdSacoity, ‘ they tshould never be 
permitted to have a law like this. 
Have two schedules and enumerate 
the sections and say that in such and 
such offences, this may be done and 
In the other cases, the court’s dis
cretion is taken away and it  may not 
be applied.

I  would appeal to my friend, the 
bon. Minister in charge, to take these 
factors seriously, because ,we know 
we have been prosecuting cases in 
law courts and we know exactly how 
this might be applied. 1 think the 
fear which I  have expressed is not 
my individual fear but I  am voicing 
largely the opinion of the public.

Shri Raghubir Sahal (Budaun): 
Mr. Deputy-Speaker, I have listened 
to the speech of our distinguished 
friend( Shri Naushir Bharucha, with 
attention, but I am sorry to say that 
1 am not prepared to share the feel
ings of a defeatist mentality which 
he has voiced in discussing this Bill 
I  understand that this is not only a 
piece of penal reform but it is a mea
sure of social reform.

Shri Naushir Bharucha tried to show 
that the whole idea of release at 
offenders on probation is a new idea. 
It is not like that. Towards the close 
of his speech, he Jnentioned about 
section 562 Cr P. C. He has got vast 
experience , of courts and he must 
have come across that section every 
day. But did he show any of his 
impatience or protest against the 

' presence of section 562?

Shri Naushir Bharucha: Look at
limitations in that section.

Shri Raghubir Sahal: It has, but all 
the principles that have been incor
porated in this Bill have been taken 
from section 562. I do not agree with 
my friend, the hon. Minister of State 
who introduced this Bill, in saying 
that the principle of admonition that 
has been introduced in this Bill is 
entirely new. It is not. I would just 
invite his attention to sub-section (a ) 
of section 562. It is as old as the 
Criminal Procedure Code. It says:

"In any case in which a person 
is convicted of theft in a building, 
dishonest----- misappropriation..

8hri Datar: That is after convic
tion. Here there is no conviction as 
such.

Shri Kaghnbtr Sahal: In section S,
o f the B ill also It is conviction.
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Shri D kU i; Conviction as such, 
when found guilty.

Shri Bafhoblr Sahal: Here alio
admonition is to take place after an 
offender is found guilty by the court. 
So, the principle of admonition is 
embodied in clause 1(a) also. What 
special feature we find in this Bill is 
that only in case of those persons who 
are below the age of 21, it  has been 
provided that generally, punishment 
of imprisonment -will not be given to 
them. He w ill be released on admoni
tion or he w ill be released on proba
tion. But in those cases where a 
magistrate is of opinion that he should 
be awarded imprisonment, then, he 
should state bis reasons specifically. 
Now, I  only find that if there is a 
change at all, and a salutary change, 
it is embodied in clause 7 of this Bill.

So, I was going to say that this is 
not a new idea. The idea existed 
there In the Criminal Procedure Code. 
Our misfortune was( this provision of 
section 562 was not generally used, 
because magistrates might be averse 
to it and they were not prepared to 
take all these extenuating circumstan
ces into consideration.

Mr. Deputy-Speaker; Shri Naushir 
Bharucha had been advocating for its 
application. It was the magistrate 
who did not advocate.

Shri Rajthnbir SaluU: I  find that in 
this Bill, not only the provisions of 
section 562 had been /incorporated* 
but as 1 said, they have gone one bit 
further. As I just pointed out, in 
clause 7, they have put a special pro
vision that in the case of all those 
who are under 21 years of age, punish
ment of imprisonment will not be 
generally given.

There is lone thing surprising in 
clause 4. Whereas in clause S you 
find that the conditions precedent- is 
that the person should be a first offen
der i f  the benefit of this section is to 
be applied, somehow, I find that in 
clause 4, these words have been 
omitted. I do not know whether they 
bave been omitted with a purpose

or it was only a lapse. For, I  te d  
that even under clause 4, where W 6 
deal with rather major offences, the 
benefit of being released on probation 
should go to those persons who axe 
first offenders and not to those wbo 
came under the category of habituals.

My hon. friend Shri Bharucha 
pointed out to us the provisions o f 
jurisprudence. They are very salu
tary provisions and everyone who 
has anything to do with the. law 
courts know that they are very 
good provisions. But time is passing 
fast. He must have come across the 
improvements that have already 
been made in Uttar Pradesh with 
regard to the administration of jails. 
Some open air jails have been star
ted and the contention of our Chief 
Minister is that that experiment is 
proving very successful. Then we 
were reading in the papers that a 
conference is taking place in Luck
now of convicts and ex-convicts 
along with Ministers and other non- 
officials and they have passed some 
very safutary resolutions. Well, it is 
for the UttaT Pradesh Government 
and for other Governments \o either 
follow or accept those recommenda
tions or not. But the trends are 
there. We are not wedded to those 
old considerations of deterrence and 
retribution. We are going lorward 
with reformation. How far these 
steps will prove successful, time 
alone will show.

Now every person is almost 
agreed on this subject that it is no 
use filling in the jails. We quite 
realise that it is very necessary for 
some people to be locked up in the 
jails and their liberty should be res
tricted, but it is not necessary that 
everybody should be inside the jaiL 
For instance, those persons who 
commit an offence under a certain 
impulse (say for want, hunger, or 
grave provocation) should be shown 
consideration by the court. We 
should recognise that whatever tb< 
law may be, thoae who preside in 
our courts take du^ care that the 
provisions o f the law are cocnpU«ii 
with. So whatever providers «r »
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may make in (bis B ill, we should 
expect tbat they w ill be faithfully 
carried out by those who w ill be 
aelled upon to administer the law. 
Along with those circumstances that 
have been mentioned in these clauses, 
which it w ill be the duty af the 
courts to take into consideration, 1 
wish that one other circumstance 
may also be added. That circums
tance is the fact that an offender has 
made a clean breast o f the whole 
thing, concealing nothing. I  think 
an omission of this sort is a preat 
defect A fter the addition of these 
words the clause would Tead hke 
this:

“Having regard to the circums
tances of the case, including the 
nature of the offence and the 

character of the offender, and the 
fact that he has made a clean 
breast of the whole thing, conceal
ing nothing.”

Shri Naoshlr Bhanicha: How will 
you define “clean breast” ?

Shri Raghubir Sahal: It is for the
court to judge.

The reason for my suggesting the 
addition of these words Is this. You 
may be aware, as I suppose, our hon. 
Minister of State must be fully 
aware, of the fact that in the last 
Parliament, the Criminal Procedure 
Code was amended to a very great 
extent and one of the reasons given 
on behalf of Government for the 
amendment of the Criminal Procedure 
Code was to put down perjury which 
is so rampant in the law courts. 
Every lawyer, everybody who has 
anything to do with the law courts, 
knows that perjury is Tampant. Now, 
how to do away with perjury is the 
question. Unfortunately, our law as 
it stands at present, gives scope for 
prejury. For instance, in section 342 
of the Criminal Procedure Code you 
w ill find it stated in clause (2) :

"The accused shall not render 
himself liable to punishment by 
mfustag to answer such questions, 
or by giving faUt answer* to 
them."

* Now, the word ‘'false”  is part and 
parcel of the Criminal Procedure 
Code. Retaining this, in my humble 
opinion, is a slur. But when we 
Cannot amend section 942 at this 
stage at least by incorporating this 
wholesome provision in the present 
Bill we can certainly give a fillip to 
telling the truth.

What is the practice at present? 
Telling a lie is the general rule, be
cause people feel that making a 
clean breast of the'whole thing does 
not pay. That is why perjury is so 
rampant in law courts. In other 
civilised countries, perjury is not so 
much prevalent. Speaking the truth 
is the general practice. Only the 
other day, I read in papers that a 
former Commander-in-Chief of Pa- 
.kistan, an Englishman, cm his return 
to England was prosecuted for the 
offence of rape. That ex-Commander- 
in-Chief engaged a lawyer. He ap
peared before a court and the lawyer 
advised him to make a clean breast 
of the whole thing and before the 
taw court that ex-Commander-in- 
Chief came forward and said: “Well, 
I have committed this offence; I  
am sorry for it; it is a great blot o *  
my character. I throw myself at the 
mercy of the court.

Mr. Deputy-Speaker: I f it was done 
on the advise of the lawyer that 
must have been expediency.

Shri Raghnblr Bahai: Maybe at his 
own instance, but assisted by the 
lawyer. Whatever that may be the 
court naturally took a very lenient 
view. You will hardly find such ins
tances in our country. The lawyers 
themselves feel hesitant to advise 
their clients to tell the truth. There 
is a provision under section 342 that 
the accused can make a false state
ment. I say that it should be specifi
cally laid down here that apart from 
taking other circumstances into consi
deration, the court may also take 
this fact into consideration wheths* 
the accused has stated the w tlw  
truth. Mr. Bharucha asks, “How Is 
it to be judged?”  It w ill have to be 
Judged by the court lraeVf, bceauea
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they look to the prosecution, they 
look to the defence; they look to all 
the circumstances o f the case-tbe 
nature of the offence, the character 
o f the offender, etc. From all this 
totality of circumstances,, they come 
to the conclusion whether the state
ment made by an accused is a clean 
breast of the whole thins or not.

It is quite unlike confession to the 
police. We can certainly say that 
confessions to the police are generally 
not true, though it cannot be said 
that in every case confession to the 
police is untrue. There are some 
cases where genuine statements have 
been made. But here is a person 
who is on bail, who is in the hands 
of lawyers and naturally it w ill be 
expected that whatever he says to 
the court w ill be something volun
tary. As 1 said, these are not manda
tory provisions. They are all left to 
the discretion of the court. Even 
when all the circumstances having 
been taken into consideration the 
court comes to the conclusion that 
the offender need not be released on 
admonition or need not be released 
on probation, there is nothing to 
quarrel with. He could be sentenced. 
So, I submit that where circumstances 
are to be taken into consideration, 
this particular circumstance for 
consideration should also be included

Lastly, I do not think a case has 
been made out for sending this Bill 
to elicit public opinion. There is 
nothing new. Section 562 is very old. 
A ll the principles that have been 
■embodied in this Bill form part of 
section 562 and everybody is familiar 
with those provisions. So, the Bill 
need not be sent for circulation.

I support the Bill and hope that 
flae particular idea that 1 have placed 
before the hon. Minister w ill receive 
his due consideration.

Shri Sodium Oopta: (Calcutta-
East): Mr. Deputy-Speaker, in con
trast to Mr. Bharucha with whom I 
have had many points o f agreement

on many matters, I  am constrained to 
oppose him and to welcome the Bill 
so far as it goem. Indeed my opposi
tion to the Bill is not for what it does 
provide, but for what it does not pro
vide and where it waver*, for whom 
it falters.

To understand this Bill, we most 
bear in mind that our law, and for 
the matter of that the law of most 
countries, has certain inhuman as
pects. The most inhuman aspect Is 
reliance merely on the theory of 
punishment, which was so ably quoted 
by Mr. Bharucha from Salmond's 
Jurisprudence. Salmond lived about 
60 years ago. He wrote his book 
about 50 years ago and all he knew 
was the theory of punishment. 
Punishment could be deterrent, could 
be retributive, could be reformatory, 
could be preventive, but it had all 
to be punishment and nothing but 
punishment.

Neither Salmond nor the criminal 
jurists of his age or for the matter 
of that of later ages, had any idea 
that there was a different approach 
to the criminal apart irom the ap
proach of punishment of one kind or 
the other. You must take the psycho
logical approach by which the best 
way of reforming perhaps many 
criminals was not to punish them but 
to convince them that what they did 
was wrong and to satisfy the punish
ing authority that what the criminals 
deserved was not punishment but 
some kind of admonition, so that 
what they had done would not be 
repeated again.

Perhaps it is the psychology of 
most men who slip into crime for the 
first time that they are ashamed of 
the crime they commit. There may 
be exceptions; I do not deny it. But 
in most cases, when the criminal 
commits the offence for the first time, 
he does it with some hesitation, with 
a lot of pangs in his conscience. At 
that time, if he is found and prosecu
ted, then he feels a degree o f shame 
which is unparalleled. Under those 
circumstances, it  he finds a way of
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eecape out at the odium of the conse
quences, perhaps be w ill be reformed 
much better than by Dome kind o f 
punishment Now, if the punishment 
ia inflicted under the circumstances, 
the hesitation, the shame at the crime, 
is lost. I f  he is sent to jail once, he 
is not likely to be ashamed to go to 
jail again, more specially so because 
his companions in prison are anything 
but desirable companions. I  do not 
know how many criminals in their 
criminal life by resident; in the place 
where they are support d to have 
been punished for the crime in order 
to prevent them from doing i t  Per
sons sent to jsil where ordinary cri
minals are kept have learnt the 
worst ways from those criminals. 
That is the thing' which must be 
prevented.

Therefore, there is no substance in 
this theory, however h'gh the jurists 
that might have propoi nded, how
ever scientific it might have been 
through ages cf recognition. We have 
developed new psycholog'cal theories; 
we have gained some experience and 
we have been in touch with the 
much more complex society and a 
society much farther away from 
those days where ever> crime was 
looked upon in a spirit cf vengeance 
and some kind of puni hment was 
thcught essential for purpose of 
teaching the criminal a lesson. Let 
us not forget that just ver a hund
red years ago, if a per i f  n had stolen 
something worth 40 shillings, in 
England, he was liable to be sen
tenced to death. That had not stop
ped ciime in England. I f  anything, 
it made matters worse. That is not 
the trnng we <>ixn at.

Therefoif, it is a vr-ry wise measure 
that ’t is not in cumb^nt on the 
court to punish every criminal that 
i* put before it and that is proved 
to be guilty of the "ffem.e. It is *his 
aspect of our law that has perhaps 
created more criminals than any 
other. Today the court is almost 
powerless in most of the cases. In 
certain minor cases they can proceed 
unde" section 562. Es'en then the 
odium of conviction persists. There

is no power in the court to make an 
order, which w ill convince the crimi
nal that he has done wrong and he 
should not do it and, at the same 
time, which w ill not cast upon ht— 
an odium of conviction and which wiXt 
rehabilitate him in society as an 
ordinary useful citizen of the society.

Do we mean to cast the criminal 
into a career of crime or do we mean 
to rehabilitate him in society? I f  we 
want to rehabilitate him in society, 
there should be no rigidity in the 
penal laws. The penal laws should 
be altogether flexible and the court 
should be able to decide what kind 
o f treatment w ill be best suited to 
the needs of the criminal and, above 
all, the needs of the society.

From this point of view, I wel
come the provision as to admonition, 
the provision as to probation and 
the provision as to treatment at 
juvenile offenders. I w ill come back 
to juvenile offenders later. I  have 
full support for that proposition. Butt 
as regards admonition and probation, 
I voice my opposition because it 
does not go far enough. What the 
Bill provides in the matter o f ad
monition is this. Clause S reads:

“When any person is found 
guilty of having committed an 
offence punishable under section 
379 or section 380 or section 381 or 
section 403 or section 420 of the 
Indian Penal Code or any offence 
punishable with imprisonment for 
not more than two years, or with 
fine, or with both ....*’

Why restrict it only to a speciflo 
offences? The criminal, whatever 
the offence he may commit, might 
stand in need of human treatment 
We must break with the past alto
gether. We must not allow thin 
ghost of the theory of punishment to 
haunt us for all time to come. It 
may be that even in the case of ser
ious offences, an admonition w ill do 
the work better than punishment. Fer 
example, I  waa reading years ago a 
certain book where there was a caaa 
of a woman engineer in the Soviet
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Union. She, in a fit of jealousy, 
killed her husband. Then, consider
ing the circumstances of the case, the 
e»urt sent her back to her work with 
a very severe warning. Now, it may 
happen that even in the most serious 
cases an offence is committed under 
the spur of the moment for certain 
purpose and it is quite likely and 
perhaps it is most probable that he 
w ill never repeat that offence. The 
seriousness of the offence, the enor
mity of the offence w ill hang heavily 
on his conscience and he w ill never 
repeat that in his life time.

Under these circumstances, are we 
to send him to twenty years’ im
prisonment, which w ill convict him 
into a confirmed criminal. Why not 
allow him to be a useful member of 
the society? Why take a vengeance 
on him?

Of course, in a serious offence, 
there is no doubt that the court w ill 
take a serious view of it. In most 
cases the court w ill be convinced that 
it would be no use trying to be hu
mane and that a punishment would 
be necessary. But there are certain 
cases in which humane treatment 
might do the job better. Even in 
offences like culpable homicide or 
even, it is conceivable an offence like 
murder, such cases often arise which 
throw the sympathy of society to
wards the accused because of the 
circumstances of the case. That may 
not be a general or usual case. But 
there are certain cases where the 
sympathy of society goes very strongly 
with the accused. In those circums
tances, why should we not allow the 
court to exercise its discretion and 
deal with it, either by administrating 
him or by keeping him on probation? 
I  have no fear, like Mr. Bharucha 
has, that the court might abuse those 
powers and might be inclined to use 
those powers frequently. On the 
other hand, in the case of serious 
offences, we have found that the 
courts have invariably imposed very 
deterrerit sentences o f imprisonment. 
Under theee circumstanced, we need

not fear that courts w ill abuse those 
powers. On the other hand, the 
courts w ill be conservative 'because 
they have been trained in the theory 
of punishment, as Mr. Bharucha or 
I  have been trained. They would 
rather be inclined to punish him than 
to use those powers of admonition 
where it needs to be used. It would 
be a long time before the courts w ill 
adapt themselves to a proper use <rf 
those powers.

Therefore, if there is any danger, 
it is that the courts may not readily 
take to it because of the training and 
tradition in which our legal system 
has grown up. Under those circums
tances, we need not be afraid in 
entrusting this power to the courts 
even in the case of most serious of
fences.

Apart from that, let us remember 
that the most serious offences are 
tried by the most responsible courts. 
As a matter of fact, there may be 
some grounds for the doubts expres
sed by Mr. Bharucha in the matter of 
offences which are punishable wfth 
imprisonment not exceeding two years 
or with fine or with both because 
they are tried by magistrates and the 
magistrates might take to that ex
pedient; because of the accumulation 
of files, they might take that short 
cut. But, in the case of serious of
fences, they are tried by judicial offi
cers like Sessions Judges and other 
experienced people. In some of the 
Presidency towns they were tried by 
the High Court Judges though now 
City courts have come into being. 
They are all experienced judges Tn 
entrusting these powers to those peo
ple, we need not fear that society 
w ill suffer in then- hands.

Therefore, I  would request the actx. 
Minister to be bold enough to extend 
this power of admonition to all 
offences, irrespective of their gravity 
and trust the courts to deal with the 
accused according to the nature of tne 
offence and the character at the 
offender. It is not as i f  the court 
has been given a carte blanch* to do
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fnything It likes. The ' TCdtrk-uons 
provided in section 9 and section 4 

« r e  identical. They say that the court 
should have regard to the circums
tances o f the offender, the nature o? 
the offence and where it is expedient, 
they may release him on probation 
or may release him after admonition.

AH that has to be considered and 
after consideration, the court w ill 
take action in the matter. Therefore, 
ample safeguards are provided and 
we need not be afraid of trusting our 
courts with wide powers in this res
pect. I f  we distrust, it is only because 
in the back of our mind still lingers 
that old idea that every crime must 
be visited with punishment, whatever 
its consequences to society may be.

I welcome the provision regarding 
juvenile offenders. I have already 
said how many offenders are convert
ed into confirmed criminals merely 
by being sent to jail. This in parti
cularly true in the case of juvenile 
offenders. A t an impressionable age, 
if you put a person in the company 
■of bad characters, he readily imbibes 
their habits, he readily imbibes their 
nature and he becomes more easily a 
criminal in society and adopts a crimi
nal character. Therefore, this provi
sion as regards juvenile offenders by 
which the normal procedure that a 
court w ill follow is to release him on 
admonition or on probation and only 
in exceptional cases, it w ill impose a 
sentence, is a very salutary provision 
and I lend it my entire support.

I have to point out one small thing 
with which I have my disagreement 
or rather to which I want to call the 
hon. Minister's attention regarding - 
persons who are to be appointed Pro
bation Officers. Under the Bill as 
it stands at present, any person can 
be a Probation Officer. I  am afraid 
that if  it is all left to the State 
Governments, it may be that plenty 
of Police officers w ill become Probation 
Officers. But, our police, unfortun
ately, by their training and tradition 
are not yet fit to perform such socially 
important duties. In these circums- 
rtances, I would request the Minister

to make a change in the law to the 
effect that no police officer should be 
a Probation Officer unless, of course, 
he is appointed by the court. Because, 
the court can look into the whole 
thing and decide whether a particu
lar police officer is fit or not. There 
may be many police officers who are 
fit. I  do not deny that. But, as a 
rule, we need not trust our police 
officers too much. That is why even 
in the Criminal Procedure Code, we 
have gone to the length of providing 
very exceptional provisions disallow
ing the use of statements recorded by 
the police in criminal cases.

In conclusion, I would appeal to the 
Minister to shake off the hesitancy 
that has been displayed in the Bill. 
Let him make provisions by which no 
punishment w ill be imposed unless 
the court is convinced that there is no 
other way of stopping the offender 
from repeating the crime or of 
correcting the offender in future, or 
unless the court is convinced that it 
is too risky to leave that person at 
large in society, that it is too risky 
for society to leave that person at 
large. I have no doubt that courts, 
if they follow a wise policy, and with 
the guidance of the High Courts a 
wise Supreme Court w ill be able to 
evolve very well established princi
ples according to which these sections 
regarding admonition and probation 
will be more frequently used and will 
be used to the great benefit of society.

Shri B. S. Murthy (Kakinada-
Reserved-Sch. Castes): Mr. Deputy- 
Speaker, I rise to support the Bill. I  
think that this Bill is in conformity 
with our traditions. I f  we go back to 
the days of the Upanishads, the idea 
was that man should rise from his 
low life to the life divine. Therefore, 
we have been told, that the desire of 
the soul is osoto ma sat gamaya, 
tomato ma jyothir gamaya, mriiyor 
ma amritam gamaya. This is what 
this Bill is trying to do.

Shri V. P. Nayar (Quiion): The
hon. Member may give the transla
tion also. i
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Shri R. 8. Marthy: To my commu
nist friend, I have no objection 
because any other orthndox brahmin 
would have been offended If I  trans
late that into English.

Some Bon. Membeiti No, no.
Shri B. S. Mnrthy: Asato ma rot

gamaya—from asat to sat, roughly 
from untruth to truth; tamaso ma 
jy oth ir gamaya,—from darkness to 
light; rarity or ma amritam gamaya— 
from death to life.

This has been the urge of our 
ancient rishis and this has been res
ponsible to a great extent for the cult 
of ahimsa which has overtaken coun
tries, a culture which is now trying 
to penetrate into other fields in the 
west as well as in the east. 
Therefore, this Bill is nothing 
but a small particle of that desire to 
make a man rise above circumstances 
which sometimes draw him down to 
beastly behaviour. Therefore, this 
Bill is trying to show a way out for 
any casual offender, for any person 
who unwittingly commits something, 
which, he later on considers to be a 
crime and then, is in danger of being 
punished, sentenced and sent to jail 
in company with confirmed criminals.

My hon. friend Shri Bharucha was 
trying to show that clauses 4, 5 and 6 
are very elaborate and therefore, every 
one can do this and that. He has 
been citing certain cases in Bombay 
and,suburban Bombay. Here is clause
8 where it is stated that if a proba
tioner has misused the consideration 
shown to him and does not try to 
reform and become penitent, and tries 
to commit other offences, under sub
clause (iii) (a ) he can be sentenced 
for the original offence. Therefore, 
a probationer is in danger of not only 
losing what is given by the court, a 
chance to reform, but he is to be 
recalled and punished for the original 
offence. Therefore, I do not think 
there is any difficulty whatsoever as 
far as the provisions of clauses 4 to 
6 are concerned.

Again, the youth of any country is 
its own asset Unless and until we 
take extraordinary care to see that our 
children, our youth are properly guid
ed and trained, there is the difficulty

that- the nation may not have the 
benefit of the youth later on.

Therefore, this is a measure which 
gives the youth an opportunity to 
correct themselves without being 
rushed down the current of criminal 
activities.
14 hrs.

There were days when man thought 
in terms of an eye for an eye and a 
tooth for a tooth. I f  a man commit
ted murder, the murdered man’s 
people were always anxious to kill 
that man in the same manner. But 
today we have advanced so much that 
this sort of gruesome murder or 
behaviour would not be tolerated. And 
in this Bill the nation is trying to see 
that its youth is not unnecessarily 
allowed to drift down the current and 
get into bad company which w ill con
firm their criminal qualities if they 
have any and make them commit more 
offences.

My hon. friend Shri Bharucha was 
telling us about Salmond. I  too have 
read Salmond, but not successfully, 
because I had to leave my law college. 
Salmond’s distribution of punishment 
as deterrent, preventive, reformative 
and retributive is not quite correct.
I think there is an idea of imperialism,, 
colonialism and a sort of feeling o f 
superior and inferior men in it. The 
world is coming slowly to oneness and 
the idea of one world, so much so that 
Salmond must be re-written because 
the categories enumerated by him 
denote punishment, and punishment 
in the olden days was very deterrent 
and very cruel. The more cruel the 
punishment, people thought the 
greater was it is deterrent. Now the 
days have changed and the psycho
logy of the world as a whole has 
improved, and the collective wisdom 
of all nations is pointing towards 
something else, something more 
refined, because man as a whole is 
not prone to be criminal and it is be
cause of certain circumstances that 
he commits offences.

1 would like to call the attention of 
the House to an incident which took 
place, 2,000 years ago in the life of 
Jesus Christ A  woman had commit
ted the sin of adultery, and according
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D> the Moaaic law  any one found 
guilty o f adultery had to be atoned 
to death. A t that particular moment 
Jesus was telling the people to rise 
above the ld«a at a tooth to r a 
tooth and an eye for an eye. He 
was telling them that i t  they were 
slapped on the left cheek, they should 
turn the right one also. He was try
ing to tell them o f a new law of 
conduct The people brought the 
woman to Jesus and said: t “Here is 
a woman whom we have seen commit-

■ ting adultery. According to the law 
of Moses she should be stoned to 
death. What sayest thou” . It was a 
very difficult question. I f  he should 
say that she should not be killed, 
they would say that he was irreligious 
and was talking against the law of 
Moses. I f  he agreed with them, they 
would find fault with him, saying: 
“ You said that we must have love, 
love thy neighbour as thyself etc., and 
how can you allow this woman to be 
killed by stonning her to death.” 
These were the difficulties which 
pestered Jesus. He thought for a 
while and said, “Stone her to 
death...” ; everyone was trying to get 
in, but he added. “ .. . .beware, the first 
stone must be from the man who Is 
tree from sin”. And he began to write 
with his toe on the sands of the Sea 
of Galilee. After a time he looked up 
and saw nobody there except the 
woman almost shivering with fear, 
prostrate at his feet and weeping. He 
asked her: “Woman, has nobody
touched you?” “No, my Lord,” she 
said. Then he said: “Go away, and
do not commit this sin once again” .

This is a story that has come down 
for nearly 2,000 years and this story 
gives us a lesson that whatever may 
be the crime, we should see that the 
person concerned is offered all facili
ties to reform, to repent and to become 
penitent, to shed the ideas o f cri
minality by himself and not by force.

Shri Bharucha said something 
about his experience o f a rape case 
in the Bombay Court. Though I  was 
not a lawyer, I  too have a certain 
experience o f these rape cases, 
(laughter).

Mr. Deputy^-Speaker: He might have 
been a Judge.

Shri B> S." Mnrthy: I  said “rape
cases” . I did not say anything else.
I  hope my friends w ill be good enough 
to lay a better construction on my 
sentence.

A  boy who was working in the 
Corporation of Madras entered a hos
tel and committed rape. The next 
morning he and the girl were brought 
to me, and the father of the girl said: 
‘This matter must be reported to the 
Commissioner of the Corporation and 
this man must be punished. He must 
be sent to the police.”  I argued with 
the father and later on made him 
understand the position. I  also had 
a talk with the boy and he explained 
that he did it under certain circums
tances and promised that he would 
never look at any other woman except 
in the spirit of the saying matruvat 
para dareshu. We sat down and dis
cussed the whole matter and finally 
the girl’s father also pitied the boy. 
The boy was let off and the girl was 
taken care of by her parents. Today 
the boy is an ideal social worker, and 
whenever 1 see him he bends his head 
in shame and says: “I  cannot forgive 
myself and forget the offence that I  
committed".

Therefore, we must try to be as far 
as possible compassionate in dealing 
with criminals in their first offence. 
Therefore, I would ask that these 
cases should not be entrusted to all 
and sundry. These are difficult cases 
and I would like only juvenile courts 
should be ordered to try them. As 
there are courts in America, we should 
also have juvenile courts all over the 
country, and very able, eminent and 
cultured people should be appointed 
as Judges in these ctourts so much so 
that their very presence w ill make 
the offender realise his guilt and seek 
their protection and advice.

As my hon. friend Shri Sadhan 
Gupta was saying, the probation offi
cers must be carefully selected. They 
must have a missionary zeal in them, 
because they w ill be In charge o f 
these probationary offenders who
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have to reform themselves, and they 
may have to contribute a food deal 
in  this respect. Therefore, I  would 
like that these probation officers are 
officers who are trained in social ser
vice, in tests o f psychology and several 
other things, for, unless and until we 
provide the wherewithal for the 
offender to get himself reformed, it is 
not possible to reform him. Therefore, 
it is very necessary that we should 
appoint good probation officers, and 
also set up juvenile courts.

It is said in law that it is better 
that nine guilty persons escape rather 
than that one innocent person be 
punished. So, if we are able to reform 
a  number of young men by this piece 
o f legislation, it would be an asset to 
the country.

Therefore, I  welcome this Bill, and 
I  would request that the suggestions 
that I have made may be considered, 
namely that juvenile courts should be 
established all over the country, that 
these cases should not be handed over 
to any and every court, and that the 
probation officers must be trained 
officers who would handle the offend
ers carefully and with sympathy and 
compassion. I hope the Ministry w ill 
make the necessary arrangements for 
this purpose.

My hon. friend Shri Naushir Bharu
cha said that every dog has a legal 
bite, and every horse has a legal kick. 
I f we admit that even a dog and a 
horse can have a bite and a kick res
pectively, why should not every per
son have a legal escape? And this 
Bill is intended as a legal escape.

*fr wftwnmnn (?r>mT) •
f w r *  3FT 

^ ?j I A ^THdl |j fa
frq; 4>

*ryr g i <rnn $ i 
*nfr tr* f%

f ,  finr fa rte  f t w  t  >

I 3“ **t?T ?T$)f jj JT5 ift 
*n?rar£fa ^  qrftr
«fhc stctfpt ^  ^
fa*TT ?W T? îfjsni w

f a * r  T#
f  i w  # *?r jt? % fa *mrv

vr#  v »T T ^ ^ r jrn T «p r s n r^ tT  
5t fa  *r*rn* ’ppjvt ^  wjcr 5T3TT
# t  ?tVt  $ fa  fftn 
emrwt ^  jfrar w w t t  a w

sr i ^nrr j?k t m  ftaT 
| fa  *fr ?rW Hpwrxff—

Tr^pri nfi *rtr 0 
— T  fT*F<» VPT 5i 

W H  ^  TCTT -fit TPT I *T^tf ^TT5I £  

V IO H  =T $ST «FTT t  f a  ?HTT3r 

 ̂̂ rif'Trr wHmmf #
srfY  ^ r r  ^  i

v i «. v. *-hcii TT—-H im  <i*(n
#  #  tfn; <r<*; f̂cT̂ RT £<37 3TPI,

^ fa  h Rrsrp^r #  *rr*rr»r
STITTS T  fciut— VT3t WSTITOT
v w 4  5— r r̂ n̂ ^imi *it,
%T»T ?ft W  f=HT 3TT# ^  I 5JlfaT ^f»fr
n>«ni «rr, fTPT ¥lc f<T7 T̂<T ^  I
«rfw #  eft armV «fr ^
cTTfa WTTTTT 51 Id v W  'RTTV

1 fa^tHnriT9r#?mwsfrT^^ra- 
o^far ^  mrar# ^  ^  ^ r
3T5T ^  W'rm fipfffacTT ?rrfira 'FTT ^
f̂ rn; fr^r ^rmT «rr i smr st

5PTOT, m  afr ?r*mr ^rrar *ti i #fa?r■>}
^  ^  HJira if sjfst >r̂ , T?r
#% ?*• r̂t ^ ^  ^  ?«rr mrr f
fa  *7fer jaifat s fk  jn t  ?rm trrrm 

*%, an^ wh irt fa^rr
fa?n frm t  fa  a ifa r  v fr  

>pxsit v  i r m v  v  
v r  s ifam v vhr i|t t  m  v r  ift <thr
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*rw ftw  v w K *
*  ara^jr t m r r  «r<m |, « m i  
*mrar m  aft *frrsr t o  *ft irw riP  
f ,  art ttwrfiwr afarcr $, t o  *  v tt «t  

i m r v v T ^ v t w t w f  i g m t

is r ^  * r  tff^TT ^  3fr^^ ?r# T t 5fm- 
f ?r  f<«rff *pt $ f t  fa«hw T  v r  g  

sir *fhrr £ «ftr **ft *■ 9t?r̂ VT 
— *rtr  #  *rpar g t <RT tfc jf tr

I t *  3  — 53 *T *TWpTT H T̂T
^  i g m  wt& ^  g tfrr i s  ’tfkm
■ff ^TCTt** fe tr  OR# g  I jfOTT ^  t^T  ^»rr 

W x fc i^ tiT  s r o ?  ^ 3 p  £ , argt a*iT*r 

^ f f  «P srm 5TPFM- *TT OIT^ *PT, *T*ft- 
f^WPT ?ITFT #  W t t  «f>T & *  $  

i t t w  w %  *rre m»T ^p fT c rg tff f  « fk  

* ?  srm  v t  r<r#-=prr g  f *  * t m r  

v x  i f  a ft ^ t% m f srefsra ^  

iJTHcl ^  *r s to  ^  srr sig t a ffr

V *T K  #  5 tV  =7gf ?ft -35f a  ST^TT

*r ^rpc f^rr an *prtt t  i w*r *r«p*r ^ 
#aT  f*r $TFPfpq if  f t  n  a m  * p *  * t * ^ p t  

STPfi j fa n  3fT fwr, farer 
^  #  5HT7 i k  fa ^ ft softer

f* * N  tt? ^ rft t;fT  ^Tgfrr g , 3  

ir ?  w ’ wrr g  f¥  g * n t ?*r ^T gf^rar »t*t m

%fk T̂HT WRFT «r*fr 5TK5T 
f t  T W g  t jP T T T T s f^ R ^ r i^ T T tfn to *  

#, fcnm 5¥ ^  tt 
<jtt ^Nrr Pp ^5r *Ht sfr %
W V T  «JT, « j »  îT ^ f 5XT « T  f?^ fH

>f frr«r g t  m  ^ r r r  ^ - r r  - f t  ?  <ft< 

f*r*hr*>, ^rt f ^  ^ t t  w w  w rm  ? , 

•3*r fiw n  w  tpp  i w ;  ^ * r  t  i ??r 

i f  1T5  ^  % m v  t??tt 
TTrrr g  f t; jsm i: »fx r afi ^

^  «pt «ft ^sar *r^r <ar5nrT
f  fp  W ^T^r sft^f.'^T w
«ft farcr *rr v *  f ^ 'P r
^  4  P r^err g , P ro

kw w  v f , firar 4 * rw  <?r P p n  ^ w i g

t o  m  <7̂ ^  <f»rr t g r  t » f 1*  
5Jmt ^  g r  n»*r ? r « p r  *t ?»t 

^  q t v i 1 # c « w  q ^ T T ?  *f»r^t 

«ft * r tr  ^ » f f t  f w  *T!^ % ?rr*r^ 

T«r^r ^rfgtr « r , rfTpf ^  « i^ t  v t  *rrr 

gtarrf* t m  Ppst ttsit #  ^ i  
W^BT»T ftWT t-  ^  O w r

wh: * m  ^  f*nrr #, eft W  -t ^  Pcttt g
W k  ĴFT ¥  ^  W  5 PT!tI 1

m v fh T  * H ta fr  

^ r  a te  « w w r  % <rrt ^  »fr S « f  

^ t t  gm^: w m # w f t  «ft i
»nrf*r w w = t  ^ s W  P t w  ^nft 

itPM *sfhr vo fr  w  ir#«a «rr fv 
^ g  irg g ^ r r  ip p P w  v r n t  Pfr fw fv if

TFJift #  **PTF«fT I  W W  5«TTT 

5^  t ,  WT «rt% t t>  V T <T*ft
f , aft Pr «Tg?ft t k  ?fy?r ^  ^  wtt

t̂WTO XTTTT% «TT % ^T ^ I qg
q m  *wmi ^  ft? aft f f im f t  wr 
% VT *f— HT H

an% ^  *rgt %■ ^rrar * r w r  ?r»mr 

w=i%^ *rr snff i g*r 

« rp ft ^ ? ff  «rc ^ r r r  f r i  is p fr  

a n m r r  i r o t  f ,  g r  n r g  >  ^ P w r  W
<FT 5HIW ^ | IRT: WtVff %t ^

g»r w  >n?r «pt *rpiT »̂it ^ ftf
VM TR 5# «mt#f ^  #  Tg# ^  ^T- 
?^9*t ^nrw ^  w * «  mmfrv f  
»rr JT^t m  vtamcr iPRT^r v r  % 
^jp<V?nrT qr «pt #  ntertt* 
w r * t « t t t t w n r w w  
*rtt fwr w  gm  ?ft #  ?nr»prr f  
fV  TEt HVT ^  W  P r^ T V  <T T ferW V T ^ 

^  g*r ^ f t  i

?rg ^t?t ^ t v  ^  Pp w rs*t

>pt J?g wr?Rr ^  * r ^  j Ttvt % ^ t  j ? r t  
^ r  | Srtft f?r ?rrg ^  %t^t ^ 
«f|T TO ^  #  ITJ^ % »P »T  ^dt 
azpRFT f t  t  fa  f im  #  $wf y
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[*ft efhrrm m  nro]

CTi’rfiPnr tot $ c fc  trrar ?mr 
^ i %  $ * rc  ^ t  #
^rt^TT ITTT ^TTf?TT f t  'WT  ̂ VWfl 9T
WTvrffcr *jt ?nrnr ^ r r t  ^ t r t t  f t  
*it ^mra- ^ r r r  3  feq’wvfl t ? r -  *tf* 
® lfw  aniil ^ f 1

3  T̂ fr farcta
fitVTT T9RT TT^TT jj ft> WW 
WT | 3T$ ^TTT 5>TT fa
%HT$ ^ r  n  *TTTnflr M *P*fV ^ t  ^  f t  
* ft $ i ^  fw?r #  ftpr qiT^iiv t  «rt
^TVT ^ T T  »PTT f ,  <H*dl I  %  ?  y r  
«* «* !(< *  5fl0T mrfiRT f£t I ^ rfv r ^  
*T?r•‘ft s f t t f v ^ r v ^ '  f*p?pn^;

^  ^  ̂  ¥T^T VT ^ ̂ ffv^T Pfv̂
■^Tt fTT t  ^  5 ^

» r m f  v t  im rs ft v t

w rv f ^ fv T v l ft> <tttpt

!wm  t ,  $  w  *r$r 11 fa* s m r  v t
«W*TT %, f^ T  V|<*>| < ^  5*fT  ̂2f$T *f

^ n w ^ sm p r ^ m r l ,  im m l ^  «P*fr
•T t̂ jjt TT T^t ^  I ■Ml̂  *Tg fkBlzT TT53T 
tTCVRf %■ IPtPRT Vlfll ^t ^7% %'S"
b k v r  % *RV*fcr % f^r *i? *m  |
ft* v n r  ^ft srv ^*ht ?t *>■* v t it ;t *i«ii 

5T f̂ 11 ift
*fpr ^ rS t <«V # n  4  v r  sT T ^ f (  ^ t  
«n^5HT t  i «nw  *ft srtn ^mpr % 
f t  ?  fTPT «FT?t i  f5RT ?T fa  *nrpf
frPrCRft |, wra Tft «p t%
t  fara% ftr gqfwtff %\ fli^r fW t t  I 
*TT3T?*T^r 5Tt»ft T t  ?prrtP
%VT 'MH '*i'M ^  ^ ?1 f*H
^ ^ r  «m rn f ^r^rwT #
» n f r ^ t t  w « f  ^nft?rff j f  11 a w r ^ t  
t o  ftvrniVr % f%r̂  zt?
tt  ^  ^  « m r  fiwr armr | i 
<W l»T ^nn TT^pT *Pn f̂ w tr T W

?ftr >rc <hr kiwwt «pt «ft ^  %t̂ »t 
v t w ^t mw wwm tt  ?ft f*r^K 

n*p ^  afr «(ft w j^it  
5 T O  w r * m f « r T  11 

^  «rt*r wpr t r  ’tkt jf, 'imnx 
' t t ^  5ftr%ipr w r w r
»nrr t  ^  ?r %r?r <̂ r ww t t  <wi<t 
■ŝ RT  ̂ pp W  ft T̂T ftrtfT arr̂ , W 
%^r w  «n?r «pr wtst ^T’Tr f  ftt
5ft*ff fcftsff ^  r?: ^t ^tt ftnrT ^

w  »t ^t
w  vra *ft w w ^ m r t  ftf ^  

WHTIV *pt# T t *nrar w f  ift% % I 
*rftf<mî  4a?trai # ftr «r pRfr 
«lPw % T̂ ?r*TFT % *Ptf ?̂3T 
f ^ w ^ f  Iftr^rfrlt wrr«ft%^tir
pTitfi ^  ^ IH Tt tp77TT V ? VX I

« r  *ftr w r ^  wv<iv «r^r 
?fr wt3t 1 3t?t%

<*>M*ft *pt ^8RiT, <(gj «JT pJRT 5TTTT 
VT szf^TT frm  VTcTT | ?mT p3W SfTT 
W Tlfatft Tt TUT aim t, WT3T WTTT«T 

irt t̂rT I ^ T  f  
ann1 ^ 5fW 3TfT »W t, TT^T

^tfft*Tt* ^ ?TOft % fTT*r T&
n t f , f̂r t  « m w  ^ ^
T#T |  I ^?fY ^rr *T? <tdlctl
f  f>p 3ft <mmt tnp 3tt w r  ^rar 
t ,  ^  h ^ ito  %■
rr*rr <Pt fstr^rr r̂ ^ r  ^  5̂ t^tx 
%, ^  ^  ^5T TTKT VT «ra?[R *TT 

^rfki^z r̂r iTT ^*i^ir<4t  
VT t̂, v t w ^ r  ^ ^ v « r$ *= i  
(5«t) VTfT<ft *R VT PWT7TT t  • 

W #  aft 1JWT ^ ^
fft q^r «pt̂  % tii*ti<«( y wt^
^rorr ^ r  # ’ttrf % sR^nr #  ^5

«iwr f̂tt wrc fw^wi 1 1 w*rr 
r̂tfmrcift *rarft%

% fW t  » « f t  #  «rw  8r ^wr i  «ft<
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«T*?T «rr»T $» *ft <W 1% *TflT t
3w&?t

* ! »£ * *  a s t e r n  t  • w«n*%*r»rrar 
fctr % fr o w s t  w  »tt Prime 

f% t o w  *  * *  $*T V tt *PJH 
vnSr $  «ciVc f«r  Pp#  * *

*JT*fWT TT^ TTHT VT̂ pT ^
nt ^ r  ^ h t  ^iffq- f% f»rer ^  

s i  si^i
f^ rr  | sftr n^rvt 'inr v r #  *t a ft^nrr 
-3̂ =.̂  *rr, ^  *nSr 5*rr 5  ^  *i$ 1

imr w  fk^zrv % 5R7
ftnr WRff *pt ^  * m t  t x  #%rr 
-H *RT#ST «rr^ aiT T| f .  ^  Pp

'T^r ^rr, A *jrr ^ rr >r 
«to tt 5  1 

%T*ft «fl*l ^T *̂11̂ . H M»flM 
n v ^ r  m pr ^ q^? ^Trr *fr 1 
^  m  far sfr ^ iw r r i  f  t  %pt- 
TrfW f *Pt t s  * f 3jpT ?t sftfrFfr 

f  ^  ? m  m  f% f̂t *Ft ^  ^  ^r
<̂TO WTcTT ^  1 ^  rflM 'Stf <**Kl °)^d

VTT$ fl m »T t̂ ^ 1 ^ I -tfM+'l •Tî TT
*rr f% 5t ^  f  f̂ > th  fw w v  % w  
ifr flYr f̂t̂ t % $*t an^ %
sttt *nrr3T *? ^hrerr
* 1  qr wr3r *t ^ r ft  ijTTx̂ rr ^  1 *rnr
^T* W  U,+<l ^i(j»il ?+l fav^+ T T  *r«^
^tm f  ^  ^  q r ->ft w r
M*r<. r̂ ^rnj ^t?n f  1 *t w«al
^fpr -»fr ^  «ftr ^  ■*ff t 1 ^

VTV VKrT ^i*n >̂t VT
f n ^ p i ^ tpt ^ r r r fv v r  >^m wrf^ir t 
^  «H «a i j  v^rvt om c^.r^aT
»(St^f«i?r%W5rru, ?ft v r w t  q ^ r r ^ n  
■f»p xn  h * r  c r w  ?  v i f t r  f* f  ^  
^srrr =«rtf?  ̂ f v  r̂t ^  ^?<r t  
f¥  w m ^ f  f
v t  v n  wit t v  ^rr^r ^ f v  ^  ?r sqlt 
^a»r<t ar^irftT %mrf«ni1 v t * v r

xrem ^ F t  mm  % « r t t  frnfr 
^ « n  %  «r*ff^ xrr ®rft?nif %  «tt4V*t jit 

vmrvror *f' x m  — ^ ir
t n ^ ^ r f 'n :  ^«Ftff ?TTWTan^— ftre1 
%■ faw t o  % j%rr
wx^ ^  ^errt « r t  ?nr?T# 1

^nwrer trftstr, v% ^ r r  » m  ^  fv  
5<n :̂ ^5r $ yx vrft <r< ?ft ^ lr  

n r- flm fl ' ^Vt tk. « ' « i i f  
wrftwnjK %

w k ^snT % ^ppt *m T 
>r?fr tr1%  % f ^ - ,  ^swt

f s r  tr Tt̂ STTTT <TT 5̂ 11# %
f  1 «p^q- ^nrrr v t  ?  fv
fiF Art ?r ^  ^  ^ r  srftgRft vr

^ T T  t o r  3T^W rTTf I <HR ®dft!r
'Tt^, tiid *rr ^mr 

’FT wt^t t; <flr ^r¥ Y  tfir ^nrrr ^>n 
Vt fjfts. 5«snl 5, d^l+1 ,Pt^ TT*T TC

w m  sfhnr Pr^% upr
« im  ^  ^ vfPT HT*T ?T̂ TRT 

%■ f̂t ^  |  *frr ^  «p5pp 
emr^r #  tk^t |, ?ft *1* ^ 7: qfc-

'HTRT Pl<!r*<M ^  I ^TcT ^
îiBCii ^  f% 1RT *TRT5T TT Jf(^> Wf?T ^Tf

f  jtt ^  1 «m r writ
V tW  | f̂t PfiT F'9WW T g fv  W ^Tt?  
VT HH ĵT I 'TT ^ft ftnr ?[t ^R IT
^ >cftT ^ I TT̂ r f t  ♦ft’ <r«I?ft ^

w m  ĴTcIT t  ^  w  MH«<fll t
ft> '3̂ T̂ >T ’lliHtfH  «j<.l »i^l ^  ftrTI
«frr f t  «p to t ?t ^ -i#  t o  ftnrr f
srkgw vv J^TTTfW 3TRT HT%^ ftr 

< ,PT% 5TMT PiqT^ V^,
^ T  < R ^ m F fr T^tsiTT, ^ P T  f ^ h m  
ftnn arra-, sft ^?r«Ft w *rg7TR fr7^ m 
3fkcT vi^H < f<M( ^111 ^ifjpr I WJT 
nmr* W iT  * t i  5T«rP6f ttstt *ftr

«r5*ft ?p p w  ^  f r  ft^ft
%  vRor *nr ^  q v v T  «P tfn w w
v c # t j / k mxm s
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sfcrrm m  srr̂ J 

f t w  **x g f iv frn * !  * t f
JPTWT f̂elT t  <ft OTT t
tip ar?  *5  w  SWTT w fv ^ r  1ST
*r  ?w ?it t  i » m  w n r  t t

«Pt % ?T iftr ^ETTt
VT*i ^ fVTT afT̂ , ■gwvt VStflKf »T
fPTJTT V P T , -at)T>i f^TXFVTX Pr>*)i 'TPT, 

t t  *j'*i i *5t fnrr *r ^n? *ftr 

•ftaO ^  -stiVl sftvft ^ cff fa r
'3^WT ^ 1 <£5ft
fnsnr^fw f ^Tfit wm rt ^ ttt#
TT H*l*f 1 »T f^TT T̂PT I ^  "<l$df j  fv
y rv rr  t̂ĵ >i twt 5f,n^ ft> 3^r ^^i'l vt  
HV-HH % Rt^, ahrf *f 5TT̂  'Tt# 5̂t oq«l^qi 
VXH % , ftRHT TS^T %
tftT ^  ipf <̂a>1l 'jft ^fstl
wt*r ^  f̂t trrrr^t i|, ^ r r t  ^nn^r  

•si^> f’ nRw'r, ^ i <  trrfe *f
fTcRT *nrf n w rr  i %m  ’SRf >ft 

TfflT ^ ^hr >̂t % «̂TT ^t  

*ft srf*r* t, at $  ̂ mrmT
j f v w « f > r * f r  ^rnrf^rrsiMT *nf$ j i

*mr ^ tt *w?r wr *ptt ^
^ f r  ^  szpRtrr q r ejtr- skt 
v r f ^  i #^f ^r| TFRff t t  f a w  ?t «tt$ 

>PT, far Tffr TW ^T^T TC Pr̂ TT 
vrfr *r*m w  ?T*rr «pr wrnr ahrf qft 
etprpmr STT TRT ar^ft f  | tff»TT Tf 
^  « I W T $*ft iftcft | . . .
Mr. Deputy-Speaker: I hope the

hon. Member is trying to conclude.

«rt MinTcre^  *m  : <nrr ^  

ferr arT̂  ?it ^  5 «! w  Pr^r trrrmf
’(ft VIPTT lltjfll j  I 

Mr. D«pnty-Speakor: Then he might 
continue the next day.

Now, we w ill take up non-offirial 
buaineM.

COMMTTTEE ON PR IVATE MEM
BERS’ B ILLS AND ftESOLUTIONS

Eighth Rxforx

Shri Easwara Iyer (Trivandrum): 
Mr. Deputy-Speaker, Sir, I beg to 
move:

“That this House agrees with 
the Eighth Report of the Com
mittee on Private Members’ Bills 
and Resolutions presented to the 
House on the 13th November, 
1957."

Mr. Deputy-Speaker: I will now
put it to the House. The Question is:

“That this House agrees with 
the Eighth Report of the Com
mittee on Private Members’ Bills 
and Resolutions presented to the 
House on the 13th November, 
1957.”

The motion was adopted.

RESOLUTION RE. APPOINTM ENT
OF A  TRIBUNAL TO REVIEW 

THE CASES OF DISMISSED 
GOVERNMENT EMPLOYEES

Mr. Deputy-Speaker: The House
will now resume further discussion 
of the Resolution moved by Shrimati 
Parvathi M. Krishnan on the 12th 
September, 1957 regarding ’Appoint
ment of a Tribunal to review the 
cases of dismissed Government em
ployees’.

Out of 2 hours allotted for the dis
cussion of the Resolution 3 minutes 
have already been taken up and I  
hour and 67 minutes are left for its 
further discussion today.

Shrimati Parvathi Krishnan was to 
have continued her speech. She has 
written to the Speaker to say that as 
she has left for Pakistan on a Parlia
mentary delegation she would not b* 
present in the House today. In th » 
circumstances, I  d u ll treat her speech
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as concluded and place the Resolu
tion before the llouae.

Resolution moved:
"n ils  House is of opinion that 

a special Tribunal consisting of a 
High Court Judge as Chairman 
and two members representing 
the Government and the workers 
should be appointed to review the 
cases of employees whose ser
vices were terminated or who 
were dismissed or who are under 
indefinite suspension under the 
Central C ivil Services (Safeguard
ing of National Security) Rules,
1953, Government Servants Con
duct Rules and Rule 1708 of 
Indian Railways Establishment 
Code.”
There are some amendments also. 

There is amendment No. 1 in the name 
of Shri Tangamani and Shri Baner- 
jee. Are they going to move that?

Shri Tangamani (Madurai): Yes,
Sir. I beg to move:

That in the Resolution— 
add at the end:
“during the period from 18th 

August, 1947 to the 12 th 
September, 1957 and it should 
submit its findings before end 
of December, 1957."

Mr. Deputy-Speaker: Amendment
Nos. 2 and 3 by the same hon. Mem
bers are outside the scope of the 
Resolution and I, therefore, rule them 
out.

Amendment moved:
That in the Resolution— 

add at the end:
“during the period from 16th 

August, 1947 to the 12th 
September, 1957 and it should 
submit its findings before 
end of December, 1957.’’

Shri A . K. Gopalaa (Kasargod): 
Mr. Deputy-Speaker, Sir, the resolu
tion before the House is that a special 
Tribunal consisting of a High Court 
Judge as Chairman and two members 
repreeemting the Government and the

Appointment o f a 868- 
TVibwial to review 
the caces of dismissed 

Government employees
workers should be appointed to review 
the cases of employees whose services 
were terminated or who were dis
missed or who are tinder indefinite - 
suspension under the Central C ivil 
Services (Safeguarding or National 
Security) Rules, 1953, Government 
Servants Conduct Rules and Rule 
1708 of Indian Railways Establish
ment Code.

I  would appeal to the House that 
we should consider these matters dis
passionately. It is not a party issue; 
it is a national issue. And, there is 
no doubt that we all agree that gov
ernment servants must be loyal to 
the State. But loyalty to the State 
does not mean loyalty to the party 
in power because today it may be 
this party and tomorrow it may be 
another party. As far as the State is 
concerned, the government servants 
must be loyal to the State. As far 
as breaches of discipline, inefficiency 
or other things are concerned, there 
is absolutely no doubt that whatever 
punishments there are should be 
applied.

But, here the question is that there 
are certain very drastic rules and as 
far as these are concerned, they are 
abused in their application. We know 
how in the railways and the postal 
department many government ser
vants who had served even 15, 30 or 
22 years have been dismissed without 
showing any reason, without giving 
them any opportunity to know what 
the charges against them were, or to 
show whether they were correct or 
not In some cases the charge-sheets 
were not given. That is why I  aay 
that this resolution must be discussed 
dispassionately.

I want to point out that in the First 
Parliament, on 10th May, 1953, a reso
lution was moved by Shri Nambiar 
and that resolution said that these 
rules must be cancelled and those 
that had been discharged must be 
reinstated. Even one or two Mem
bers who opposed that resolution said 
that the circumstances that existed.
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when the National Security Rules 
were passed did not exist then and 
that it is the duty of the Government 
to see that those rules were cancelled. 
The idea of that resolution was that 
the rules should be cancelled and 
those that had been dismissed should 
be reinstated.

This resolution is very simple. It 
only says that a special Tribunal 
consisting of a High Court Judge and 
two Members representing the Gov
ernment and the workers should be 
appointed. There must be a review 
o f those cases. This Tribunal must 
certainly look into those cases and see 
whether the charges against the per
sons are correct and that they should 
be reinstated if the dismissals were 
not reasonable or just.

It  may be said at the beginning that 
so far as these National Security 
Rules are concerned, there is already 
a committee of advisers and they can 
represent to them and they will 
decide. I w ill take that point afer- 
wards when we come to the rules. 
But we want to say that so far as 
the committee of advisers is concern
ed there won’t be any justice because 
one of them is a C.l.D. officer who 
has given the report. One or two 
other departmental heads are there. 
It  is before them that these people 
have to go for justice, I  am sure no 
justice can be obtained from this 
committee.

What are these rules? They are 
the Government Servants Conduct 
Rules. Besides there, there are the 
.Safeguarding of National Security 
Rules, 1953. Clause 3 of these rules 
.says:

“Where the President is of 
opinion that a Government ser
vant is engaged or is reasonably 
suspected to be engaged in sub
versive activities or is associated 

. with others in subversive activi
ties and that his retention in pub
lic service is an that account pre
judicial to national security, the

President may make an order 
compulsorily retiring such Gov
ernment servant from service."

Then, he w ill be allowed to give a 
representation in writing and he may 
be dismissed after that.

In this rule 3, it is stated that not 
only is the government servant 
engaged in subversive activities but 
is reasonably suspected to be engaged 
in such activities. Who is the person 
who decides whether he is reason
ably suspected or not? It is the 
Police Officer. So, if the Police 
Officer or the Departmental Head, 
irrespective of whether the person is 
reasonably suspected to be engaged 
in subversive activities or not says so, 
he can be dismissed. I  do not want 
to go into details of each case but 
when each case comes I w ill show 
how it was overdone. Then there is 
rule 1708 of Indian Railways 
Establishment Code. It says that 
1he railwav servant would be 
liable to be terminated from the 
railway service if he was inefficient 
or overstayed the sanctioned leave or 
for repeated minor offences, absenting 
himself without leave. These are the 
grounds on which action can be 
taken. But, there is a proviso which 
says:

“Provided that nothing in this 
rule shall abrogate the right of 
the General Manager for causing 
the removal of a non-pensidtiable 
non-gazetted railway servant 
from service without the applica
tion of the procedure prescribed...” 
Certain procedure has been pres

cribed. I f  it is inefficiency, you have 
to show whpt kind of inefficiency and 
when it was found. I f there is any 
breach of discipline or any other 
offence is committed, it should be 
shown to him and he should be asked 
to prove his innocence.

But there is this proviso. With
out assigning any reason or without 
adopting the procedure preecxjbed
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under the rules, a person can tum- 
xnarily be dismissed. He w ill not be 
given any reasons; not even an oppor
tunity to prove his innocence.

Mr. Deputy-Speaker: I  shall bring
it to the notice of the hon. Member 
that he is only supporting the Reso
lution and not moving i t  So, he will 
have only fifteen minutes.

Shri A. K. Gopalan: I request you 
to give more time because the Mover 
of the Resolution wanted certain facts 
should be presented to the House.

Mr. Depnty-8peaker: 1 do appre
ciate i t  But my limitations are also 
there. According to the rules, a Mem
ber can speak on the resolution for 
fifteen minutes. He w ill try to adjust 
and I w ill also try to accommodate 
him.

Shri A. K. Gopalan: I will cut it
short. I  w ill show how these provi
sions are applied. I have already 
stated that the rules provide a com
mittee of advisors to go into the 
question. But you cannot expect 
justice from the CID officers and the 
departmental officers. That is why 
we say that an impartial tribunal 
should go into the matter.

I would also say that these rules 
go against article 19 of the Constitu
tion. That article gives all citizens— 
including the Government emplo
yees—certain rights: freedom of
speech and expression, peaceful 
assembly, forming associations or 
unions, to move freely to reside and 
to settle and so on. Certain restric
tions are imposed by the Constitu
tion. These rules do not allow them 
the of the freedom. They are
not even giving an opportunity to 
say that the charges against a certain 
individual are correct or not. It 
offend* the letter and spirit of the 
Constitution. So, the article in the 
Constitution and the rules I  have 
pointed out are contradictory. The 
Constitution right is more important.

Lately, the Railway has sent a cir
cular stating that there should be no
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representation to the Members of 
Parliament or ML«As. if any repre
sentation is made to them, it w ill be 
treated as breach of discipline and 
punished. I f  they ar^ representa
tives of the people and if a Govern
ment servant finds that he cannot 
represent directly to the authorities 
or he is afraid, it is only through the 
representatives of the people that the 
Government can be made to under
stand. For instance, there may be 
corruption or something else. I f a 
circular like this is sent that nobody 
should approach MPs., I do not know 
how far this restriction will help 
efficiency and discipline among the 
Government servants.

How these powers have been 
abused, I shall show presently. 
There is no time and I would only 
read out some cases. One person by 
name Shri Ram Wadhaya was charge- 
sheeted. What are the charges?

“1. Negligence of Duty: In that 
he at 08-15 hrs. on May 1, 1956
when specifically directed by 
Jem. Mahi Singh to report for 
duty in Yard for Grass Cutting 
did not go there but instead dis
appeared from place of duty.”

Does it go against the security of the 
State? I do not know. Here is ano
ther order dated 4th June 1955. It 
says:

“A ll concerned are, therefore, 
warned to ensure that no T.E. Ind. 
staff is employed on duties other 
than loading and unloading, turn
over, care and preservation and 
other duties connected with depot 
stores only.”

It also specifically says that they 
should not be employed on ‘grass- 
cutting’ work. It says here: it is an 
audit objection:

"In the past employment of 
T.S. Ind. personnel on the follow
ing duties has been viewed aa 
unauthorised expenditure against
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T.E. Grant and objected to by the 
r.udit authorities:

.... on planting trees, maintain
ing garden, sports ground, 
grass-cutting, etc.” 

Grass-cutting is objected to by the 
audit but still a man is dismissed 
because he does not do it In 1955, 
the order is that people should not 
be engaged on works such as grass- 
cutting, etc. In 1956, this person is 
asked to cut grass and he is "given a 
charge-sheet and dismissed because 
he did not do it. This man is on a 
hunger-strike somewhere in Delhi. 
He has sent so many petitions and 
one does not know what happens to 
them.

There is another case of a Travel
ling Ticket Examiner in the Southern 
Railway. Whal are the charges 
against him? He formed or certain 
persons including himself formed
themselves into a group and spon
sored a series of acts of sabo
tage in (he years 1952, 1953 and
’ 954 with the object of derailing
the trains, thereby endangering
’ he lives oi the travelling public 
and causing damage to the railway 
irachj and rolling stock.

It is a very serious thing. The 
officer was knowing that it was done 
in 1952 and again in 1953 but gives 
him notice only in 1954. The officer 
mho is responsible for this must be 
tried for treason. He cannot allow 
a man like that when he knows that 
certain persons are engaged in sabo
taging. He kept quiet in 1952 and 
the whole of 1953 also. He charges 
him in 1954 that he placed a big 
boulder measuring about 18'  o' x 9'  
weighing about 92 tons in the track 
and so he was charge-sheeted in
1954.

I have no time to go in n further 
details. Otherwise, I would ha 
read over to you how these charge- 
sheets allege that they were walking 
in the platform, conspiring together

r 1 ' ' w ~11 . —

watched by the police and they 
understand that there is a plat to 
derail the train. So, they wait till 
1954 from 1952 and see only in 1954 
that a big stone is being put on the 
track. So, he is dismissed.

On the very face of it, shows that 
it is false. Is there no Preventive 
Detention Act? Even if the offence 
could not be proved, at least i f it is 
found that he was doing something 
against the State, he could have been 
arrested and detained. I know the 
man; he is himself not 92 lbs. He is 
only 20 lbs. or so.

Mr. Deputy-Speaker: Perhaps the
hon. Member is talking of a L illi
putian

Shri A. K. Gopalan: He is a tall
man; but as far as his weight is 
concerned, even the hon. Deputy- 
Minister will understand that that 
man is physically and mentally not 
capable of that. For derailing, he 
must be capable physically and 
mentally. He was charge-sheeted in 
1952 and 1953 for sponsoring acts of 
sabotage and in 1954 they found him 
trying to place a 92 lbs. boulder on 
the track. Do you know the reason 
for all this? The reason is that he is 
an active trade union worker. The 
Shoranur-Nilambur railway was dis
mantled and the union was exposing 
the corruption that was unearthed 
when relaying of the railway was 
done. Not only that. A  wall collaps
ed and a child died. The authorities 
wanted not to say that. The union 
brought it out and then the Railway 
Board took prompt action and punish
ment was given. Simply because he 
is an active trade union worker, he 
was charge-sheeted and he is still 
under suspension. That man has put 
in 10 or 12 years service.

I want to point out some more 
cases. In Cordite Factory, Aruvan- 
kadu, the secretary of the union gave 
certain suggestions for utilising sur
plus capacity. He also refuted the 
s** 1 o* the authorities by giving cer
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tain known figures in an appeal to 
MPa. He was charge-sheeted for 
violating Government Servants Con
duct Rules and dismissed in January, 
1957.

Shri Ram Wadhawa An and of 
C.O.D. Agra refused to cut grass and 

'was dismissed from service. Then, In 
the case of eight employees in the 
ordnance factory, Muradnagar—their 
services were terminated in October, 
1957 for participating in the strike 
against retrenchment and they are 
not the junior-most people.

Si tar am Singh of Railway at Allaha
bad was suspended in 1949. The 
Sessions Court declared the dismissal 
illegal and ordered reinstatement. 
But till now he is not reinstated.

Here is another important case: 
‘‘Complaint against Shri Nand Lai 
Chharimali, Porter, Raigarh who is 
alleged to have openly supported the 
P.S.P. candidate.”  Thiv i.s a letter to 
the General Manager, South-Eastern 
Railway, Calcutta from the Assistant 
Director, Railway Board, Here is the 
translation of the Hindi letter dated 
19-3-57 from the President, City 
Congress Committee, Raigarh, addres
sed to Shri Jag] ivan Ram, Minister of 
Railways. He says:

“I  have got sufficient documents 
to prove that Shri Nandalal 
Chharimali made an open propa
ganda in favour of the candidate 
•mentioned above among the citi
zens of Raigarh, Railway employ
ees . . .. ”

arid so action must be taken. So, 
there was a letter from the Congress 
President saying that action must be 
taken and action is taken for support
ing a P.S.P. candidate.

Here is another case there is no 
reason given, the case of Shri Kanai 
Lai Chatterjee. He has got 14 yean 
of service, but he is told, “No reason 
w ill be "given to you. You are dismis
sed front service.”
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Mr. Depaty-Speaker: Has the hon. 

Member got all these documents from 
tho^e persons?

Shri A. K. Gopalan: Yes.

.  Mr. Deputy-Speaker: He may place 
them on the Table.

Shri A. K. Gopalan: Yes. On
13-9-57 the Superintendent of Post 
Offices, South Calcuttta Division, for
warded a letter from the Deputy 
Secretary, Ministry of Communica
tion?. I have got here the cases of 
about 48 persons and I  place them 
here; the names, departments, sta
tions etc are all given.

Here is another case about Shri 
S. P. Awate. He had been charge- 
sheeted and he has also been dismis
sed. It is very important. The reasons 
given are:

“A fter your release, you were 
noticed attending some of the 
public meetings organised by the 
Communist Party of India. You 
are closely associated with mem
bers of the Communist Party of 
India. . You were seen attending 
the public meeting organised by 
the Communist Party of India in 
Parel on the following days when 
you were accompanied by your 
wife and some other friends: 
15th August, 1954—Independence 
Day Meeting; 26th January, 1955- 
Republic Day Meeting; 7th 
November, 1954— Russ ion Revolu
tion meeting."

The charge is he attended those 
meetings accompanied by his wife 
and some friends. He could not say to 
his friends, “ I am a Government 
servent; you must go away.” Because 
he attended the Independence Day 
meeting and the Republic Day meet
ing, a charge-sheet is given and he 
is told, “You have done something 
against the security of the State so 
you are dismissed from service.”  
There are other reasons also given

■ which are more absurd.
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Mr. Deputy-Speaker: He may lay
all those papers on the Table; ha 
might need time to say a word or 
two afterwards. 

•[Placed in Library- See No. LT - 
385157],

ShH A. K. Gopalan: 1 w ill point
out only one or two more cases. H ie 
charge against Shri M. P. Narayan 
Nambiar, Class IV  official of the Can- 
n an ore Railway Station Post Office 
was his alleged participation in the 
rehearsal of a drama called Rent ar
rears, said to have been sponsored by 
subversive activities. He did not act 
in the drama; he only went to see 
the drama. Simply because the name 
of the drama was Rent Arrears, it 
was called a subversive activity and 
the man was dismissed, although he 
only went to see drama. He was not 
an actor, but only an onlooker. But 
that was the reason why his services 
were terminated

There is the case of an active rail
way worker, Shri R. K. Shandilya. 
He has given a printed notice of 
hunger strike in which he has given 
the reasons also. I place it here.

There is a memorandum presented 
to the Members of Parliament by the 
Eastern RaiJwaymen’s Union, the 
South-Eastern Railwaymen’s Union 
and the North-Eastern Railway Maz- 
door Union. Shri S. Subrahmaniam, 
ex-General Secretary of the S. E. 
Railwaymen’s Union has been charge- 
sheeted to be removed from service 
for addressing a letter to the Hindu
stan Standard as General Secretary of 
the Union. The Assistant Secretary 
of the Tatanagar Branch of the Union 
has been charge-sheeted for collecting 
subscription on behalf of the Union. 
The President of the Madhupur 
Branch of the Eastern Railwaymen's 
Union haa been charge-sheeted for 
filing a nomination in the Madhupur 
municipal election. Secretary, Khurda 
Road Branch of the S. E. Railway
men’s Union has been charge-sheeted 
for forwarding an advance copy of his 
appeal to a Member of Lok Sabha.

Tribunal to review 
th « cate* o f dismissed 
Government employees

I do not want to go Into any more 
eases because, as you have said, there 
is no time. There are so many other 
cases also. But so far as charge-sheet- 
ing is concerned, it is very clear that 
under the cloak of security and disci
pline, it is only for stopping the trade 
union work. It is only a political pre
judice. A  Government servant is- 
charge-sheeted because he was seen 
walking with Communist members, 
and he is told he is indulging in sub
versive activities. They say that these 
are subversive organisations. Suppose 
the Kerala Government, which is not 
a Congress Government, say that there 
are certain parties including the Con
gress Party, which are indulging in 
subversive activities, say that these are 
subversive organisations, and suppose 
they dismiss any employee on the 
ground that he has got sympathy to
wards the Congress, w ill the hon. 
Minister agree they can do it? The 
question is not whether you have 
sympathy towards this ideology or 
that ideology; we only want that you 
must do your work properly, effici
ently and in a disciplined manner.

So, as far as these things are con
cerned, we only make an appeal to 
the Government that there have been 
abuses of the powers; there is so much 
discontent. Let the Government ap
point a special tribunal and let these 
cases be put before the tribunal., Let 
an opportunity be given to the em
ployees to explain and let the tribu
nal decide who is correct and who is 
not.

This is the time when we want 
the co-operation of the employees. 
There are about 300 to 400 employees 
who have got experience of 10 years,
15 years and 22 years. We want them 
now because we want to expand our 
industries in order to have more pro
duction. We want their services 
very badly. Now, if we leave them 
at the road side and do not take their 
services, certainly that w ill be a great 
loss to our country. Further, the 
morale of our services w ill also be 
affected, If we do not take them 
bacV
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Now, u  tor u  the rules are con

cerned, our opinion is that they should 
be scrapped. That is our firm opinion. 
But the resolution does not say so. 
It only says that as far as the cases 
of the dismissed employees are con
cerned a Tribunal should be appointed 
to review all those cases.

I do not want to mention any more 
points. I have got a copy of the 
speech of the hon. Deputy Minister. 
He has promised several times that he 
w ill look into those cases. Now I am 
only requesting him just to go into 
those cases. This resolution, which is 
a very simple one, gives effect to my 
proposal by appointing a Tribunal. I, 
therefore, request the hon. Minister to 
accept this resolution.
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iK  q- fTRt ^TT f, I TV
qft frr^ff ^V

5«fffT r̂ f f  w k  #  sr t̂ q r pRware f t  
w r, ?rt » f t « 0  % ^tt tnr^rf
«rt _3'T% ^  ?r Pk 'w k  f̂ PTT iRrr
w k  m r  jtjtt s n  snrsff *pt vsnz ?r 
zrmvrtt? 1 stk tfro ir^rar
^ V*H*1̂ iii >̂t M*1 < C1*lIH
?flTfl fsMI IRT I tiM4J'C tl <>(fVI'
? ra  3fr Jtrrfr *inf<?0- % firq 

?, ?TT« ^  ’ TT^t *X
H nii 1, 5kPt.-i ^*T

TTT «»<i(^i«*ia Ir̂ i*iT Vt *A,FXt *T̂ t
f*r f̂t 'm a W t  ;fk?r «rrf 1

^v^Xt K r̂pTT T̂ST v*l<_ :W  sn^T 
Tf^RHtT >TJTT, ?ft 'S’TVt

^roff Ppm *m , q«r
TWKT =3TTW^ % *FX fw rflT  «FIT I 

^  ^  ^ ^ t i i  VT %
frrvr^r firtu *nn *ftr { f t ^  v t  t& o 
fa  v*̂ i® % f̂ TVTW
fiurr«mri

<PC ^TTFPR *rm fr^t it# 
^ 1  \k ^  ?nnir

#  « M t  % ftiwrc 
5# 1 ?[«nnT % ww «rftftwr
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Wr* % k, % Kr-rgw wts v rrf t gt 

fa + w  f e ir  h ttt i srnx  « n r  ^ r  

*frt ?fr <trrr v t  ars^v ^pit 1 
»i*rc ft t ft  *frt f^mvrr <*m . a’r qftf
*1̂  «tnNi XT HTtTT ^  I n*HIH

A  s f t  f o f c a q r y ^ g H  « p t  s m r h  

(*uii *mr f t  ft?r fir »rt
ft^r»rr^3TO?r xtpbht f t  cry sttb f t
fjl? ? , fcft^T %■ WTZ WT fKT? ^
?fmf *rt fwTM1 fim  rnrr 1 ^tst ifr 
^  %■ ?rrf *f ’firrrvsft ^  | 1
A  v ^ r r  • T ^ f  ^ T ^ c T T  ^ f a > H  5 * 1  i X  4 , < H  

&<S*H t t l^ — CJ*To sft°
tmpr— %■ & m A  A  A A  Zwr f t  afY sn*ift 

(Pvfrt^T »i(̂ | ^RIT *n, rft =pt »tW<1 
s r e r *  A  s r r a P r  * f t  1 t  t o t  A  

ft: *r«r gJTlfr 5TT^ wrt t l  5fT̂  I t^ft'Sfa
<TT *TT<ST ^  fttr  *r^ f t  ??! *WPfr *rt 
^TF5T T̂T ^t, Jffr fif^r-4 =FT 5T,

v t  1 *p it »mcf%-
^ t <SJ«-ft "JliM Vt 'HIAII ?ft ls*V?T 1hRi+4I

3TKT HTSTt ^  f t  ft?RT v-'M im
W\r 5f?3TT̂ fTT dH *T <1̂  IT'7t^0  H < §M1 *
t  I % * T  W  + f ^ ^ H  A  ^ W t

% <r*ftf^WT 3RT^ ^  m «TTT#
% f F  Tt *TFO>£t ^fftrr %

TfT^T ^'T 5R? f-^MI F̂TT I

A  * T S  ^ T T T  ^ f j d l  f  f t

^  ftPE fSTB^ f a f ^ j t  «PT W  ^  
t ,  ^  ?ft *l?ff ÎrRT $ I

wn> q̂r % srrft^r
#  f̂r f t  ftTfiĤ i  wra tiryfaf«ti»
% Mi<. *̂1) WTIT fH'timi *iMk f t  WTO 

^T ’(ft m ^ ft  g fw r  TT %»»1T 
^ t  ?TT7tT t  IT  5t W K fv ff
Vr f^merr *r t — ftft;*n^^ f w  »hit i 

«rnrrtt ^  wre ttnw  ^
3TSTPT *rtt VSTTnT

^  a t «r?t % *z*=mf— <fre

— ?t v f r  f t  «rr# f t r  wft f t
^ p f t  1

<■•?» ^  <4 M Vt sf^t fVTT,
^ r  #  *nrfrf ?t ^?t f t  ^  ^ r
% swH *T^t ^t i«a ii '^19^ ^’,
*T ^t ^ t  5PRT *T vJH + l M ^ « l  q = H  -T><H I

? I f K  flf <R ^ ffH fd«r
t t  = ^ t  ^ r m  t t  

wl f t v r s r  f t m  »r*n  1

q- =arr̂ rr f  f t  ^rrr w  1
ht??  # ^ E t  ffrif ^rrft ? n ^  

T'efr 1 1 A t i r f t  TTf; «fr ^ r

W H  ^TfrTT {f ^ f t r  < cT ^IH I - m ^ d i g  

f t  ft^r ?r 5fmt <Pt Prvmr m r  
$  i ^  m rT m w  J f f ^ r r c

3f t f t  v h ^ t  ^  m f t y  ^r

'+Tt<, *TT, ^ f t t  ft^TT TT f ^ m ^ T

f^rr w r  f t  f r ^ r  %■ ftrcr 
^ r  * f t  f ^ r  <ft "^z qf<q?‘
* T T * m i  ^  *F^T »PTT f t  ^

51*11 *11 * i l  <. -dtt*) ’TT’T ^  ?T^RIT 

«TT I 1F^T ’PTT f t  ^*T *n*i^r2'
y q i  ? t  >^5 ^  * n x  ^ r f t s r r  «ft ^  ^ im ^ t  

*rfz  1 A w f t t  w w r  = ^ r r  $ f t  

^  ^PTT 1FT ^  V T W  A  « fr  

q f ^ r  f t n i  , t5t t  «rr 1 s p t t  * r r r  ^ * r

^  ^ s f t  <TT ’ f t r  ^  ^ t  ^ T %  ^ # r

^ f t  ^ t n t  1 v r  ^ f r  ^  " F ^  %

f^TT TTip f^s^m  ’Pt W T O I  t  ^  sn^.
q r  "*ft w n f i  w p t  %5t t  ^ r t  i 

^  «Hira'I g ft  W  »̂t JfJ?T <̂TT̂T »TT- 
i«M "T "n i ^  I V ^ IV t  ^ g a  ?T

■fRPT ?  I ®T5 ^ f t
^  =crff = * ff t  r « i< > f t  wft « f r r  %

T ^ f t  5t t  ^  &  f ^ r  ^ f t t  « m r

ftRT ^  wŵ rr J 1 w rrw  ig^nr t , 
V=r t Y  A  i n w T  p  1 f t f t r r ^ n w t  

f^TTO V W  I A «fT «W t ^  

^ f t m  t w  «f!T * ? r  ^  i w h t  "err^aT j f  

g f t f t ' f t ^ ^ i f t n n ^ t r T f t e  

A  t p t  v x m  ^ t  1 mv * ta r r
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J*rr %*r 11 n  x m *
fa * r  »nrr *ftr f i ^ M  farn
*m  i ^nr «r?r w m y  #  w r  eft *t^t  
't t  tffar *nu t M v ?t «tfst >ft 
’A v f t  q r  «t$th fa*n w r  ^  %ftr
^  'firvrvsfr *t t o t  «f t  t ^t

11 ?r*nt w p t  *hfr ari f e r -  
W'jft'f 5  ®ftr ^  ^  3 ^  <rr «rar
^ ) 'S'l ‘̂ 1 ^*15 t'rflfi >̂t 3TT?ft
% I ^  fa#5H TTH7 ^ W T  f  fa  *?
T*r FPTwt *frr ^ fa t  y*iHH
^»t vtfvRr >r^ 1 *r ^ff JT^rrf^r 5
fa^T-P ^ r  *?t =^T *f|T
-dHti *T̂  WRIT *(>t '4T'fl ft fa  ^ ^T^jt

^  ifix ^TT’T^rCt It vmi 1 >r>i*i 1
wrw fatffrr q^r srffa ift^ n  ?m  ^ r f t
F ^ m r  v t  sn*rm^ sprR ^  far* 
f l i n f h r  *?T i r t w  T t  i m f t  t  w Y r  s ^ f a t  

^K T  ^rraT  f a  #  ? * t  ^rr*r n  ® ftn €  1 

^  ^F'ra1 •<Jri Vl qTPfiT^ f̂t % 
f«iV* VTt *R9T Pm 1 ^TcTT & sftT 3*T% 
%ftw T T  vft +ipin*jfa ^  l«M I< ?T̂ t
fa<STT ^ I d i  % I M  5f t

* m r  ^ rr  T ^ t  wart q r  u . r K u i

=̂*1 fat£ 3TRT 5 1

VW *T 'Srt <T>I'1̂1 VIH ^  ^TT <*?( ^
3 ^% Trt *  vtrr ?rr * r f
jj I WT̂ r gif ^PTT fr fa  ’WT
fPT̂ T Wt’Tt Vt V|fftr>f\ VM1) vi m

vr ?m  «ft srftm r
^ W T ^ 3H ^ t  I ^ T  fa  t|?̂ SJT
WTB ?*<W «ry irwmPT ft5TT =^T%tt |
^  TnF ^T  TT ^ i f l l  1 -q i^ni S WtT

^t ^Tf ^  ^t 31-Jlflfd %
^ f a t  w n  5rr^rr jj 1 ir? %?r fw>r =^r 
vraff |  famvt fg*rfH44 ferr «nn 
•FT ^  Itjfv m 4T 2TT
f^^rrm <rr f w  #  ^  vt^ t

w»rm 4  >rr *n^V *rwt % 7  ^
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few r *rr 1 t j j t  *nn fa
VTCTT «F8^g p̂FT 7̂ 

Vt Vt ^ 1 5^
n  ftr?TTO irfhr 1 ^^jpt 

W T  ?£.!<Y #  fWT *ff7 «n ^  <frET%
^  * r w i  RF?r #  art f t s  f ^ n  ^ 5  ^  
v n v t  t t  ^ t r  t T̂̂ ?Tr {J i
fa^TT t-----

“His lo’-fiship upheld this con
tention and set aside the order o f 
dismissal observing that it was 
entirely vague and uncertain to 
say that a Government servant 
could not say anything or write 
anything which was ‘capable o f 
embarrassing1 the relation of the 
Government and the people or the 
Government and foreign country 
or the ruler of a State” .

S K  *T n?i «t r ^ :—

“The fundamental right of free
dom of speech and expression waa 
thus made subject to the ‘arbitrary 
subjective satisfaction of a few  
persons in authority and mainly 
of a hierarchy o f Government 
officials, and this was against the 
letter and spirit of the funda
mental rights of free speech and 
expression guaranteed by the Con
stitution’ ” .

tr? srsme wftsfRnr % h h A
'Tift ^ JTT id'I'T'l r™  I gv I -ItCT ^ I 

TT̂ fi ^ Jl T̂T I ĝ TT ^ r^+) VI VIH 

^"ST’Ti H McT 5  I S*i
Tt WTPPt T5S5T ^TT
trr 1 ^  r « r « i^  ^ q r 

finr ^rra' 4 tftr m^r’jft^  o r?
lr ^ % W T T | | l ^ a W ’T^T'TttTfr 
d u d  fam  W1tT Ŝ5T fa  •FTT ?!T 1J?W ^
v t f  a v fm  ^ t arr v #  f ,  ?it t*n d  
TTBfiSf <tcvtx »»rt *ftr % ir? www Rwr 
*m  fa  aft »i^f “x?  v *  m z  3i t f m " '



*>jf»TT fa  VTVTT *P*T
v iPm m  tr^: ^ in fir  art *  arm* 
^faf | 3  'r f r ^ T  ft̂ TT ^rf^T )
v n x  * m  ^ r r  ^  ?  *fr ?ft»r
CRT TT f * M I «  ^  fa  «TTT
fftnt *?r iTHTt ^  f ^  *ftr «iH£tr ^gw f 
T t  f iW R  Tt w r  ^  ? I 5ft»ff «t?r 
faq<u*r *rft f^rr fa  «n i  *«t
«rtr * t  r| t  ?ren v t  x m  fx z

w5t f T  t | i  i *  frc ^ r
TXHT ^T^TT if f a  JJ1 ^ t f?5^T«r * t  

JTW $ faw vt fa  4  ^rfrj TT T?T g 
VT 'TT tfFT ?T*TT 5*rrt M ^ T
?tot w p n H t  ^Ntsnt % srrq
•A (  m*1 <. ^5TTt ^ fa
WHT WTT *T*TT<t ^TTfavtl Vt
^ tfa  >J*T flcITrT TT ij, ̂ ftfa WVTVSft 
TT T| faHT |?

*F?r n ^  ^  sttt fa r  art jtH sk  
ST̂ St 3  TTrTT gf fa  W t  V*
Tnrm <tt tt^ t ^ e «P > r % fasrrr 

fa  fa^r ?r ^ #  %mvt t T wft 
^  ^THT t . fan  % irpfat ^ r  * t  
irtspmff Tt 4HTTT t, fa*T
% w w t  OMM«fK ^T %̂ r #  r̂THTT $ 
<tftr W  r̂ W ^ T  (ft MIMTt WHO*? 
TT?TT I

Shri Tangamanl: Mr. Deputy-Speak- 
er, I  have already moved an amend
ment to this Resolution of Shrimati 
Parvathi Krishnan and as amended, 
the Resolution w ill read as follows:

“This House is of opinion that 
a special Tribunal consisting of a 
High Court Judge as Chairman 
and two members representing 
the Government and the workers 
should be appointed to review the 
cases of employees whose servi
ces were terminated or who ware- 

- dismissed or who are under inde
finite suspension under the Cen
tral C ivil Servioes (Safeguarding 
at National Security) Rules, 1063,
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Government Servants Conduct 
Rulea and Rule 1708 of Indian 
Railways Establishment Code dur
ing the period from 16th August, 
1847 to the 12 th September, 1867 
and it should submit its findings 
before end of December, 1957.”

My object in moving this amend
ment is to fix the period from which 
we are to consider the various case* 
of dismissals and suspensions and also 
to fix the period within which this 
has to be limited, namely, the day on 
which the motion was moved. The 
amendment also wants that the find
ings of this Tribunal must be publish
ed before the end of this year.

Already, Shri A. K. Gopalan has 
mentioned how the various Safeguard
ing of National Security Rules and 
Government Servants Conduct Rule* 
have been used against important 
trade union activists. I  would men
tion that ever since 1948, this has been 
used very freely against trade union 
activists belongs to trade unions other 
than the Indian National Trade Union 
Congress. Those who were affiliated 
to the A ll India Trade Union Con
gress or the Hind Mazdoor Sabha have 
always been picked out for the pur
pose of special harassment by the 
Railway board or by the Central Gov
ernment departments.

I would mention a few  cases. One 
of the Vice-Presidents of the Southern 
Railway Labour Union, Shri N. 
Krishnaswami by name, who Is a 
senior engine driver, who went to 
Punjab during 1947 days for bringing 
refugees Is one of those who have 
been sent out under the Safeguarding 
of National Security Rules. Another 
Vice-President of the same Union, 
Shri J. B. Purushottam is still under 
suspension. Such activists, nearly 20 
in number belonging to the Railway 
Labour Union and also senior workers 
in the ex-S.I.R. have been dismissed 
under some pretext or other.

I  would mention the nature of (he 
charges that have been given to some 
of these employees. There was one 
case which came up before the High

16 NOVEMBER 1857
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Court. That was the case of one 
Anantha Narayanan.

The Minister o f State In the Minis
try ’ of Home Affairs (Shri Datar): On
a point of order, when hon. Members, 
in support of their plea, refer to cer
tain cases, 1 believe you once ruled 
that in all such cakes, those cases 
should be intimated to us so that we 
can look into those individual cases 
and reply when that reply is necessary.

I
Shri Tangamani: 1 would mention...

Shri Datar: Let the hon. Member
wait and hear. You are aware that 
there are so many lakhs of govern
ment servants and there may be cases 
here and there of dismissal or termi
nation of service. In all such cases, in 
fairness to the Government, it would 
be better if previous intimation is 
.given to us, I believe it was the rul
ing by the Chair, so that we can place 
the other side before the House.

Shri Tangamani'. I  would like to 
mention that some of the cases which 
I am going to mention have 
already been referred to the Govern
ment and the replies received from 
the Government also I am going to 
read.

Mr. Deputy-Speaker; I follow that.
I agree with the hon. Minister in this 
respect that previous notice of huch 
cases ought to have been given. It 
has been ruled once before also, I 
recollect that. Even if such cases had 
been brought to the notice of the Gov
ernment, it is not possible for the 
Minister to keep them read when this 
discussion is called for or is taken up 
unless pointed reference has been 
made, and he has got that notice 
about these cases that are going to be 
referred to. Even admitting that 
these cases were brought to the notice

* of the Government at some earlier 
time, we cannot presume that the 
Minister would be ready with all 
those cases at this time. I f now cer
tain cases are taken up and the Minis
ter is not able to make a reply to

those specific cases, an impression 
would be created in the press and in
the public outside, that the Govern
ment had no answer to make to them, 
and perhaps the Members also who are 
referring to them may not be satis
fied with the incomplete answers that 
they get at this moment. Therefore, 
either the Government should take 
some time and place those answers 
to the cases afterwards on the 
Table, or should get some tlm i 
to prepare the answers and bring 
them to the notice of the Members 
here at some later moment. I do 
appreciate that difficulty. So far as 
the cases cited by Shri A. K. GopaLan 
are concerned, I asked him to place 
them on the Table of the House and 
he has done it. That is correct. Now,
I cannot expect the hon. Minister to 
answer each one of them off-hand 
without looking into the records, with
out calling for the information. That 
might have to be done from outside 
perhaps, it may not be readily avail
able here.

Shri S. M. Banerjee: This informa
tion exists in their departments be
cause they have sent numerous re
minders

Mr. Deputy-Speaker: That might be,
but could it be expected that these 
would be referred to here, and can he 
get the information’  That is what I 
am referring to, that it was not possi
ble and woulcrnot be possible for any 
human being to anticipate all those 
cases that would be referred during 
this discussion. That is what I am 
saying. Therefore, the debate would 
become unreal, that is the difficulty.

Star! Tangamani: These are only
illustrative examples. What we really 
require is that a tribunal may be 
appointed as certain types of charges 
have been framed. It is not the in
dividual who is important now. The 
Government may take their own time 
to persue the cases of these indivi
duals and And out whether such types 
of charges were made or not. Here 
we bring to the notice o f the House,
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and through the House to the Minister 
how certain charges were framed 
under these various rules, and we 
say that these w ill not stand the 
scrutiny of a tribunal. It w ill amount 
to what we would call in the trade 
union field “victimisation for trade 
union activities” . That is the point.

Mr. Deputy'Speaker: This is cor
rect. The thing that is being asked 
is the appointment of a tribunal, but 
that would be answered in general 
terms, but the case for the appoint
ment of a tribunal is being built up 
by citing these cases and stanting 
that these are the reasons. It may be 
the case that such injustice has been 
done in certain cases, and if that be 
so, certainly there is a case for en
quiry and1 the appointment of a "tribu
nal. This is what is being argued. 
But unless the Government is satisfied 
that those cases really are such as is 
being represented, how can an effec
tive answer come from the Govern
ment at this moment? How can Gov
ernment make up their mind whether 
really there is a case or not? There
fore, unless the hon. Minister knows 
thoee cases and has found out from 
the department whether such a thing 
exists and whether injustice has been 
done as has been attempted to be 
made out, surely it w ill not be possi
ble for the Minister to make a reply. 
This is the difficulty that I am experi
encing. Now we will see what the 
hon. Minister says. The hon. Member 
might resume his speech, and conclude 
the point that he has to make about 
the cases.

Shri Tanfim anl: I  would like to
mention about a specific charge which 
was framed against a worker by -name 
Anantanar&yanan who is now employ
ed in the Southern Railway. The 
charges as set out in the Madras High 
Court decision on Writ Appeal No. 16 
of 3955 between the General Manager 
and R. Anantanarayanan, respond
ent, are:

“Ton are a member o f the Com
munist Party o f India and o f
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the Communist-controlled 
Southern Railway Labour 
Union.

You are in touch with the Polit- 
bureau of the Communist 
Party.

You contributed articles to the 
Communist organ criticising 
the Government of India and 
the railway administration 
with a view to spreading dis
content and disaffection 
among the railway staff.

You spread the doctrine of com
munism among the public and 
railway staff.

You collected funds for the Com
munist Party of India and you 
actively canvassed for the 
Communist Party candidates 
in the last elections to the 
Legislative Assembly.”

The original writ petition which was 
decided in favour of the petitioner 
was again confirmed and.........

Mr. Deputy-Speaker: What Is the
hon Member reading from?

Shri Tangamani: It is from the
] udgment.

Mr. Deputy-Speaker: Is it a certi
fied copy?

Shri Tangamani: It is a reported
case. I had occasion to quote this 
report.

Mr. Deputy-Speaker: Now he is
reading^ from what? Are these reports?

Shri Tangamani: From my copy.

Mr. Deputy-Speaker: That is the
difficulty. The Government might say 
they cannot satisfy themselves whe
ther....... ..

Shri Tangamani: It is a reported
case.

Mr. Deputy-Speaker: Quite right, I  
do not dispute it.

Shri Tangamani: They only set out 
the charges in the course o f the judg
ment. These were the charges levelled

15 NOVEMBER 1957
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against a particular person, and the 
Judges proceed to say that i f  charges 
of this kind....

Skri S. A . D u |e (Bombay City- 
Central): May I  know whether the 
line that we follow in the future 
debates w ill be such that we cannot 
make an argument unless we put the 
Government in a position of effective* 
]y answering that?

Mr. Deputy-Speaker: I  never said 
that. The hon. Member has misunder
stood me.

Shri S. A . Dange: Otherwise, the
interpretation would be that. Any 
case we cite the Government cannot 
reply to, therefore we cannot use it.

Mr. Deputy-Speaker: It is not a
correct interpretation of what I said.

Shri Datar: Otherwise, it would be 
only an one-sided representation.

Shri S. A . Dange: How one-sided?

Mr. Deputy-Speaker: Now let us
hear the hon. Member.

Shri A . K . Gopalan: The object o f
the resolution is this. What we want 
is not an answer.

Mr. Deputy-Speaker: The hon.
Member is proceeding with his speech. 
How could there be an objection?

Start Tangamani: They say in their 
statement that no Government ser
vant could be confident of remaining 
in service beyond a week if such 
charges were made. As a result of 
the decision he was re-instated, but 
we find that he has been subject to 
harassment, being transferred from 
one centre to another within a period 
of ton. days etc. I only brought this 
judgment to notice to show the sort 
of charges levelled against trade 
unionists.

There is another case of Shri Desi- 
kan, carpenter T. C. No. C.B. 278 who 
was working in the Perambur work
shop of the -ex-M.S.M. Railway, and 
the charge against him Is that he dis
tributed a pamphlet signed by the 
Communist Party of that area and that 
the pamphlet contained certain allega-
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lions like the following: "Trade teat 
which is a bribe test; Administration 
have sent away 7,000 workers; Admi
nistration’s men like formen and P.W. 
Inspectors are forcing the labourers 
and the gangmen to sign the option 
forms". Such allegations were Bald 
to be contained in a pamphlet which 
was distributed by this worker, and 
this pamphlet is alleged to have been 
prepared or signed by a certain unit 
of the Communist Party. On this 
charge he has been sent away. An
appeal to the General Manager and
to the Railway Board has been of no 
avail at all.

I would also like to mention cases
where the High Court has held that
the dismissal was unjustified, and I 
would be able to give the references 
if the hon. Minister wants. There 
were three or four cases in the Mad
ras High Court where the worker 
was ordered to be reinstated. He was 
reinstated and then he was again dis
missed under- article 311,. clause (3 ) 
by special powers, and then because 
it is a dismissal by the special order 
of the President, no appeal lies. This 
is the way the High Court order is 
also circumvented.

Shri Gopalar\ also pointed out the 
case of Sitaram who has been ordered 
to be reinstated by the District Judge 
of Allahabad, but nothing has been 
done to this day. I may also inform 
you that there are three cases of 
railway workers and one case of a 
telephone operator in the Bombay 
High Court where the dismissal was 
held to be unjustified, and to this day 
they have not been reinstated. Such 
instances can be multiplied.,

I  w ill mention oilly a recent ease. 
In Sealdah station in Calcutta on 
21st February, 1957 when a gang of 
workers were repairing under the rake 
of a passenger train. They were made 
to work without safety measures al
though the workers opposed it. O f 
course, there w*s ■■ accident. One 
worker died and several were injured. 
Many witnessed it. A  representation 
was made by the trade union as a

15 NOVEMBER 18S7
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result of this. For haring made the 
representation, six persons of the 
department were charge-sheeted on 
the ground of some sort of agitation. 
The Divisional Superintendent was 
asked to concretise the charges so that 
the workers could submit a defence, 
but they are setting up an enquiry 
under the disciplinary regulations. Aa 
soon as a particular enquiry is 
demanded by the workers or by the 
trade union, down comes the heavy 
arm o f these disciplinary rules, or the 
special powers of the President. 1 
would submit that if this practice is 
allowed to continue, it would really 
be a challenge to the various Central 
trade union organisations of this coun
try.

A  discrimination is sought to be 
made by Government, although there 
is the declared policy as to how trade 
unions are going to be recognised. A  
Bill fo,r the recognition of trade unions 
has been long overdue. But we find 
in actual practice that if there are 
trade unions and central trade union 
organisations which do not toe the line 
of Government, then under some pre
text or the other, active trade union 
workers are being victimised. That 
is the special charge that we would 
like to make.

I  remember the case of some three 
workers who are still placed under 
suspension in the Southern Railway, 
And this is the sort of reply that those 
workers get. The letter of the Rail
way Board, Ref. No. ES. 4/AE/14/5, 
New Delhi, dated 23rd July, 1954 
stated:

“The cases of Shri Ponnappan 
and Shri J. V. Purushottaman are 
still under the consideration of 
the Government, together with 
other similar cases, and a decision
is likely to be taken shortly......
The case of Shri Jagannathan Is 
still under consideration.”

These cases are under consideration 
from 23rd July, 1954. The workers 
were placed under suspension some
where In the year 1948. And In 1954, 
the Railway Ministry wrote that the
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cases were still under consideration. 
Today, we are at the end of 1957, and 
yet these cases are still under consi
deration.

My submission is that these are 
cases where patent injustice has been 
done by the railway authorities or 
whoever was in power. And if these 
persons are reinstated, the authorities 
are afraid that people may know that 
the purpose for which these worker* 
were sent away was only to show that 
so long as they belonged to a parti
cular trade union, the heavy arm of 
the Government was going to fall up
on them, and further, if they are 
reinstated, the workers would become 
more confident of joining a trade union 
of their own choice.

I submit that this kind of victimisa
tion should not be allowed. There 
are several instances of this character. 
Already, my hon. friend Shri S. M. 
Banerjee has referred to the instance 
from the P.osts and Telegraphs De
partment, where a worker was victi
mised for having issued a particular 
statement; and he has already read 
out that statement. The High Court 
found in that case that merely be
cause he had issued a statement which 
was not to the whims and fancies of 
a particular official there, he could not 
be victimised and he co’.ild no‘ be 
sent away. Such strictures are there, 
from many High Courts, from the Cal
cutta High Court, from the Bombay 
High Court, from the Madras High 
Court, and so on. In spite of that, the 
Central Government, whether it be 
the Defence Ministry or the Transport 
and Communications Ministry or the 
Railway Ministry, are not giving res
pect to the findings of these various 
High Courts.

So, it is about time that justice is 
done to these employees who have 
served Government well and who are 
still prepared to serve Government 
well. Most o f them are very skilled 
workers with several years o f service.
I f  the House does not protect them, 
(hen who else is going to protect 
them?
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[Shri Tangamani]
That is why I  say that the demand 

o f this resolution is a very modest 
one, namely that the cases of these 
workers must be placed before a tri
bunal. I f  the tribunal decides other
wise, that is a different matter. But 
these workers hav^ been without job 
for several years, and this is the only 
hope for them. So, I commend this 
resolution, as amended, to this House.

Shrimati Renu Chakravartty (Basir- 
h a t): I just want to place one or two 
cases before this House. One has 
already been stated, namely that of 
Shri Kanhaiyalal Chatterjee, a clerk 
in the Posts and Telegraphs division 
of South Calcutta. This gentleman 
had been working for fourteen to 
seventeen years in the department. 
Suddenly, one fine morning, he is for
warded a letter from his superinten
dent, a letter written by the Secretary 
to the Communications Ministry, say
ing that the President has ordered 
under his powers under article 311 
that the said Kanhaiyalal Chatter- 
jee’s services are no longer required, 
because of the security of the State, 
and because of the security of the 
State in the year 1957 no cause shall 
also be shown to him whereby he 
may give a defence as to why he 
should not be dismissed.

I remember, a few months ago, when 
my hon. friend Shri Narayanankutty 
Menon was speaking about this 
matter in the course of the discussion 
on the Railway Budget, the Minister 
of Railways said that if any concrete 
cases were put before him, he would 
certainly enquire into them and exa
mine them. In the case of the Com
munications Ministry, I hope that a 
similar thing w ill be done. In the 
year 1957, to bring forward this 
excuse of the security of the State 
is as laughable as any other. That is 
one concrete case which I would like 
the Minister to examine. Perhaps, 
this was done with a view to satis
fy  the whims and fancies of certain 
local people who may not have par
ticularly liked that person, or may be 
even certain local Congressmen 
of that village might have writ
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ten to the authorities' say
ing that this gentleman was a 
subversive element, and, therefore, 
action might have been taken. That 
a person with 17 years of service, 
with a family to maintain, to be told 
suddenly on one fine morning that he 
was a subversive element, and that 
he was against the security of the 
State, and in the interests of the 
security of the State, he should be 
thrown out, is a clear enough case 
which will show that there was 
victimisation taking place at a time 
when thiro was absolutely no justifi
cation to do so, and that it was only 
a political victimisation.

The second concrete case that I 
would like to give is that of certain 
gangmen who were repairing under 
the rake of a passenger train 
which was to start from Seal- 
dah station. This was on 21st 
February, 1957 At that time, no 
proper safety measures had been un
dertaken; and as you know, to work 
under a rake under such conditions 
was a very dangerous thing. The 
workers themselves had objected to it. 
But, strangely enough, without safe
ty measures, in spite of the fact that 
there were no safety measures, the 
Administration forced them to do the 
repair work. What happened was 
that another rake came and bumped 
against it. One worker was killed, 
many were injured, and several 
passengers also were injured. There 
was great agitation over it, in which 
the public also participated, and there 
was dislocation.

After that, the district magistrate 
came, and in front of the divisional 
superintendent, he came to the con
clusion that there would be no victi
misation of the workers, because there 
had been a serious negligence in 
regard to ' the taking of safety 
measures. After all that had been 
signed, in spite of that, we ftad that 
the workers have been given break- 
in-service notices. One, Shri Chota 
Lai, a labourer applied for leave, and 
he was refused privilege passes and 
leave due' to hint, which again indi
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rectly proves that there has been 
break in services. Besides they have 
not given any time, to advance their 
defence, and they are not given any 
grounds why there should be break 
in service. A ll this has been done in 
a subterranean fashion.

Again, six persons were given 
charge-sheets under item 6, that is for 
removal from service. And what was 
the ground? The ground was that of 
creating some sort of agitation. When 
the staff demanded that there should 
be some more concrete charges so 
that they may submit their defence, 
the authorities set up an enquiry 
committee under the disciplinary re
gulations. And even the staff who 
had actually suffered injury have now 
been put under pay-cut and break 
in service. In this connection, the 
name of one Shri Nagamani also had 
been stated, whose gratuity has been 
held up after superannuation on 1st 
August, 1957, A ll this shows that the 
attitude of the authorities is that they 
will not allow the staff to have any 
knowledge of the fault with which 
they are charged, and subsequently 
action is takt'n m respect of the same.

We find also that even people who 
had not actually been present at the 
scene were vicitimised. For instance, 
there is one Kumud Behari Loadh, a 
pipe-fitter in Sealdah station; he was 
not there at all, but he is also in
cluded in the list. Now, what has 
happened is that the man who is 
actually against no-victimisation, 
that is, the divisional superintendent 
there is asked to enquire; the man 
who is the prosecutor becomes the 
judge again. And again an enquiry 
is being undertaken by that very 
gentleman who was opposed to having 
this agreement on no-victimisation.

Similarly, there are other cases of 
break in service. There is the case 
of the fitter at the Narkel Danga loco 
shed. There, an engine was shunted 
as per the orders of the LFI, and 
actually, he did not conform to the 
rules of- procedure in carrying out 
■hunting in the sheds. As a result, 
this man was very seriously injured. 
Then, there was agitation, and because
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of this agitation, there was disloca
tion. In spite of the fact that the 
foreman did not actually stand by the 
various rules, and in spite of the fact 
that he did not take care to take the 
necessary precautions in regard to 
shunting, these workers are being 
given break-in-service notices.

All this sort of victimisation is 
taking place. So I would request the 
hon. Minister to look into this matter 
very seriously. This is the year 1957( 
a moment of time when everybody 
is demanding justice to the workers. 
If there is any cause for grievance, 
let it be inquired into properly and 
th Troughly. Let the workers know 
exactly what is the cause for which 
you want to throw them out of 
service, and on the basis of a clean 
sheet and clear conscience, let us pro
ceed.

That is why we demand that in 
every one of these cases—there are 
hundreds of other cases—we would 
like Government to go into them; that 
is why we demand that there be set 
up a Tribunal before which all these 

can be properly inquired into 
so that lustice could be meted out to 
these people

Start Xarayanankutty Meaoa
(Mukandapurarri): I do not want to 
make a mention of the specific cases, 
becausc almost all the glaring specific 
cases have been pointed out before 
the House.

When article 311 of the Constitu
tion was adopted by the Constituent 
Assembly, from all sides of the House 
there was a general apprehension 
regarding the possible misuse of 
article 311(3). When this article was 
originally put before the Constituent 
Assembly and was debated, every 
section of the House at that time felt 
that there should be security of 
service to all government employees, 
irrespective of their position. Then 
categoric assurances were given by 
the Government that there would be 
enough safeguards for the Govern
ment themselves to prevent possible 
misuse.



$Oi Resolution re 15 NOVEMBER 1957 Appointment o f a 903
Tribunal to review

[Shri Narayanankutty Men on]
From the moment article 311 was 

effective, from 1950, uptil this time, 
even though only very few  cases 
were pointed out before this House, 
there are more and more cases where 
the grounds given were more ridicu
lous than the grounds already stated 
before this House. Let us look into 
the position whether there has 
actually been any emergency where 
the Government were confronted with 
a situation when the extraordinary 
powers given under article 311 (3) 
should be used. As far as all sections 
of government servants are concern
ed, there are very elaborate rules 
governing their service conduct. A ll 
the charges that could be framed 
against them, could come under those 
rules. The Government are aware 
that according to the Government 
Servants’ Conduct Rules, even a 
small, little smile of a government 
servant against a superior officer could 
be brought within the purview of 
misconduct, because any act which is 
done and which is embarrassing to 
the superior officer is a misconduct 
under those rules.

So when any act which is against 
the security of the State or which is 
merely misconduct could be dealt with 
with particular reference to those 
rules and that particular employee 
given an opportunity to defend him
self against those charges, what is the 

' necessity of bringing this extraordi
nary provision into application unless 
there are real and genuine grounds 
which could not be disclosed either to 
the public err to anybody concerned?

Here is a fundamental principle is 
involved, because apart from practi
cally misusing these provisions, they 
are also used for bolstering up party 
positions, that is( using these provi
sions against those who are political
ly against them. Any government 
servant may one fine morning get a 
sack order whereby he does not know 
what actually he has done, and later 
on if certain circumstances come and 
some grounds aro given for him and 
when those grounds are before the 
Government, the Government w ill find

the cases of dismissed 
Government employees

It at a loos to understand or appre
ciate these difficulties. A ll these ca M  
are there without anybody to look 
into the matter.

When the President exercises this 
extraordinary function, it is possibly 
on the report of some inferior officer. 
In these cases, we And that the re
ports given by the inferior officer,. 
whether genuine or not, are believed 
by the topmost authority and the 
person is given the sack order.

Without going into the merits of the 
cases— because the hon. Minister has 
said that if we are going into indi
vidual cases, the Government may not 
be able to reply to these individual 
ca'c<;; that question does not really 
arise here because we are not dis
cussing the merits of individual cases 
of dismissal of one employee or the 
other—the Resolution seeks only for 
the appointment of a judicial 
authority to inquiry into the 
dismissal cases whereby he could 
bo satisfied whether the security of 
State was really in danger or the 
dismissals were due to extraneous 
reasons as a result* of which certain 
personal prejudices worked.

We heard certain reasons for dis
missing certain servants which were 
later on given in which the Head of 
the State exercised this discretion. 
One ground was that a person re
fused to cut grass. I f  the security of 
the Indian Union depends upon a 
class IV  worker in the railways cut
ting grass or not, to what ridiculous 
position that security will be reduced?

It may be that in a case—we do 
not know—a person may commit 
certain acts of treas6n and in the in
terest of the security o f the State, that 
person may have to be removed. Ii  
this happens In a time of emergency, 
it may not be possible for Govern
ment also to disclosg the reason Im
mediately. We do not rule out this pos
sibility, if Government put forth that 
there were cases like this where they 
might have taken action, but our. 
main case is that a large number of 
cases, 99a9 per cent, were as a result
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Of political prejudice or some sort of 
prejudice cm the part of petty offi
cials against the small servants. When 
the Government have been told that 
all these charges are frivolous, is it 
too much to demand that some judi
cial agency should be appointed with 
power to inquire into these cases and 
determine whether these people have 
been deprived of their positions in 
the interest of national security? 
That is not too much to ask. The 
Government need not on this score 
alone get too much perturbed because, 
as the hon. Minister put it, it w ill 
not prejudice their case if reasons are 
given.

If these reasons are given and all 
these cases are looked into, as the 
hon. Railway Minister assured me 
the other day in the course of the 
debate,* that each individual case 
would be looked into in future, it w ill 
be far better to entrust the whole 
job to a judicial authority who would 
inquire into them and decide whether 
actually the power given under article 
311(3) has been properly exercised or 
not.

Therefore, T appeal to the Gov
ernment not only in the interest of
those who have been dismissed from
service without any reason but in the 
interest of the good name of Govern
ment also to prove that in all cases 
Government have used this power 
bona fide. Let the exercise of their 
power stand with the approval of a 
judicial authority. On the other 
hand, if really injustice has been done 
to a large number of employees, let 
that injustice be removed so that 
Government also may feel that the in
justice has been removed.

VTo «TT« 'Tft (3TJTT) :

!T TiJT ^ *fl <

5  zrg ytrr i 
*tft nr? % aPr̂ rcT 5^  sn f ° trsro 
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Shri Achar (Mangalore): Sir, I rise 
to oppose the resolution.

Shri T. B. Vittal Rao (Khammam): 
Wholeheartedlyl

Shri Achar: Yes, wholeheartedly;
are you satisfied?

One ol the members of the Opposi
tion seems to think that there are no 
persons to rise from this side to oppose 
the resolution. In fact, one particular 
Member made such a remark. We did 
not rise. We have heard you very 
patiently without any disturbance and 
may I have that indulgence?

Mr. Deputy-Speaker: At least I
assure the hon. Member that he will 
have that same indulgence from the 
Chair.

Shri Achar: I know the Chair is
always indulgent. The trouble is with 
the Opposition.

I  say I  oppose this resolution more 
in the interests of good general prin
ciples of administration. Several 
individual instances have been quoted. 
Even the Minister had to say that he 
w ill not be in a position in all casea 
to reply in regard to them without 
previous notice. The House certainly 
cannot expect that I w ill go into the

individual cases at all. But, it is not 
a question of individual cases at all. 
It is the general principle underlying 
the resolution that has to be opposed. 
I  say that in the name of good 
a dministration.

We may remember that one of the 
hon. Members had to concede while 
arguing that a judicial Tribunal should 
be appointed that he had to appeal to 
the Minister to consider these cases. 
I f  they have confidence only in judi
cial tribunals I do not understand wh^ 
this appeal is made to the Minister. 
So far as the administration is' con
cerned, there has to be some discipline, 
and some amount of good morale. I 
submit that all cases where there is 
mdicipline and where there is good 
reason to dismiss are not generally left 
to the discretion of the immediate 
officer only There are several higher 
officers and there is the Ministry. The 
party in power has put the Ministry 
in office I f  we are not trusting them 
and if for every case we want a 
judicial tribunal, then, I do not now 
where we will be. (Interruption.) I 
hope there won’t be any disturbance.

Mr. Deputy-Speaker: The hon. Mem
ber shall have to go on in spite of 
interruption.

Shri Achar: I was submitting that 
from the point of view of administra
tion, from the point of view of dis
cipline there is to be some ultimate 
decision, whether these matters have 
to be decided by the officials or by the 
Ministry at last.

Our friends of the Opposition have 
quoted several instances where they 
have had the privilege of going to 
High Courts also. Only in a few 
cases the President’s powers might 
have been invoked. But, all 
the same, to say that in 
all cases where there has been 
a dismissal or suspension there should 
be .a judicial tribunal, I would sub- 
mit, is going too far. We must have 
some amount of trust in the Gov
ernment whom the people, have put 
in power. It is not a question at 
officials only. There are, aa I said, 
higher officials and the Ministry also.
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That being the case, I  submit that to 
ask for a tribunal is not in the best 
interests of the administration of the 
country.

A ll this appeal comes from a party 
who know what the principle is. Let 
us remember the recent fact in 
Russia. Even Marshal Zukhov who 
was considered to be the hero of 
Moscow has been demoted. I do not 
know exactly the reason. But there is 
no doubt about that. Are they going 
to have a- tribunal for that? Here 
at least the Opposition is allowed to 
discuss the matter and ask for a 
tribunal. Is it allowed, in that coun
try from where our friends are get
ting inspiration? Take for instance 
Malenkov. There are several instan
ces. High officials believed to be 
persons holding responsible position 
are suspended or transported. We do 
not know what exactly happens to 
them. .. . (Interruptions.)
16 hrs.

Mr. Deputy-Speaker: There should 
be silence.

Shri Achar: In view of these facts, 
I  submit that there is no case made 
out for the appointment of a Tribunal 
and I whole-heartedly oppose this 
Resolution

The Minister of Railways (Shri 
Jagjivan Ram ); Sir, I did not propose 
to intervene in the debate. It will 
not be possible for me to give a reply 
to the individual cases that have been 
quoted I must say that the colour 
that has been given to these indivi
dual cases is not as it is made to 
appear. In the last Session, I  have 
said on an appeal from that side that 
I w ill review some of the old indivi
dual cases, I only wanted to inform 
the House that we have already 
started the work of reviewing 
those cases and where we found that 
there was some justification for modi
fying ihe orders, I would not hesitate 
to do that. I wanted to tell only 
this much.

Shri Datar: The Resolution that has 
been placed before the House is of
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a very sweeping or roving character. 
What has beetv stated therein deserves 
reading in the light of what I am 
going to say. What they want is a 
special tribunal consisting of certain 
persons to review the cases of certain 
employees. Certain rules have been 
referred to. The point made out ia 
that all the cases of termination of 
service or dismissal ought to be re
viewed.

We have to consider whether such 
a case has been made out by the 
hon. Members opposite for the purpose 
of reviewing all the cases of termina
tions or dismissals of service. They 
have to satisfy the House whether 
the rules that have been framed and 
validated by the Constitution have 
been wrongly applied or" whether 
there has been any impropriety of con
duct on the part of the Government 
in these terminations and dismissals.

Certain instances were quoted by 
some hon. Members. Without going 
into the other aspects of the case, I 
should say that they quoted them in 
their own light and according to the 
case that they seek to make out. I 
was naturally surprised to find that 
the hon. Leader of the Communist 
Party wanted that his party should 
make out an effective case and that 
the Government should have no 
opportunity of giving an effective 
answer. It is an entirely wrong prin
ciple.

Shri A. K. Gopalan: Certainly not. 
( Interruptions.) We do not want 
that the Government should not reply.

Mr. Deputy-Speaker: The hon. Min
ister is not referring to Shri Gopalan 
but to Shri Dange.

Shri Datar: I f the sponsor of the
Resolution had a right to effectively 
place his case before the House, the 
Government also should have an 
effective opportunity of placing its 
side before this House.

Shri A. K. Gopalan: It is net a
question of our effectively putting 
the case and your effectively answer
ing. It is not a debate. What we 
say is that there are some injustices
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don*. You sajr Wo.' So, we say let 
them be placed before a tribunaL 
We do not want a debating society. 

Shri Datar: Mr. Deputy-Speaker,
Sir, you w ill agree with me in fair
ness that when instances are quoted 
on the floor o f this House, it is quite 
likely that they would be quoted in 
a particular tight and at best it  is an 
one side presentation of the case. It 
is not the final case. I f  the Govern
ment had no opportunity of meeting 
the case, it w ill be understood that 
Government possibly have no case 
at all. Therefore, I would make a 
general observation that all these 
cases either in the Railways or other 
Departments of the Government have 
been quoted and they are only one
sided presentation and the Govern
ment had absolutely no opportunity 
either of studying or examining the 
real facts. Therefore, I  would request 
you and the hon. Members not to look 
to these cases at all. With these 
remarks. I shall now deal with the 
resolution before us.

This Resolution deals with a num
ber of rules. It refers to the Central 
Civil Services (Safeguarding of 
National Security) Rules, 1953, Gov
ernment Servants’ Conduct Rules and 
Rule 1708 of the Indian Railways 
Establishment Code. I w ill deal with 
them seriatim.

The first of these rules was made 
in 1949 for the first time. Those rules 
were revised with a view to give 
more opportunity to the persons com
plained against in 1953. Apart from 
these rules, article 311 of the Consti
tution says:

“No person who is a member 
of a civil service of the Union or 
an all India Service or a Civil 
Service of State or holds a civil 
post under the Union or a State 
shall be dismissed or removed by 
an authority subordinate to that 
by which he was appointed.’*

No such person as aforesaid 
shall be dismissed or removed 
or reduced in rank until he has 
been given a reasonable opportu
nity of showing cause against the 
action proposed to be taken in 
regard to him.”

the eases of dismissed 
Government employees 

Then there is a proviso which say* 
that this clause shall not apply in 
certain cases.

''Where an authority empow
ered to dismiss or remove a per
son or to reduce him in rank is 
satisfied that for some reason to 
be recorded by that authority in 
writing, it is not reasonably 
practicable to give to that person 
an opportunity of showing cause; 
or

Where the President or Gov
ernor as the case may be, is 
satisfied that in the interest of 
the security of the State it is not 
expedient to give to that person 
such an opportunity.”
In these cases, it need not be given 

at all.
Shri Easwara Iyer (Trivandrum): 

But, may I have this information?
Shri Datar: I am not yielding. Let 

me be heard. (Interruptions.)
Mr. Deputy-Speaker: The hon.

Minister may not yield but then the 
position might be left to the Chair.

An Hon. Member: Why this tem
per?

Shri Datar: No temper. We have 
not temper, but reason, on our side. 
In such cases, the decision of the 
President or the Governor as the case 
may be shall be final according ta 
article 311(3).

These rules were first made, as I 
stated already, in 1949 and modified 
in 1953. The object of these rule* 
was this. In certain cases where «  
particular Government servant is 
talcing part in subversive activities or 
is suspected on reasonable grounds to 
have been talcing part in' such activi
ties, it is open to the Government to 
have a particular machinery or proce
dure which would not be against the 
interest of the country. In ordinary 
cases, whenever there are departmen
tal proceedings, the man is allowed 
an opportunity and he can examine 
or cross-examine as he likes. But in 
such cases where the interests of the 
country are involved, it might be 
damaging to the interests of the 
country if an open enquiry is held.
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That is the reason why these rules 
were brought into effect I would 
point out presently that so far as the 
use of these powers is concerned, 
they have been used extremely spa
ringly, That is what I am going to 
satisfy this House about.

Between 1950 and 1955, during six 
years, how many cases were there so 
far as the Central Services, except 
the Railway Services are concerned? 
In all there were 40 cases in respect 
of which a reference was made to 
what is known as the committee of 
advisers. It is a committee of senior 
officers which goes into these matters 
and the Minister concerned of that 
particular Ministry has personally to 
look into them. Only then, if he is 
satisfied, that particular officer will 
be removed from service.

I shall point out how Government 
has taken great steps to see that the 
Government servants’ interests are 
properly safeguarded. In six years, 
in 40 cases, reference was made to 
the committee of advisers. The com
mittee recommended that suitable 
action should be taken and action 
was taken in 21 cases, in six years. 
Let hon. Members understand that 
So far as Railway Services are con
cerned, the number is probably 10 
lakhs. So far as other services are 
concerned, they are between 7 and 8 
lakhs. So, in respect of 7 to 8 lakhs 
of servants, Government found it 
necessary in the interest of the secu
rity of the land to have a reference 
made in respect of 40 cases and the 
committee of officers recommended 
that action should be taken by way 
of removal of that particular officer 
from service in 21 cases. So, you w ill 
find that in a period of six years on 
account of reasons connected with 
the security of the land, Government 
had to take action only in such a 
small number of cases.

You w ill agree that so far as these 
rules are concerned, Government 
have been using them only in highly 
exceptional circumstances. I f  the 
figures are taken year after year, in 
the year 1850 in 7 cases action was 

in 1951—6 cases; in 1952—'1

case; in 1953—3 cases; in 1954— 4 
cases; in 1955— 2 cases; in 1055—7 
cases and in 1957 only 14 cases.

Shri Tangatnani: What about the
cases between 1949 and 1960?

Shri Da tar: I have not got those
figures. In any case, 1949 is far 
behind; we are in 1957.

Let hon. Members also understand 
that whenever action is taken for the
removal of that man from service, 
there are no further disabilities against 
him as when a man has been dismis
sed from service. When a man has 
been dismissed from service, certain 
very serious consequences arise there
from. But so far as removal from 
service is concerned, he will get what
ever he is entitled to by way of gratu
ity, pension etc. In other words, he 
will get all the retirement benefits he 
would be entitled to. The order that 
is passed under those national safe
guarding rules is only removal from 
service That is what the House 
should kindly understand.

A  reference has been made to the 
Government Servants Conduct Rules 
in general. The Government Servants 
Conduct Rules deal with or regulate 
the conduct of the officers and the 
Government servants concerned, but 
the action that is taken is under what 
is known as the Central Civil Ser
vices (Classification, Control and 
Appeal) Rules. Also according to 
the ruling of the Supreme Court, 
the Government have an inherent 
right of laying down conditions of 
service. This is what has been 
accepted by the Supreme Court. 
Therefore we have to understand 
what the purport of the rules is.

Oftentimes reference is made to 
fundamental rights, especially the 
fundamental right of speech and ex
pression, as it is put down in the Con
stitution. We have to understand that 
when we deal with article 19, we 
also deal with the various proviso* 
or exceptions where it has been stat
ed that it is open to the Stnte to place 
certain restrictions for public order 
or for other reasons.
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Shri Nanjranaiikattr Meaoa: It is
a wrong quotation. It is not “certain 
restrictions” but “reasonable restric
tions”. He is quoting the Constitu
tion.

Start Da tar: I have no objection to 
saying “restrictions which are reason
able” ; if they want that satisfaction, 
I am prepared to give. I would point 
out that in the same Constitution, we 
have got certain provisions in the 
chapter dealing with services. Accord
ing to those provisions, these rules 
have been made. I would point out 
to this Hsuse one rule to which 
no reference was made. According to 
that rule, certain rights of the Govern
ment servant* as citizens are taken 
away. They have got to be taken 
away in the interests of
the discipline of the service. 1 would 
point out what has been said in the 
Government Servants Conduct Rules. 
It is stated there that it is not open 
to a Government servant to be a 
member of any political party. No 
Government servant shall be a mem
ber or be otherwise associated with 
any political party. Let my friend, 
Shri Gopalan, understand that all
Government servants have no right to 
take part in the activities of any 
political party. . . .

An Hon. Member: Except Congress!
Shri Datar: This rule is aboslute

and it applies to all Government ser
vants. We have also said that at is 
not open to a Government Servant, 
so long as he is a Government ser
vant, to go on carrying adverse criti
cism against Government and in case 
he does not follow these rules, he 
renders himself liable to punishment. 
Various forms of punishment have 
been laid down and I  may point out 
that there is a very elaborate pro
cess laid down in respect of these 
departmental enquiries. He is given 
a full hearing. An enquiry officer 
goes Into all those things. When the 
matter relates to a higher officer, 
naturally after the report is received, 
we consult the UPSC also. Let hon. 
Members understand the particular 
procedure that we are following.

Shri T. B. Vittel Rao: May I seek
a clarification?
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Mr. Deputy-Speaker: A fter the

hon. Minister finishes.

Shri Datar: I may point out that 
in all these cases, generally we 
follow the recommendations of the 
UPSC. When we do not follow—such 
instances are very rare—then we 
have to place a memorandum before 
this hon. House as to why we 
have not followed that particular re
commendation. In respect of other 
services, where either the appointing 
authority or the terminating autho
rity is some other person than the 
President, in that case it is open to an 
officer who has been awarded a cer
tain punishment as laid down in these 
rules to prefer an appeal to the Pre
sident. Then also we follow the rule 
and ask for the advice or the recom
mendation of the UPSC. Then the 

•.President passes final orders either in 
originating capacity or appellate capa
city. Thus, it would be found that 
so far as the general rules are con
cerned, we follow a procedure which 
is in perfect consonance with the 
principles of natural justice. There
fore, I would point out to this House 
that in all these cases, full care is 
taken by the Government of India.

Reference was made to the Central 
Services (Temporary Service) Rules 
dealing with temporary services. Re
ference was made to rule 5 of these 
rules. I would request hon. Members 
to go through all those rules. Rule 
5 is for the purpose of having autho
rity vested in Government for remov
ing purely temporary servants. 
Please understand it correctly.

Mr. Deputy-Speaker: Not only
should the hon. Minister address the 
Chair, but he should appear to address 
the Chair.

Shri Datar: So far as these rules 
are concerned, they were framed for 
the purpose of giving certain special 
rights to those Government servants 
who were for long in Government 
service but .who were not confirmed. 
It is for the purpose of conferring 
benefits on those people that these 
rules had been made.
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These people are known as quasi- , 

permanent servants. Certain rights 
kave been given to them. They are 
not permanent servants. Rules 5 deals 
with those who are only temporary 
servants. As you are aware, there 
are departments where you have to 
appoint persons on a temporary basis. 
Then the Government ought to have 
the right of terminating their services 
without necessarily going through 
any particular procedure. Let the 
hon. Members understand this posi
tion clearly. They are not covered 
by rule 5. In this connection the 
whole concept of the rules should be 
considered. They are meant for the 
purpose of giving certain benefits in 
respect of service to those temporary 
servants who were in service for a 
longer period than three years. They ' 
are known as quasi-permanent ser
vants.

So far as purely temporary ser
vants are concerned, Government 
ought to have—every employee ought 
to have— the right to remove 
them especially when the number of 
temporary Government servants is 
very large. Oftentimes members 
complain that the number of tempo
rary Government servants is very 
large. We are trying either to absorb 
them in quasi-permanency or make 
them permanent. But, where it is 
not possible to do that, it would be 
highly inadvisable and highly costly 
to maintain those persons. In all 
such cases where there are purely 
temporary Government servants who 
are governed by rule 5, it should be 
open to the Government under these 
rules to terminate their services. It 
is not necessary to give any reasons 
at all. The reason may be retrench
ment or any other reason.

But we have always been follow
ing the principle of fairplay accord
ing to which we give them either one 
month’s notice or one month’s pay in 
lieu of that. So I would point out to 
the House that so far as these rules 
are concerned, they are perfectly in 
consonance with the principle* of 
natural justice.

Seqpndly, as I have pointed out, the 
number of cases of dismissal or re
moval is very small. It is extremely 
smalL Whenever there is any dis
missal, there is always the right of 
appeal. We have got a certain proce
dure, which is quite proper. It is 
perhaps more elaborate than it ought 
to be. The Government servant con
cerned is given an opportunity for 
placing his view before the enquiring 
officer. Then, we always consult 
the Union Public Service Commis
sion and we are guided by their 
views.

So far as the railway rules are con
cerned, they are more or less on the 
same footing as the rules made by the 
Home Ministry in respect of the other 
services. There also, I  may point out, 
the number is not so large. Some 
references were made to certain indi
vidual cases. So far as they are con
cerned, there also the same identical 
procedure was followed. As the hon. 
Railway Minister has pointed, he has 
every desire to see that no injustice 
is done to any person.

Under these circumstances. I would 
request the House to consider whe
ther there is any need for reviewing 
all the hundreds or probably a few 
thousands of cases where there were 
termination of services and dismissals. 
And they were all proper cases. You 
cannot go into all such cases. In the 
case of temporary Government ser
vants, their services have to be ter
minated whenever necessary. Other
wise, it will be extremely costly. Hon. 
Members opposite would criticise 
Government for having kept so many 
persons.

Shri Narayanankutty Menon: Not
from this side.

Shri Datar: So far as temporary
servants are concerned, there cannot 
be any objection at all.

So far as removal under the Safe 
guarding of National Security Rale* 
is concerned, there also we have got 
a procedure and that procedure 1* 
congenial to fairplay. We fellow that.
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Beyond that we cannot go in the in
terests o f the security of the' land I  
may tell you that we have got power 
under the Constitution itself under 
article 311. In proper cases Govern
ment can have recourse to these 
powers under the Constitution, instead 
of invoking the powers under the 
Safeguarding of National Security 
Rules.

I submit that no case has been made 
out for reviewing all the casesr much 
less has anything been said about 
wrong removals or wrong dismissals. 
The only fate that this resolution must 
have is a complete rejection by this 
House.

Shri Narayanankntty Menon: The
hon. Minister said that under rule 5 
of the Temporary Civil Services 
(Classification, Control and Appeal) 
Rules, when the Government do not 
find any necessity for the temporary 
servant, they can retrench him.

Shri Datar: Let him ask a ques
tion instead of replying to me.

Shri Narayanankutty Menon: Is it
a fact that when the Government dis
misses or terminates the services of 
a temporary Government servant 
under rule 5 of the Central Civil 
Services (Temporary Service) Rules, 
they conform to the principle gene
rally accepted that the “ last come 
first go” ?

Shri Datar: We follow that prin
ciple in all cases.

Mr. Deputy-Speaker: Let all the
questions be put first.

Shri T. B. Vittal Rao: The hon.
Minister was narrating the procedure 
laid down to be followed when a 
gazetted officer is removed from ser
vice. May I enquire from him whe
ther there is any single instance of 
a gazetted officer, whose services 
have been terminated under the Safe
guarding of National Security Rules 
during the last three years?

Shri S. M. Banerjee: The hon.
Minister has juat now mentioned that 
rule 5 ia only meant to terminate the

the eases of dismissed 
Government employees 

•ervices of a temporary employee. 
But nobody is discharged on ground 
of retrenchment under rule 5. Rule
9 is actually meant to discharge for 
other reasons. What 1 really wish to 
ask him is whether rule S was com
plied with at the time of retrench
ment, whether in ordnance factories 
or in other defence installations. Rule 5 
was complied with only in the case 
of those trade union workers who 
were victimised. I submit that let 
there be an open enquiry about it.

Mr. Deputy-Speaker: That is not
a question. Only questions can be 
asked.

Shri Tangamanl: The hon. Minis
ter was pleased to refer to the num
ber of cases pending from 19S1 on
wards to show that there were only 
a few cases of dismissals under the 
Classification, Control and Appeal 
Rules. The amendment which I have 
tabled has specifically stated that 
cases have to be taken into account 
from August 1947. May 1 know whe
ther he will be in a position to give 
us the number of cases of such dis
missals during the year 1947?

Shri S. A. Daage: The hon. Minis
ter said that he was not sure because 
there were hudrccls of thousands of 
cases which he had to decide. Would 
he give us the exact figure—the 
number of hundreds of thousands in 
regard to dismissal?

Shri Easwara Iyer: The hon. Minis
ter referred to the extraordinary 
provisions under article 311, sub- 
clause ( 1 ) and the proviso. 1  would 
like to know, where the normal proce
dure of notice to show cause is taken 
and a person has been dismissed and 
the dismissal is held by the High 
Court to be unjustified and he ia ask
ed to be reinstated, is there any justi- 
ficatidh to have recourse to the extra
ordinary provisions under the proviso 
on the same charge?

Shri Datar: I would seek your help 
in understanding all the questions 
because there were so many o f them.

Shri S. A. Danre: I  w ill help b r
repeating i f  he has forgotten.
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Mr. Deputy-Speaker: I  thought that 
the hon. Minister was attentive and 
■would reply.

Shri Datar: When there are floods 
.of questions. I am likely to forget 
the first. I shall answer the last two 
.questions.

Shri S. M. Banerjee: The second
■question is important.

Mr. Deputy-Speaker: I f  that is not 
answered, he may get up later and get 
.an answer.

Shri Datar: 1 shall make a refer
ence to Shri S. A. Dange’s question. 
I  have never said hundreds of thou
sands of cases. I  have stated hun- 
.dreds, perhaps thousands of termina
tion of service under the temporary 
•rules are concerned. I was very clear 
in making a clear reference to dis
missal. So far as dismissals are con
cerned, they are only few. They are 
mot so many as the hon. Member 
thinks.

Shri S. A. Dan Re: Are they hun
dreds or thousands?

Mr. Deputy-Speaker: May be thou
sands, he says.

Shri Datar: I can’t say so many.
Mr. Deputy-Speaker: He says that 

■there are hundreds, may be thousands.

Shri Datar: So far as termination of 
service under rule 5 is concerned, let 
me be understood clearly.

The second question that Shri S. M. 
Banerjee raised was this: whether the 
ordinary procedure or the normal 
procedure is followed. May I assure 
him that we follow the normal proce
dure. Whenever any departmental 
proceeding is started under the Gov
ernment Servants Conduct Rules, the 
full normal procedure is followed 
which, as I have already said,- is ela- 
■borate.

Shri S. M. Banerjee: I mentioned
Rule 5.

Shri Datar: What I  stated was, their 
conduct itself was abnormal. There 
'were certain circumstances where an 
open enquiry could not be held. Under 
those circumstances, Government have
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the right and Government exercise 
that right wherever it is necessary.

Mr. Deputy-Speaker: He wanted to 
know........

Shri S. M. Banerjee: Whether clause 
5 is applied also........

Mr. Deputy-Speaker: I am only giv
ing the hon. Member’s question. Ha 
wanted to know whether clause 5 has 
been applied to cases other than under 
the Safeguarding of National Security 
Rules.

Shri S. M. Banerjee: My question is 
specific. You said that rule S is 
applicable in the case of retrenchment 
where the employer reserves the right 
to terminate the services of any one 
he liked. Agreed. Let him under
stand. There were mass retrench
ments in Defence. This rule 5 was 
never applied. My submission is that 
this rule 5 is only applicable to those 
cases where the Government wishes 
to terminate the services because they 
are active trade union workers.

Shri Datar: That is not correct. It 
is true that the Government would 
desire to use rule 5 against persons 
whose services have to be terminated. 
But, the particular reason that the 
hon. Member has suggested is not cor
rect.

Shri Narayanankutty Menon: My
question is not answered.

Mr. Deputy-Speaker: I f  there is no 
answer, the hon. Member would 
appreciate, I cannot give the answer.

Shri Narayanankutty Menon: That
is important.

Mr. Deputy-Speaker: That is all.
The time also is over.

I shall now put the amendment of 
Shri Tangamani to the House.

The question is:
That in the Resolution— 

add at the end:
“during the period from 16th 

August, 1947 to the 12th Sep
tember, 1057 and it should sub
mit its findings before end of 
December, 1957."

The motion was negatived.
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Mr. Deputy-Speaker: I shall now
put the Resolution to vote. The ques
tion is:

“This House is of opinion that a 
special Tribunal consisting of a 
High Court Judge as Chairman 
and two members representing the 
Government and workers should 
be appointed to review the cases 
of employees whose services were 
terminated or who were dismissed 
or who are under indefinite sus
pension under the Central Civil 
Services (Safeguarding of Natio
nal Security) Rules, 1953, Govern
ment Servants Conduct Rules and 
Rule 1708 of Indian Railways Esta
blishment Code.”
Those in favour may please say 

‘Aye*
Some Hon. Members: Aye.
Mr. Deputy-Speaker: Those against 

may please say ‘No’.
Some Hon. Members: No.
Mr. Deputy.Speaker: The ‘Noes’

have it.
Some Hon. Members: The ‘Ayes’

have it.
Mr. Deputy-Speaker: Let the bell 

be rung; let the lobbies be cleared.
Shri S. M. Banerjee: A t least we

should express our sentiment by voice 
vote.

Appointment of a ' 924 
Tribunal to review 
the cases oj dismissed 

Government employees 
Mr. Deputy-Speaker: There is no

point in the hon. Member mentioning 
this. When it is challenged, there is 
no option for me.

An Hon. Member: Challenged
seriously.

Shri S. M. Banerjee: Because you
are victimising government employees, 
naturally it is serious.
16-38 hrs.

[Mr. S p e a k e r  in the Chair]
Mr. Speaker: I shall once again put. 

the Resolution to the vote of the 
House.

The question is:
"This House is of opinion that a 

special Tribunal consisting of a 
High Court Judge as Chairman 
and two members representing 
the Government and workerB 
should be appointed to review the 
cases of employees whose services 
were terminated or who were dis
missed or who are under indefi
nite suspension under the Central 
Civil Services (Safeguarding of 
National Security) Rules, 1953, 
Government Servants Conduct 
Rules and Rule 1708 of Indian 
Railways Establishment Code.”
The Lok Sabha divided: Ayes 35;

Noes 87.

Division No. 1] AYES [16-89 hrs.

Banerj«e, Shri S .M . 

Bharucha , Shri N au »h ir  

C h a u d h u n , Shri T .K . 

D ange , Shri S .A . 

D aagup ta . Shri B . 

G a fkw ad , S h ri B .K . 

Ghoaat, Shri 

G u p ta , Shri Sadban 

Iyer, Shri Ea*wara 

Kar» Shri P rabhat 

K an t*  Shri D .A . 

K od iy an , Shri

Abdux R ahm an . M oW i 

A char , Shri

A n b a la m , S h r i S u b b lab  
A n iaoappa, Sh ri 
A rom ugb am , S h H R ,S .

K um aran , Shri 

K un h a n , Shri 

M a jh i, S h ri R  C .

M anay , Shri

M e non , S h ri N arayanankutty  

N u ir , Shri Vasudcvan 

Naynr, Shri V .P .

Pandey, Shrj Sarju 

P antgrah i, Shri 

Parutckar, Shri 

P atil, Shri Kalasaheb 

P 1IU 1 , S h ri A n thony

NOES

Ayyakannu, S h ri 

Banerfca, Shri S ,K .

Bangahi T h ak u r , S h ri 

Barm an , Shri 

Batappa, Shri

R a n u m , Shri 

Rao, Shri D .V .

Rao, Sh i 1 r .B . V itia t 

S ingh , Shri L  Achaw  

S j v * Rnj, Shri 

Sonule Shrt H , N . 

Soren, Shri 

'T'angamtini, Shri 

Vaipayee, Shri 

W arrior, Shri 

Y a jm k , Shri

B a iu raatar i, Shri 

B h*«a t. Shrt U .K.

Bhog ji B ha i, Shri 

C hand ra  Shanker, S h i I 

C hettla*, S h r i R . R am an** - i
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D a liU S io fh ,  S h r i  
D m , S h r i S h it e  N m y n i  
D a ta r, S b r i 
E a c h a ra n , S b r i  I. 
E U T t p t i e n i l ,  Sh rt 
H i i d i ,  S h r i  Su b od h  
H a th i, S h r i 
H aaarik a , Sh ri J .N .
H c d t , S h r i 
H ukam  S in g h , S a rd ar 
Iq b a l S in g h , Sard ar 
Ja in ,  S h r i M .C ,
Ja ip a l  S in g h , S h r i 
Ja n g  B ah adu r S in g h , Sh ri 

-Jioechandrm n, Shri 
Jp g en d ra  S e n , Sh ri 
K a tU w a l, S h r i 
K a y a l, S h r i P .N .
J te d a r i j ,  Sh ri C .  M , 
K h a n , S h r i  O im in  A ll 
K h a n , S h r i  S ad ath  A lt 
K h t n ,  S h i i  S lu h n iw w  
K rish n a  C h an d ra , S h ri 
L a h ir i ,  S h ri

15 NOVEMBER 1957

L a x ra i B a i ,  S h rim ati 
jU afida A h m ed. S h r i m at!
M a it i ,  S h r i  N .B .
M a lv ia . S h r i K .B .
M an d a l, D r . P ath u pati 
M an iyan g ad an , S h r i 
M ath u r, S h r i H a rith  C h an dra  
M eh ta , S h r i  J .R .
M iah ra, S h ri B ib h u ti 
M oh am m ad A k b a r, S h a ik h  
M u rm u , S h r i P aik a  
M urth y* S h r i B .S .
N ad ar, S h r i P .T .
N a ir ,  S h r i C .K .
N arayan aaam y, Sh ri R .
N eh ru , S h rim ati U m a 
P adam  D e v , S h rt 
P an d e , S h r i C -D .
P an dey, S h r i K .N ,
Pattahhi R am an  S h r i  C . R . 
R agh u b tr S a h a i, S h r i 
R ag h u ram aiah , S h r i 
R a jid h , S h r i 
R i o a i w i m i ,  S h r i S .V .

The Resolution tsKU negatived.

*  Statiitorv 'Body y y f 
for Controlling the 

Qualifying Examina
tion re: Certifying 
Cutting Results

Ram a* ir*  m y  S h n  K .
Raxnaawam y, S h r i P.
R am  Su b h ag  S in g h , D r.
R an e , S h t i
R o y , S h r i  B iih w a n a th  
Sa h u , S h r i B h agab at 
Sam an ta, S h r i S .C ,
Sam an t ainh ar, D r.
S h arm a, S h r i D .C .
Sh aa tri, S h r i L a i  B ah adu r 
S id d an an jap p a , Sh ri 
S in g h . S h ii  D  N .
S in g h , S h n  D . P .
S in gh , S h r i M .N .
S in h a, Sh ri G a/endra P ratad  
Snacak, Sh ri N ard co  
Sub ram an yam , S h r i T .
T a n q ,  S h n  A .M .
T h im m a ia h , Sh ri 
T h o m aa, S h r i A ,M .
T iw a n , S h r i R .S .
U pad h yaya, S h n  S h tv j  D att 
V edakum ari, K u m a r i M . 

i i

APPOINTM ENT OF A  STATUTORY 
BODY FOR CONTROLLING THE 
QUALIFYING EXAM INATION RE: 
CERTIFYING COSTING RESULTS

Shri C. R. Nara.simti.an (Krishna- 
g iri): My Resolution reads:

“This House is of opinion that 
facilities should be made avail
able for the training of suitable 
persons, both in the theory and 
practice, of costing and that Gov
ernment should take steps to 
create a Statutory Body for con
trolling the conduct of the neces
sary qualifying examinations and 
for regulating the practical train
ing and enrolment of members 
who have qualified in such exami
nations and that such members 
alone should be permitted to certi
fy  the costing results o f the in
dustrial undertakings.”

The necessity for this kind of resolu
tion w ill be understood if you w ill 
kindly permit me to read an extract 
from the Ninth Report o f the Esti
mates Committee of which you' were 
then the distinguished Chairman. The 
Estimates Committee as early as

1953-54 in their Ninth Report dealing 
with administrative, financial and 
other reforms, commented as follows: 

“Cost Accounting Organisation: 
Allied to the accounting system 
is the question of proper costing 
and evaluation of materials pro
duced or work done by a national 
Undertaking. A t present, there is 
a deplorable lack of trained 
personnel in Cost and Works 
Accounting. The Committee have 
had occasions to note in the case 
of several Ministries that no 
attempts had been made so far to 
make good this deficiency. Many 
of the Undertakings or schemes 
have suffered losses considerably 
because of the non-appointment 
of experienced Cost Accountants.
In some cases, it was at the ins
tance of this Committee or the 
Public Accounts Committee that 
Costing Organisation was intro
duced or improved. The Commit
tee wish to make it quite clear 
that no business Undertaking w ill 
be a success* unless stall highly 
specialised in Coat and Works 
Accountancy are posted from the
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very start. The value of such an 
organisation is well-known in the 
modern industrial world inasmuch 
as it is with the help of such staff 
and units that the bacilli o f waste 
and inefficiency are located 
quickly and promptly eradicated 
by an efficient executive. This is 
one of the vehicles which has led 
to tremendous improvement in 
the modem technique of indus
trial management and better and 
cheaper production.

The Committee recommend that 
Government should take early 
steps to set up an Institute of 
Costs and Works Accountants and 
to train sufficient number o f men 
in this line with the modem and 
up-to-date methods suited to the 
various types of Undertakings. 
Meanwhile, every endeavour 
should be made to tap the exist
ing manpower trained in this line 
in order that Cost Accounting 
Units are introduced where not 
already done or are improved 
where such units are in exist
ence."

This extract from the Estimates Com
mittees Report will clearly indicate 
how necessary the step I urge through 
my resolution is.

Before proceeding further, since 
this is a kind of abstract subject, 1 
would like to explain as to what cost 
accounting is, and that too very 
briefly and within the time you are 
kind enough to give me.

The resolution which I want the 
Government to accept is intended to 
attract the attention of the Govern
ment to a very important aspect of 
business management, namely cost 
accounting. Accounting can be divid
ed under two broad heads— financial 
accounting and cost accounting. Fin
ancial accounting has been recognis
ed by the Government as being of 
such Importance that a statutory body 
called the Institute of Chartered 
Accountants of India has been created 
for the purpose o f fixing the qualifl-

Qualifying Examina
tion re: Certifying 

Costing Results
cations, both theoretical and practical, 
of the entrants to the profession, hold
ing graded examinations, enrolling 
members, and for controlling the con
duct of its members. This was a 
move in the right direction, but it ia 
unwise to neglect the other side of 
accounting, namely cost accounting. 
The two are like Siamese twins, in
separable and co-existant. The deve
lopment of both is essential for a 
satisfactory picture of any accounting 
statement.

Financial accounting is aimed at the 
presentation of a profit and loss 
account for a stated period and a 
balance sheet as at the end of the 
period. I shall confine myself to the 
two important aspects of cost account
ing which affect the Government. 
Firstly, the balance sheet shown by 
the profit and loss account is mainly 
dependant on the value placed on the 
last date of the financial period on 
the balance on hand of the finished 
and semi-finished stock. Their value 
is taken credit for in the statement. 
Any variation in their value w ill 
naturally affect the final balance of 
profit or loss. Unless a fairly accur
ate value based on a scientific cost 
accounting system is placed on the 
balance of the finished and semi
finished stock, the manufacturing and 
trading results shown by ^the finan
cial statement will be unsatisfactory. 
Auditors normally do not take respon
sibility for this stock. They generally 
say: “Stock as valued by the Mana
ger” . Therefore. If the real state of 
affairs is to be known, a proper certi
ficate with regard to the stock-in- 
trade, finished goods etc., is very 
necessary. Otherwise, the accounts 
statement will not be complete. We 
will be only knowing about the profit, 
but not about further important 
details.

Secondly, in the public sector. Gov
ernment is taking over the production 
of important materials necessary for 
the industrial development of the 
country. They are also the main con
sumers of the products coming out o f 
the activities o f the private sector.
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[Shri C. R. Narasimhan]
Moreover, they give out a major 
portion ot their constructional side, 
both labour and material, ot their 
various projects to contractors by 
calling lor tenders. The cost ot pro
duction, purchase price of material 
and the reasonableness of the tenders 
can be materially affected by a want 
of or erroneous system of cost 
accounting.

Apart from the above, as regards 
the direction of the policies of Gov
ernment, unless an efficient system of 
cost accounting is maintained by the 
industry seeking complete or partial 
protection, Government w ill have 
inadequate data on which to base their 
policies.

These are some of the main reasons 
which directly point to an immediate 
recognition of the importance and 
need for a compulsory adoption of cost 
accounting by all major manufactur
ing industrial and commercial under
takings.

This can be done only by legisla
tion and legislation should aim firstly 
at the creation of a statutory body on 
the lines of the Institute of Charter
ed Accountants of India. When this 
Institute was started,, doubts were 
expressed about the utility of such an 
institution, but later Government took 
into confidence those in the profes
sion, and ultimately with the consent 
and co-operation of the profession, the 
Institute of Chartered Accountants 
was created, and in the last few years 
it has been working very well. It 
has helped in maintaining standards, 
and the country is now provided with 
duly qualified auditors, and naturally 
when the Companies Act was amend
ed, the companies’ obligation to 
engage auditors, the duties of the audi
tors etc., were all properly and sta
tutorily fixed. They are all func
tioning well, and there is security in 
the financial field both for the inves
tor and the Government and all con
cerned. In the same way, i f  a simi
lar spirit Is shown in regard to coet

accounting, and a new statutory body 
on the same lines is created for cost 
accountants, equal benefit w ill accrue, 
if not more.

Secondly, when such an institute 
for cost accountants is started, I 
request Government to require the 
major industrial ' and commercial 
undertakings compulsorily to main
tain a thorough cost accounting sys
tem in respect of the products manu
factured or dealt in by them. So far, 
there is no arrangement for this pur
pose.

Therefore, my solution to the pro
blem is twofold. The first is to create 
cost accountants through a statutory 
body. And the second is to oblige the 
undertakings to keep these cost 
accountants and get proper figures of 
accounts through these people. Since 
credit-worthy statements are required, 
those who give the statements, namely 
the cost accountants should be proper 
persons, should be reliable people, 
and should be responsible people. 
This responsibility and reliability can 
only be created if these accountants 
are placed within the purview of a 
body which will keep discipline over 
them. For that, I urge that that body 
be created statutorily. Then, cost 
accountants will be created statuto
rily, and their discipline will be ensur
ed by a statutory body. Just as we 
have a statutory body, namely the 
Medical Council to maintain discipline 
in the case of doctors, the Bar Coun
cil in the case of the lawyers, and the 
Institute of Chartered Accountants in 
the case of Auditors, likewise, an 
Institute of Cost Accountants or the 
Institute of Chartered Accountants 
with an additional statutory obligation 
to keep discipline over these cost 
accountants w ill serve the purpose 
very well.

The obligation on the part of under
takings to engage cost accountants 
should also be created statutorily, so 
that they may engage these people
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and also provide the public and all 
concerned with the necessary state
ments on which they can rely.

Shri C. R. Pattabhl Raman (Kum- 
bakonam): 1 am wondering in view of 
what fell from my hon. friend, 
whether he would not also envisage 
the amendment of the Companies Act 
and the Banking Companies Act. I f  
he wants to make it compulsory for 
the various industrial concerns to have 
cost accounting, in addition to or 
without reference to audit, I think 
those Acts also w ill have to be 
amended.

Shri C. R. Naraslmhan: My resolu
tion wants the creation of a statu
tory body for creating cost account
ants. Then, simultaneously or a 
little later, if it becomes necessary, 
the obligation should also be created, 
if necessary, by amendments to the 
various Acts. It is not very difficult 
to incorporate them in the same Act 
which statutorily creates this body. It 
is only a procedure in law. When the 
Bill creating this body is placed before 
the House, it can contain measures 
dealing with those sections of the 
Companies Act. I do not see any 
procedural, difficulty in the matter. It 
is desirable to have a statutory body.

I am sure the Minister w ill also say 
that the object of my resolution is 
acceptable to him.

The Deputy Minister of Finance 
(Shri B. R. Bhagat): ' How does the 
hon. Member know Government’s 
mind in advance?

Shri C. R. Naraslmhan: Because
here is the opinion of the Estimates 
Committee which is a creature o f thin 
House.

Mr. Speaker: The hon. Member
wants an institute for cost account
ants. I f  that is accepted, then the 
other things w ill follow. I f  that is not 
done, he w ill insist upon Government 
doing so. The question now is 
whether cost accounting facility must 
be given or not

Qualifying Examina
tion re: Certifying 

Coating Results 
Shri V. P. Nayar (Quilon): I f  Gov

ernment do not do so, he can bring 
forward another resolution.

Shri C. R. Naraslmhan: I am trying; 
to influence the House by quoting the 
opinion of no less a body than the 
Estimates Committee, which is gene
rally accepted by Government, and 
which is esteemed by all hands; and 
it is a body where all parties are 
represented. Therefore, I think I am 
on strong ground, and I say that Gov
ernment are also likely to agree with 
me, because Government is, after all, 
a creature of this House, and the Esti
mates Committee is also a representa
tive body of this House, and its opi
nions are accepted as the opinions o f 
this House. Therefore it is that gene
rally we do not place the opinions and 
the reports of the Committee for a 
vote here; they are generally placed 
on the Table of the House and accept
ed as part of the opinion of the 
House.

So, I do not think that the Deputy 
Minister need be afraid that I am try
ing unnecessarily to guess the mind 
of Government. I am only guessing 
the obvious thing.

Shri B. S. Murthy (Kakinada—Re
served—Sch. Castes): The hon. Mem
ber is anticipating the Government’s 
mind,

Mr. Speaker: The resolutions are for 
acceptance by Government. That is 
the idea of the Movers.

Shri C. R. Naraslmhan: That is my 
idea. And I think even Government 
are feeling the necessity for this. 
Only the other day, Shri Manubhai 
Shah, while dealing with a commerce 
and industry matter stated that there 
was considerable lack of cost account
ants, and that attempts were being 
made to provide every concern with 
these cost accountants. 1 was not 
present here to listen to him, but I 
saw from the report that he was mak
ing a reference to this very thing. So, 
even Government are feeling like 
that.
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Eve* the Finance Minuter, on one 

or two occasions, while dealing with 
the Tariff Commission’s report, men
tioned that the absence of proper coat
ing placed Government in a great 
handicap in assessing what concession 
should be given to the automobile 
industry. He actually stated that for 
want of proper costing, Government 
could not come to a decision quickly. 
Therefore, I  am of the clear view that 
even Government feel the necessity 
for stepping up the creation of more 
cost accountants.

Therefore, I strongly urge that Gov
ernment should take up this matter 
quickly. They cannot plead that they 
had not sufficient time. We are pro
gressing under the Five Year Plan, 
and we are spending phenomenal 
amounts, and crores of rupees are 
going to be spent over various pro
jects. Unless this very necessary sys
tem of cost accounting is brought into 
operation, we shall not know whether 
we are working on a profit or loss. 
Particularly, when we are taking over 
many private sector concerns into the 
State sector, we must really know 
whether we have done well in taking 
them over. We must know the com
parative cost of management of the 
private sector and the State sector.

So, in this new context, when there 
is going to be socialisation of many 
important concerns, when this is the 
declared object, it is very necessary 
that simultaneously we should have 
a proper accounting system. Other
wise, it will mean that we have start
ed spending without keeping a proper 
account. It would not be a sound 
policy to do so. An account is not a 
proper one, unless a proper costing is 
kept. A  mere profit and loss account 
would not do; cost accounting must 
also be there. Otherwise, one w ill 
have to conclude that we have started 
spending crores of rupees without pro
perly evaluating simultaneously and 
concurrently the expenditure.

Therefore, I urge upon Government
to view this sympathetically, not to 
demand years and years, but to Me 
that this also proceeds along with tha 
Five Year Plan work.

I  beg to move:

"This House is of opinion that 
facilities should be made avail
able for the training of suitable 
persons, both in the theory and 
practice, of costing and that Gov
ernment should take steps to 
create a Statutory Body for con
trolling the conduct of the neces
sary qualifying examinations and 
for regulating the practical train
ing and enrolment of members 
who have qualified in such exa
minations and that such members 
alone should be permitted to certi
fy  the costing results of the indus
trial undertakings.”

Mr. Speaker: In future, whenever
hon. Members make any particular 
motion, they will move the motion 
first and then support the motion by 
arguments.

Shri V. P. Nayar: He started by
reading the resolution.

Mr. Speaker: Resolution moved:

“This House is of opinion that 
facilities should be made avail
able for the training of suitable 
persons, both in the theory and 
practice, of costing and that 
Government should take steps to 
create a Statutory Body for con
trolling the cfonduct of the neces
sary qualifying examinations and 
for regulating the practical train
ing and enrolment of members 
who have qualified in such exa
minations and that such members 
alone should be permitted to 
certify the costing results of the 
industrial undertakings.”

There is an amendment to this reso
lution by Shri Shree Narayan Das.
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Shri Shree N i n j i a  Daa (Dar- 
bhtnga): I  beg to move:

H u t  fo r tfa* original Rw ola- 
tion, the folU m in i b « substitut
ed, nam ely;—

•‘Having regard to importance 
o f coat accounting in the nation
al economy, this House is o f 
opinion that a Committee be 
appointed at an early date to 
examine the question of neces
sity, desirability and feasibili
ty o f establishing a statutory 
institution for controlling the 
conduct o f qualifying examina
tions and for regulating the 
practical training, enrolment 
and functioning o f cost account
ants who alone w ill be compet

ent to certify coating results o f th* 
industrial ” '

Mr. Speaker: It is now five o’clock. 
This w ill stand over to awnthar day.

BUSINESS ADVISORY COMMTTTKB 

ELXVXOTK R apO B T

Paadtt Tfcakar Das ■kargava (H is- 
sar): I  beg to present the Ktoventh 
Report of the Business Advisory C cn- 
mittee.

1 1  I n .

The Lok Sabha then adjoumad tttl 
Eleven of the Clock on Monday, the 
18th November, 1*07
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*83 River Ferry service fares 75*5-57
187 Drainage in rural areas of

Delhi . . . .  757
go D ry Dock at Visakhapatnam 757-58
<91 Power supply from Bhakra 

Nangal to Delhi, Punjab 
and Rajasthan 758

19s Pension for Railway em
ployees 758-5?

196 Rice supply in Bengal 739
197 Anti-sea erosion works in

Kerala

S » lj*ct Colmmtu
W R IT T E N  A N SW E R S TO  
Q U E ST IO N S—contd.
Star rid 
Qutstion 

No.
198 Kotla and Ganguwal Plants

o f Bhakr aNangal Project 760
199 Prevention of cruelty to

animals 760
200 Manufacture of paper 760-61
201 Layout schcmes for colo

nies in Delhi 761
202 Rail-Sea Co-ordination

Committee , 76a
203 Andaman Forests . 763-63
*04 Integral Coach Factory,

Perambur . 763
205 Remodelling of Delhi

Junctior Station . 763
206 Power House at Barauni,

Bihar . . . .  763-64
Utu tarred 

Question 
No.

226 Air-conditioned coaches . 764
227 Claims on N .E. Railway . 765-66
228 Railway lines 766-67
229 Locomotives . 767
230 Kangra Valley rail track . 767
231 Jaipur Post Office 767-68
232 Rural Co-operative . 768
233 National Highway* in

Punjab . 768-69
234 Distribution of foodgrains 7
235 Import of rice 769
236 Railway earnings . 770
237 Allotment of funds under

U N IC E F  771-72
238 Muzaff .rpur — Darbhanga

line . . . .  773
239 Fertilizers . 774
240 Restaurant cars 774
242 Sale o f iron hinges and

Screws 774-75
243 T .B . patients in Delhi 77 J
244 Anti Malaria units in Delhi 775-76
24; Ernakulum-Quilon Rail

way . 776
246 Hospital at Nagarjuna-

sagar Dam 776
247 Medical collcgc in Bdnkura

District west Bengal 776-77
248 Accident on Sealdah sec

tion . . . .  777
249 Poultry Farm at Bhuban

eswar . . . .  777-7
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w Subject Columns
W R IT T E N  A N SW E R S  T O  
Q U E S T IO N S  -com d.
Uru larded 
Qn«*tion No.
250 Development Commii-

sionex’s Conference 778
15 1  Out agsacits 778-7 B
a 52 Veterinary Assistant Sur

geon* in Himachal
Pradeih 77V

>53 N ew Women'* Hospital*
i i  D.*lhi 779-80

254 Loudspeakers at Station* ■ 780-81
2 J5  Ships built at Hinduttan

Siip yard  Ltd . 78 1-82
356 Inter-State scheme for

control o f Yaw* 781
257 Non-payment o f  salarie*

and allowances to Rail
way Staff . 783-83

258 Rice purchase in Andhra 783
259 Central Water and Power

Research Station, Kha-
dakvasU 783-84

260 Advertisement on Railway
coaches 7F4-85

261 Goods transport from
Marmagoa 785-86

262 Train punctuality 786-87
263 Passenger amenities 787
264 Bridge near Bareilly Station 787-88
»6j Congestion on South

Eastern Railway 788
267 Enforcement o f Motor

Vehicle Rules in T r i
pura . 7 89

-*68 Minor port at Quilon . 789-90
3S9 Water supply at Karjat 790
270 Telegraph system at Imphal 790

7 1 Transmission o f Tele
grams for Imphal . 791

272 R . M . S . D ivision at Cuttack 79 1-9 2
273 Trains between Howrah and

Loharpurhalt. 792-93
274 Food crop reports. . 793
275 A. C. Vestibuled Express

Trains. 793-94
276 Payments to Pakistan R ail

ways. 794
277 Power supply to Tripura. . 794-95
278 Appointment o f Guard* on

tne N orthern Railw»y. 795
279 Reservation forms. . 795-96
280 R iilw ay  lines between Luck

now and B ire illy . . 796-97
281 Railway line between M ai-

lani and Kaudialala G h at.. 797-9
282 Jute..........................................79^-9

283 Imported foodgrain*. 799

Subjtet Cnitimti
WRITTEN ANSWERS TO 
QUBSTIONS— contd.
Ututarted 
QuUbon No.

284 Howrah and Sealdah Sta
tion porter* and godowa 
worker*. S00-01

285 Supply o f sleepers by Andhra ‘
Government. • 801

286 M ail Van* 801-02
287 Arecanut Research Centre*. 802
288 D.D. (P ) A. . . .  803
289 Railway accident near Ka-

ramtola. *04
290 Railway Training Schools.. 804
291 Water supply Scheme* in

Himachal Pradesh . 805
292 Rebuild in* ofN asik Railway

Station 805-0 6
293 Electrification oflgatpuri. 806
294 Postal stamp* depicting

Indian poet*. 807
293 Railway over-bridge at

Juilundur. B07
296 Railway HigH School at

Ferooepore Railway Colony 807-808
297 Railway wagon*. 808
398 Capacity o f India’* port*. 808-09
299 Development of minor porta 809-10
300 Stores purchase for Bhakra

Nangal Project. 810
301 Viscount service*. 8 10 -11
302 Working of Indian Airline*

and A ir India Corpora
tion*. . . . .  8 1 1 - 12

303 Superior service o f Indian
Railway*. ( 12 - 13

304 Sugar factories. 813
305 Payment o f claims. • . 8 13
306 Representatives from the re

cognised Unions. 814
PA PERS L A ID  ON T H E  T A B L E  814— 16  

The following papers were laid 
on the Table:—

(1) A  copy of theNotification 
No. S.R .O . 2726, dated the 31st 
August, 1957, makirx certain 
amendments to the Indian Ad
ministrative Service (Pay) Rule*
1954....................................................

(2) A  copy of the Notification 
No. 3 3 9 1,dated the 26th October,
1957, making certain further 
amendment to the Indian A d
ministrative Service (P»y Rules),
*954......................................

(3) Annual Report o f the 
Indian Airlines Corporation for 
the year 1956- 57-
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Sukjtct

(4) Annual Report o f  the A ir  
f  ]m International Corporation 
forth * year 1956-57.

{5) A  copy o f each o f the 
fallowing Notifications under sub
jection (6) o f  Section 3 o f  the 
SM ent^l Commodities A ct, 1935

(•) S .R .O . 3987, dated the 
s i l t Septem ber, 1957 .

(if) S .R .O . 3988. dated the 
a is t  September, 1937. .

B U S IN E S S  O F T H E  H O U SE

Th e M inister o f State in the 
M inistry o f Home Affair* (Shri 
Datar) mttiea statement retarding 
tbcoi der o f Government Legisla
tive and' other Business for the 
Week commencing the i8th N o- 
▼ember, 1957- •

B I L L  U N D E R  C O N S ID E R A 
T IO N  817— 65

Further discussion on the 
notion  to consider the Probation 
o f Offenders B ill continued.
Amendment* for the circulation 
o fth eB illfo rth epurpoteof elicit
ing opinion thereon and for the 
reference o f the B ill to a Select 
Committee were moved by Shri 
N auihir Bharucha and Pandit 
Thakur D u  Bhargava. The 
dltcusiio.1 w ai not concluded.

D A IL Y  D IG E S T

Subjtct
R E P O R T  O F C O M M IT T E E  

O N P R IV A T E  M E M B E R ’ S 
B IL L S  A N D  R E S O L U 
T IO N S  A D O P T E D  •

Eighth Report was adopted. .
P R IV A T E  M E M B E R ’ S R E 

S O L U T IO N  N E G A T IV E D  
Further discussion on the R e

solution re: appointment o f a 
Tribunal to review the case* o f 
dismissed Government employees 
moved by Shrimati Parvathi 
Krishnan was resumed. After 
discussion, on the Resolution the 
Lok Sab ha divided, Ayes 35 , 

816 Noes 87. T h e Resolution was
acco rd it .gly negatived.

P R IV A T E  M E M B E R 'S  R E 
S O L U T IO N  U N D E R  CO N 
S ID E R A T IO N .

Shri Naraslmhan moved the 
Resolution regardi.-« the appoint
ment of a statutory body for con
trolling the q u a lify ix  examina
tion re: certifyu.g costu.g results. 
The discussion was r ot concluded.

R E P O R T O F B U S IN E S S  A D 
V ISO R Y  C O M M IT T E E  
P R E S E N T E D
Eleventh Report was presented 

A G E N D A  FO R M O N D A Y, T H E  
is T H  N O V EM BER , 1957 

Further discussion on the 
motion to consider the Probation 
of offenders'. B ill and also consi
deration o f the Navy B ill as re
ported by the Joint Committee. .




